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LOK SABHA

Wednesday, November 21, 1962|
Kartika 30, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL, ANSWERS TO QUESTIONS

Pakistanj Infiltration

+
(" Shrimat] Savitri Nigam:
J Shri P. C. Borooah:
| Shri Bhagwat Jha Azad:
| Shri Bhakt Darshan:

Will the Minister of Home Affaire
be pleaseqd to to state:

(a) whether General Secretary of
the Council of Action of the Hill
Leaders Conference has stated recent-
ly in one of his statements that about
one thousand Pakistani Nationals are
entering Indian Territory daily with-
out valid travel permits through the
Shello border and near Khasi Hills;
and

(b) if so, what action has bkeen
taken to stop this illegal entry?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). There have been some
press reports to this effect, However,
according to the information avail-
able with Government, only 072
Pakistani nationals were detected
entering illegally across the Assam-
East Pakistan border during the
period from January to September
1962, Adequate measures have al-

21T1(AI)LSD—L.

ready been taken by the State Gov-
ernments to check illegal infiltration
ot Pakistani nationals.

Shrimati Savitri Nigam: May I
know whether these people have
been cross-examined; if so, may I
know what was the motive behind
their comir? intp India without re-
gular passporis?

Shri Datar: This question was ans-
wered by the Chief Minister of
Assam, and he pointed out that they
came mostly for the purpose of earn-
ing their livelihood.

Shrimati Savitri Nigam: May
know if any of them has been found
guilty of indulging in any anti-na-
tional activity?

Shrl Datar: I am not sure whether
out of these 972 persons there were
some, but most of them, I may point
out, were prosecuted and almost of
all of them have been turned out
India.

St W T S, § g8 AEAT
awgw f & g & 9 & wreww &
ot Yy feafa dzr g &, ¥ar 9@k A
qftea & WA ar41 # gEar ¥
agrdy gé @ ar &Y 7

Shri Datar: That quustion I have
already answered a number of timeu.
We found that there was a large in-.
crease of Mus'im population in Assum
larger than........

Mr. Speaker: He wants to know
whether with the recent develop
ments. .....

Shri Datar: After the emergency:
Mr, Speaker: Yes. :
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Shri Datar: No, Sir.

Shrl Bhagwat Jha Azad: May I
know whether according to the latest

report the infiltration, as the hon

Minister said just now ip reply o
Shri Bhakt Darshan, has been on the

decrease or on the increase?

Shri Datar: It is very difficult to
say whether there is a decrease or
increase, but the Government are

vigilant.
aifeearfadl &1 wAw waw
+
(it swr A wwen
ot sy fag fagi :
sl Jo Ho AW :

Gﬁiegom:

ot Ho Ho ®WMHT :

ﬁgﬂl.m:

¥To o HEA :

sirwa arfast fam

ot dto Wo AL :

=t T ey

ot sieeT AT :

ot #w wuwT

"'“"4ﬁ:ﬁnga;

=t Mo To TwAAD :

=t WTTEA W/ A

=t s TR

‘!ﬂﬂﬂm:

st wo Ao wFA :

st fasey &%

&t Ko %o ¥ :

lﬂlﬁﬁt!:

&t Wo Tlo TAT :
|lﬂfgwaﬁtm
Lﬁl‘l‘(‘l‘l’!ﬂ?‘l:

T MEAT TR 7z WA AN

Fav i

(%) waa, fager, afeaw e
¥ W arfeearr TeAT w9T §Y ¥
wam F¢ 98 2, 973 g7 11 faar # wa
oF w1 F s gk
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(@) 7 ag &g ¢ fa &
st Tgwal F  Fror fAga
¥ FEegr # fygd SwwAr A7
oe.9g A afg gd ¢ ;

() afx 2, a1 57 wvaey & aqr
3% T I3 AT HIHT A faw ¢

TR-FT FPATAG § T WA (s
TER) - (F) TAT A ogEen fAer
t 3a% qarfaw 0% qfeear, o A
FAT AdH F AT H W@ AT A AT
283 ¥ oy oifdeam aiw =@ 1,
AT HEAY & 4T ARl F R,
IAHT HEAT TH AFIL & —

o g,%00 (famvax
)

fagr  FTHw fo,000

femw ame wot (FIT AT)

(&) ST & wiws & war-
for &7 teut & 1e8t a7 fago =
Afemw mrardt & FTaw fu. ek wfa-
o agEr gl

() #roEr dweww # oF fag
feafa Gar &t wft g 1 Afsw foe oft
YT qEETE STAAHATTATT Fraare
T | WA FIETL T S
geare & =z wraw ® fase mwE
AR TET )

t SETw A A FAT § 9E
gFar g f wrwaad § 9 & wremor
¥ A qY feafq geow gt @, 99w A
¥ @y gu AOR A 9 arfaery
amifeat &1, s fF agt =1 T a9 1
¢ fasea & F1@ ®1 39 AT A7
famrg ar sw A AT AT & 7

Shri Datar: As the hon. Member
has rightly pointed out, the emergency
has also to be taken into considera-
tion. All the same so far as the
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question of illegal enirants is con-
eerned, Government are pursuing the
policy.
st s AT e - S ofEeEn
amifeF wam, faga g1 afwar e
# o o ¥, S ww faEw oww ¥
waq &1 wratew feafy sadt &= 8@t
¢ 2 fr ag fadt T o) a7 & faq
WU FT FIW a9 AFA G | #@T R A
wwar § & qan avw #) g9 o R
qara 9ra ge ¢ f§ 9@ 9% @y W%
s feafa <2, @ a% w9 #71 A
F9% &1 99 g9 7 F 747 Tfew ? afz
g A FEE FT e A Fww fame g ?

Shri Datar: It would not be proper
%o answer questions in the manner
that he wants,

Mr. Speaker: He wants tg know
whether any suggestiong have come

Shri Datar: Yes it is a suggestion
which will not be acceptable,

off swmdn Fag fagrat @ o= faga
¥ q@f affem ¥ 937 =7 ¥ 39
ofseart 97 @, a1 30 §97 WTE
FLHTT A I g fre &7 fa=me
s¥e far ar | @ 97 e faga
gt 7 Fgr a1 fe wore gay fa T,
at g9 @a T A w1 geen ofeg
¥ & J@Ed | 7 ogg WA |gan g
T AT FLHTT A T4 ATE | F1€ wafa
N, ag AT A TR

Shri Datar: This question has been
answercd by the Prime Minister

once on the floor of this House. The
question is already being pursued,

Bhri 8§, M. Banerjee: In the state-
. ment it is stated:

“The present emergency has
created a special situalion ang yet
the State Governmen* wil! do the
needful, Government of India
will naturally keep in close touch
with the State Government."
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What positive steps have been taken
by the State Government to avoid
further infiltration into Assam?

Shrj Datar: May I point out-that
Government are anxious to avoid
further infiltration? The question is
as to what shoulg be done abowt
those who are already three. 1 have
already answered in this House that
Government are taking steps in that

respect.

Shri Koya: Will Government un-
dertake some steps to see that genuine
citizens are not harassed?

Shri Datar: Yes, that is the point
that Government have to take into
account.

st g fag 0 w1 o I @
f a1 mifaearr fafewwa var oa wEA
& iz §%7 91T g, 99 UF 0% JEA
& qTEGIE UF O AT q% g an g ?
afz g, a1 A& faaet amae @ 7

Shri Datar: No, Sir. Somctimes
they do come on a passport for a
limited period. Then  they exceed
that period, when Government take
action for prosecuting them.

Shri Hem Barua: On a previous
occasion we were told that the Prime
Minister has instructed slowing down
of the process of expatriation of
Pakistanis who have been proved to
be illegal entrants into this country?
May I know whether that order still
stands or it is linked up with the
threat of the Foreign Minister of
Pakistan to the effect that if they are
repatriated serious reprisal would
follow?

Shri Datar: So far as the talk of
the Prime Minister of India with the
President of Pakistan is concerned,
the question was answered here
when the Prime Minister stated that
there was only a casual referencc to
it during the course of a five-minute
chat with him in London. So far as
the genmeral question is concerned,
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Government have to take into ac-
count the question as to how these
illegal infiltrants should be sent as
Boon as possible, consistent with the
desire not Lo cause any harassment
to the local population.

Shri Bhakt Darshan: In reply to
a supplementary question the hon.
Minister has stateq that Government
is pursuing the matter. What exactly
does he mean by that? What special
steps are being taken?

Mr, Speaker; What detail does he
want?

Shri Bhakt Darshan: Have any
#pecial steps been taken in the mat-
ter? And what docs he propose to
do for the future?

Shri Datar; 1 have answered this
question already. What 1 have point-
ed out was that instead of having a
masg exodus, there will be a phas-
cd programme of exodus.

Shri Bhagwat Jha Azad: Does
what is mentioned in thc statement
mean that restrictions wil] be placed
on the movement of such people?

Shri Datar: Government are tak-
ing all necessary steps in this regard.

Shri D. C. Sharma: In ‘Tripura
there has been an increase of about
68 per cent in the Muslim population,
when the normal increase should
have been only 10 or 12 per cent, but
only 10,000 people have been served
with quit India notices. May I know
what phased programme the Govern-
ment of India ang the Assam Gov-
ernment have drawn out so that all
these illegal entrants go back as
early as possible?

Shri Datar: As I stated, Govern-
ment are anxious to send away these
illegal infiltrants as early as possible.
At the same time, Government are
anxious to see that no harassment is
caused to the local population. Seo,
the mass exodus has to be managed
on a phased basis.
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Mr. Speaker: The hon. Minister has
referred to the phasedq programme.
What does it mean?

Shri Datar: It means that they will
not be sent in one batch immediately,
but it will be done extending over a
period of time.

Shri §, N, Chaturvedi: What is the
actual number that has been repat-
riated to Pakistan during the period
of three months?

Shri Datar: From which State?

Shri S. N. Chaturvedi:
the three States.

From all

Shri Datar: So far as Assam is
concerned, about 8,600 have already
left after quit notices have been serv-
ed. About 10,000 have already left
Tripura. A small number has left
West Bengal,

ft wHE TR TR . AAET
fafree & Far & f& 1 o arfees
o & AT 3T w9 & g oy
qrata & 9T §, /7 ¥ IAR 0FH-
&z F@ &, @ 99 1 gfrde & ar
2\ 7 gg 9T =wgan g fF 97 &1 A
afaritz & st @ e dfEmw qar
fafram aofradz aar & 7

Shri Datar: The minimum punish-
ment is fine, The maximum punish-
ment is imprisonment. After the pe-
rioq is over, they are sent oubt

Wt genime oM d AEAT
g § fF g7 a7 feaar @ A
LECRS R

Werw WEAW  TEHT T IR
it faar &

st fora Aromw - & SrAAT |TEAn
frmamdzsfam g ?

Shrl Datar: The number there i
very small.
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Gujarat Refinery

( Shri Yu-l'l-pu Singh:
Shri P. C. Borooah:
*29%. ! Shri Morarka:
Shri Bishanchander Seth:
| Shri Warior:

Will the Minister of Mines amnd
Fuel be pleased to refer {o the reply
given tp Unstarred Question No. 1398
on the 21st August, 1962 and state:

(a) whether a detailed project re-
port for setting up of the Gujarat
Refinery has been prepared; and

(b) the further steps that have so
tar becn taken towards the imple-
mentation of the scheme?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaliah): (a) No, Sir, This is
under preparation by Messrs. Tiaz-
promexport, Moscow,

(b) A statement is laid on the
Table of the House. [See Appendix
1, annexure No. T0].

ot g Fog - wre Y el
O 29T gU T FIEE I CFETES
" ¥ fag 97 3 | FW BE

2

ot frmrn - foe T @ @
XA AT gRAT & | IEH WA F A8
w7 N |

&Y gy fag @R T W@
fam ¥ f& fedm @iz o = 3,
fafizdt ardz a% o ¥ g g w
o mfwe A@ gwd, d fr o
¥ i g 3 7

w WX A | IRt
(st gorordw) - 7@ WA o
W a9 F qma § 1 7 % v w
LonEciE 8
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Cracker Explosions in Delhi

+
[ Shri Bibhuti Mishra:
i Shri Bhakt Darshan:
*293.<{ Shri Bhagwat Jha Azad:
| Shri Bishanchande: Seth:
( Shri D, N. Tiwary:

Will the Minister of Home Affairs
be pleaseq to state:

(a) whether Government have
succeeded in tracing the persons
who were behind the cracker blasts
in Delhi for the past few years; and

(b) it so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). 27 cases have been
worked out so far of which 20 have
ended in conviction, 2 in acquittal
and 5 are under trial. Efforts are
being made to work out the other
cases also.

st fyfa fewr  famst qwr o7
Tt it 3 FamTET @1 fr e TER
Tt # ad gor & | F ST 9ear §
fF T ¥ F A T LA AT
&, <1 4T qar oy faar @ ?

Shri Datar: The Government have
appointed a special squad for this
purpose. But all these questions
procced on the assumption that be-
hind all these cases there is a com-
mon agency. That common agency
ig not found. Secondly, a large num-
ber of cases are of a minor character.

it frifa o . wegw wEiRy,
A AT /A g 91 IHET Sgqrw A3} faay
mr g 1 " gy A SRar § f o
sifeqrtdt ¥ w17 2 W femr & afel @
faesle 1Y §, STF FT qTHC A T
AT § ST SR FarET a1 A

A gk’

wegw wgew - I Far ¢ fE
¥ g FrE oF e @ g Ay
g a e gl e
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T g R A T oardt A frent
g famy wiferrdt +F =t wfow
fFa &1

it fifa fes - 1€ 7 1% @it
W1 g fadl & A w owr @ g
ST AT TE A TR AT FG wW AT
SUTRT "TEHT EN 1w §TETT X qar
At & 6 sqr #1537 a7 F1 A0S

87

weqd WRYaw ¢ IR F@r ¢ fF
T
Shrimati Savitri Nigam: Recently a
very big haul of explosives was or-
ganiseq and it had been seized, May
I know whether any clue has been
found from that haul as to from
where these explosions have been or-
ganised?

Shri Datar: The clue has been
about anti-social elements in gene-
ra] and not about g common element
pursuing  all of them.

it W T AT JEAE E
st F Fer & fF EF A ¥ oF e
iz frowa feam mr @ 0 & ST
arear ¢ f& frg at faam @ gu
q, 2 37 0 quy g A i gl g’
afz 78 ¢ 71 et o g !

Shri Datar: After the appointment
of the squad serious incidents are
very foew,

Shri Bhagwat Jha Azad: While ap-
preciating the large number of con-
victions could we know as to what the
hon. Minister means by ‘common
agency’ and whether some agency is
behind all these cases?

Shri Datar: That is what 1 made
clear. Most of the hon. Members who
have been asking questions were per-
haps of the view that there was &
common agency at the back of all
these explosions. No clue to that
«effect has been found,

NOVEMBER 21, 1962
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Shri D. N. Tiwarys May [ know
whether any of thess agencies have
been found linked up with any for-
eign country or foreign power?

Shri Datar: It is very difficult to
answer this question.

st ST ST STreAY ¢ wTAAT Ay
@ 7 mft g 2 fr ag e aga whw
t & 79 faelt ot #v oo 7w @
W AvE R I aew ' @
e s 72 & Afes miy gt fasm
& yAAE W Y A agge @
At A free wfedas § e I w
e fagrar fe L

e wEgEq o FqFT O A
T FT | A AT HIGH TGAT 21 TF |

St ST AT ATy qATT w5
FfAT oz ggaT Wra@E & ... ..

WEW WEAA . W9 §EI9 S,
foge FgHT 9 FarEd |

st weTw qF owEAR 0 d aEAr
qEar g & 97 wewr @ oA o™
ST &1 AT FeAr Ty @ fF fage
acdi 1 g T g1 "% 8, A
gl AT 219 3T &1 AT § A1 98 T 4g
ol gEEeal ® fgom & fad
FAT g owaar e wdT aw faer
T ETAG TE R ?

Shri Datar: What was pointed out
was, a number of alternative sugges-
tions were made to the Home Minis-
ter.

Mr, Speaker: He wants to know, in
view of the observation of the Minis-
ter that it iz not possible tp say that
there wa: any foreign agency, whe-
ther the Government has not been
able to trace that agency or whe-
ther there was none.

Shri Datar: No, Sir. There is no
question of our fallure to pursue the
matter because a foreign agency was
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there. That was one of the clues
that was being followed.

Shri Maheshwar Naik: On a pre-
vious occasion we were told op the
floor of the House that a flying car
was suspected to have perpetrated
the crime of throwing crackers. May
T know whether the source has been
traceq through this channel?

Shri Datar: I have already pointed
out that that was one of the clues
that was followed.

st faran Wt qaw s weaest
wwag_aff
+
j‘iﬁmtﬁw:

¥8¥.
W | st ST W s

Fa1 fomem s 38 =T, feER
F gardfea T390 d84T $€30 & IAT
¥ TrH § qg AT #7 HIT FGT 6 -

(%) #qr ardfes  fmm w91-
{7 q qa® Feqror #1 fafsrs Qe
¥ awam & faq gam 2 F faa
fraFr afufa & w7 A7 g9 &9 Q@
#Tfaar g ;

(=) afg zv, 71 71 37 afafq
fomZ gaar 3% gy &1 s fawrfa
#r qdferg fgom mar qza@ 07 Tan
R

(m) afz wft a5 w7 afafa &r
FTH T AE GAT T, A AT F TT TN
¥,

() =fafs st frae #2967
T ?

The Parliamentary Secretary te

the Minister of Education (Shri M. R.
Krishma): (a), No, Sir.

(b) Does not arise.

(e) Due to the illness of the Chair-
man.
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(d) It is difficult to set any target
date for the completion of the work
of this Committee.

St W T 1, T SHET %
g4 Fmar e f S fagw gfdfeata
dzr g 7€ &, IAH €W FRAT & &
faeg™ warer g mar @, wwiq T
w&g & fov eqfre s fagr o ?

Shri M. R, Krishna: This Commit-
tee had several sittings. They also
visiteq various States and institutions.
In a recent meeting of the com-
mittee, they have entrusted the res-
ponsibility of preparing the report to
one of the members. Now, it ig await-
ing the arrival of the Chairman. The
moment the Chairman is well, the
committee may finalise the repors,

oty o A R FRE §
FTTHA, A TF qEIT i §, ITH
gt an # ag g 9o g fF o
g T fao & domre @ A 4 g e
g sufer 1 g wem fagea &7
T e qry #y s @ 7

steqw wgRg - wJifE ma g fa
ag T 9= g AT |

Shri Bhagwat Jha Azad: May I
know whether in the light of the pre-
sent circumstances, the Governmend
propoce to refer to this committee
questions like rifle training and civil
defence for an integrateg report to
be submitted to the Government
and if so, when?

The Minister of Education (Dr.
K. L. Shrimali): Though the com-
mittee has not submitted its report,
the Government propose 1o take
severa]l measures to strengthen phy-
sical education and the National
Discipling Scheme. In fact, we are a¥
present considering a proposal to in-
troduce physical education and the
Nationa] Discipline Scheme on a com-
pulsory basis in all the educational
institutions throughout the country.

.
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Shri Maheshwar Nalk: Without
waiting for the submission of the
report of the committee, may I know
whether the Government is propos-
ing to go ahead with whatever pro-
gramme is necesary for the defence
of the country at the moment?

Dr. K, L, Shrimali: I have answered
that question.

st W A e W AR
A4l ot ¥g FOAE AT IO A
 FHE & W1 wemw 2, 98 wEom
wff g gu 1 A= I g@ ge
#Y w1 foraet Fafeat & weaw § 7

Dr. K. L, Shrimall: I have no idea
about this matter. As I said, our
work has not been affccted in  any
way because of the delay in submis-
sion of this report As I just pointed
out, the Government are taking
necessary steps to  strengthen the
National Discipline scheme and the
physical education programme. Ag I
said, we have at present a proposal to
introduce physical education and the
National Discipling scheme on a com-
pulsory basis throughout the coun-
fTy.

Limited LAS.

4
( Shri Bhakt Darshan:
*295.{ Shri Surendra Pal Singh:
| Shri Bhagwat Jha Azad:

Will the Minister of Heme Affairs
be pleased to state:

(a) whethe Government have
since taken final decision regarding
the limited IA.S. competitive exa-
mination; and

Examination

(b) if so, what are the details there-
of and by what time Government
propose to hold the said examina-
tion?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The scheme is still un-
der consideration.
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St AW IWH T gg qqTET AT
Tt fFE AT ar mat ®
ST B1 S ?

Shri Datar: It will take a few
months. We shall have to consult the
tate Governments also,

St W T F®T A Jaw A
FO A A fE fEe s 03 ag
fadre st &Y s @ & arr Faar
T fadiqard gl ? safe ot AT
fogziz @it 2, afvaw afias wfam
FHOA & gra, IAH W TEA A
ST g 7

Shkri Datar: I may invite the hon.
Memeber's attention to the Central
Pay Commission Report. They sug-
gested that there ought to be, in ad-
dition to the annual competitive ex-
amination, a limited competitive ex-
amination open to the State and Cen-
tra] Government servants of classes
II ang III sp that we can have ex-
perienced people at a higher level

Shri Bhagwat Jha Azad: May I
know whether the State Govern-
ments, when they were referred to,
have expressed their opinion on this
scheme?

Shri Datar: We have yet to receive
the opinions of all the State Govern-
ments. Some State Governments are
in favour.

st HET™ WW 0§ gg A
A £ & omft Y @ oA
afaq & §, sa% ¥ o W fod A &
I WA KT aGIAT G0 qE AT
2?

Shri Datar: As at present, we have
already increased the number of
direct recruits as the hon. Member
will be aware. Secondly we also take
about 25 per cent from the State ser-
vices, It was considered that a third
avenue should also be pursued with
a view to get people of a higher age
with greater experience,
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Shri Vishram Prasad: Since it was
declared some time back that the
Medical and Economic Services will
alsp be constituteq as all-India ser-
vices, may I know  whether Gov-
ernment are proposing to conduct ex-
aminations for these Services?

Shri Datar: This question relates
to the IAS not to the Medical and
Economic Services,

Shrimati Lakshmikanthamma: s
it & fact that the age relaxation differs
as between the different departments
and the people i{rom the Central
Ministries and Department have a
different age rule?

Shri Datar: There is no question of
any difference.

Shri Abdul Ghani Goni: In view of
the fact that seats have been reserv-
ed for the variuos States, may I know
whether the Central Government
have issued any direction to the
Public Scrvice Commission to fix
the number of candidates to be se-
lected from various States?

Shri Datar: We are fixing the num-
ber so far ag the cadres in the various
States are concerned after ascertain-
ing their requirements.

Gauhati Refinery

| Shri Rameshwar Tantia:
| Shri Ram Ratan Gupta:

Will the Minister of
Fuel be pleased to state:

Mines and

(b) whether it is proposed to with-
* draw Rumanian experts working at
the Gauhati refinery;

(b) whether personnel to work in
their place have been sufficiently
trained;
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(c) whether a proposal to expand
the refinery is under consideration;
and

(d) it so, the details thereof?

The Parliamentary Secretary to
the Minister of Mines and Fuel (Shri
Thimmaiah): (a) Yes, Sir. They will
leave by the middle of 1963 pro-
gressively.

(b) and (c). Yes, Sir.

(d) Expansion of the refinery is un-
der discussion with the Oi] India
Limited, who are investigating the
question of availability of crude oil
in the light of the latest development
in the oil flelds,

Shri D. C. Sharma: How many
Rumaniap technicians are there in
this refinery, and how many of them
are going away, and are some of them
still going to stay here fdr some
tume?

Shri Thimmaiah: There were 48
Rumanian technicians. Now, there
are only 14 technicians who will also
be progressively sent back, and all
of them will be sent back by the
middle of 1963.

The Deputy Minister in the Minls-
try of Mines and Fuel (Shri Hajar-
mavis): T may add that that was our
intention some time back, I cannot
vouchsafe that that is the position
now or the progremme pow. More
than that I cannot say,

Shri D. C. Sharma: May 1 know
whether any arrangements for the
training of the different cadres of
refinery experts exist at this reflnery
and elsewhere, and if so, what they
are?

Shri Thimmaiah: The training is
continuously given to our officers.
Now, there are about 53 officers who
have been trained, and they are
working side by side with the Ruma-
nian technicians
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Whitley Councils

~ Shri Bhﬂtﬂt Jha Azad:
Shri Rameshwar Tantia:
Shri Ram Ratan Gupta:
Shri Basumatari:

*297.{ Shri S§. M, Banerjee:
Shri Daji:
Shrimati Savitri Nigam:
Shri Shree Narayan Das-

| Shri Bhak¢ Darshan:

Will the Minister of Home Affairs
be pleased to refer to the reply
given to Starred Question No. 138 on
the 8th August, 1962 and state:

(a) whether a fina] decision has
been taken to establish Whitley
Councils for Central G wernment em-
ployees; aad

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) The issves involved are of a
complicated nature and require very
careful consideration before a final
decision is taken.

Shri S. M. Banerjee: During the
emergency, industrial harmony is the
necd of the hour. May I know when
a final decisiun is likely to be taken
in this matter?

Shri Datar: It is likely to be taken
early, That is al] that I cap say to-
day,

Shri §. M. Banerjee: The hon. Minis-
ter had stated previously that before
taking a final decision or before ap-
proving the constitution of the coun-
cils, if neeessary. the Central Govern-
ment employees' unions will be con-
sulted. May 1 know whether he

still stands by that promise?

Shri Datar: Tt was considered ad-
vizable that the Minister of Labour
and Employment might have a fur-
ther consultation with the service as-
sociations. Such informal consulta-

. tions have been completed, and the
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matter is now nearing final consi-
deration,

Shri Priya Gupta: May I know the
direct or indirect impact of establish-
ing these Whitley Councils on the re-
cogniseq unions in respect of resolv-
ing the disputes by a body like the
permanent negotiating machinery in
the railways, and any other Central
Government establishments and terms
of reference of employees' unions or
organised labour unions?

Shri Datar: I would only like to
answer this question in a general way
that Government are trying to bring
about the largest measure of co-ordi-
nation to bear upon the solution of
this question. That is the reason why
the matter is belng pursued.

Shrimati Savitri Nigam: When did
the Pay Commission recommend the
formation of these Whitley Councils
and why so much delay has taken
place?

Shri Datar: That is what I have
pointed out. Government  thought
that a further consultation with ser-
vice associations would be desirable
with a view to evolve a common
agreement.

Shrimati Savitri Nigam: When did
they recommend this?

Mr. Speaker: Order, order.

st W W T AFAIT S
ot a7 wgars 9 A feafg 7 & fw
a7 ¥ “qaw feafq gr gu i o7 A
F1 T2 & Ty a9 famm FET 6
g Ftfas a=re s ?

Shri Datar: I give that assurance
in 4 general way,

Shri Bhagwat Jha Azad: After
going intg this matter after the Pay
Commission’s recommendation and
on the basis pf our experience in’
different departments in regard to
the npegotiating machinery what
other methods are Government going
to consider? What are those great
difficulties in the way?



2629 Oral Answers KARTIKA 30, 1884 (SAKA)

Shri Datar: The hon. Member will
kindly wait for a few months.

Shri D. C. Sharma: In view of the
fact that the Whitley Councils have
not yet come into being has the Gov-
ernment of India any machinery at
present to settle any differences be-
tween Governmegmt and its staff?

Shri Datar: So far as the present
machinery is concerned, we have got
Staff Councils—Junior Staff Councils
and Senior Staff Councils—where
questions of common interest are al-
wayg discussed.

Shri S. M. Banerjee: If I heard the
hon. Minister right, he said in reply
to a supplementary that the hon.
Member should wait for a few
months. Since the emergency and the
passage of the Bill, the Unions will
not go on strike, thus keeping in-
dustrial harmony. I therefore want
to know why & few months are re-
quired to finalise this since we have
already taken two years on this?

Shri Datar: Government are try-
ing their best to come to a final con-
clusion in the light of the consulta-
tiong that they had recently.

Motels in Delhi

[ Shrl Subldh Hansda:
| Shrl S. €. Samanta:
| Shri N. R, Laskar:
Shri M. L. Dwivedi:
*298./ Shri P. C. Borooah:
Shri Yashpal Singh:
Shri D. N, Tiwary:
I Shri Indrajit Gupta:
( Shri Mate:
Will the Minister of ™iusse and
Fuel be pleased to state:

(a) whether it is a fact thatr the
Indian Oil Company propose to set
up a few motels in Delhi;

(b) it so, whether the proposal has
been finalised;

(¢) whether the Delhi Administra-
tion has approveq this scheme; and
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(d) if not, what steps are being
taken to expedite the matter?

The Parliamentary Secretary to the
Ministry of Mines and Fuel (Shri
Thimmaiah): (a) At the present
moment there is no proposal for set-
ting up motels in Delhi

(b) to (d). Do not arise,
Sports Inquiry Committee Report

{ Shri Blntt Darshan;
.mJ Shri P. K Deo:
1 Shri Bhagwat Jha Azad:
| Dr. L. M. Singhvi:
Will the Minister of Edueation be
pleased to state:

(a) whether the Committee to re-
port on the improvement of sports
has submitted its report;

(b) it so, its main recommenda-
tions; ang

(c¢) whether reasons for the failure
of Indian Hockey team in the Asian
games at Jakarta have been enquir-
ed into and, if so, the finding there-
on?

The Parliamentary Secretary tg the
Minister of Educatiom (Shrt M. R.
Krishna (a), No, Sir.

(b) Doeg not arise,

(¢} No, Sir.

oft W TIA | OF 95T o9 a9 &
a7 AT AT q9T & | a1 | 6.
#rm 7t St 29 97 Fg wwS TAd A7y
F 71 5 wfar 7 #1 TT7M
w1 2 7 AT s fag off mr AR
et ¢ wezia oY wEme (A ar fa
1§ T4 T8 QA7 FRaT e

Shri M. R. Krishna: The Commit-
tee was constituted by the All India
Sports Council and not by the Gov-
ernment of India. It has been given
2 Jot of time to prepare its report.
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It has visited various Stateg and pro-
mised to submit its report. Unfortu-
nately, so far the report has not been
submitted.

W A ;. Fq7 TaAHE 39
T[A B wTv Fdar @ fF qw A
T g 3 @ o 9Ed A
STt & Y gH gre #1 Wy TEAT 9w,
A w3 Y fEEmAe e gE A
§ O e ¥ o= oA g @ A
R A F7 Foie mEd A =
.99 9T 99« g st ?

Shri M. R. Krishna: The All India
Hockey Federation has taken all pos-
sible steps to strengthen the hockey
team. I do not think it would have
made very substantial difference if
the report were to be submitted.

Shri Bhagwat Jha Azad: Apart
from the All India Sports Council,
have Government on their own ini-
tiative enquireq as to what were the
reasons for the dismal failure of our
team in the Asian Games?

Mr, Speaker: It is a different ques-
tion.

Shri S. M. Banerjee: Since the
submission of the report is taking a
long time, wilk the Committee be
asked to submit an interim report,
specially about our reverses in
hockey?

Mr. Speaker: He has answered it.

Shri S. M. Banerjee: 1 wag asking
about an interim report,

Shrimatf Savitri Nigam: Is the hon.
Minister aware that because of the
delay in submission of the Report, a
dispute is going on in the Hockey
Association of India as well as other
associations and the hockey game is
suffering a lot?

Mr. Speaker: She is giving infor-
mation.

Shri Vidya Charan Shukla: What
king of improvements, and in which
sphere, are contemplated by Govern-
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ment, recommendations regarding

which are expected from this Com-
mittee?

Shri M. R. Krishma: The All-India
Hockey Federation is an independent
organisation, and it has taken stock
of our performance in the Rome
Olympics. On that they have made
varioug imorovements, They had in-
tensive training, and also picked up
very young players. Unfortunately
in Jakarta, one of our players was
injured, therefore we could not do
better.

Shri Fatehsinhrao Gaekwad: Is it
a fact that some important members
refused to appear as witnesses before
this committee, and if so, why?

Shri M. R. Krishna: I will not be
able to give that answer, because the
committee's report is not yet before
the Government.

Shri Hari Vishnn Kamath: Is the
scheme known ag the | Rajkumari
Coaching Scheme still actively func-
tioning, and if so, what steps has
that scheme taken in thig direction
so far?

Mr. Speaker: That has nothing to
do with it,

Shri Hari Vishnu Kamath: It is a
matter of sports,

Mr. Speaker: It is not a matter of
sports, it is one particular com-
mittee.

Strike by Students of Delhi School
of Planning and Architectura

+
Shri Bhagwat Jha Azad:
{Sllr Bhakt Darshan:
. ) Shrimati Savitri Nigam:
1 shri Yashpal Singh:
| Maharajkumar Vijaya
[ Ananda:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether a strike was resorted
to by the students of the Delhi School
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of Planning
August last;

(b) when the strike was called off;
and

(¢) whether any investigations
have been made into the complaints
of the students and their grievances
redressed?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) On the 28th September, 1962

(¢) The students did not make any
complaint before they went on strike,
but later circulated an unsigned
memorandum of alleged grievances.
The Board of Governors of the
School has appointed a four-man
Committee to examine them as well
as the working of the School with
particular reference i{g the Archi-
tecture Department and to suggest
measures for its smooth and efficient
working. ’

Shri Bhagwat Jha Azad: May |
kpnow whether to madintain good re-
lations between the teachers and the
taught, this four-man committee has
made any recommendations and, if so,
have they been implemented?

and Architecture in

Shri Humayun Kabir: The com-
mittee has not yet submitted its re-
port. It is still making investigations.

w weR T iwa, da # g
oAt sgaeqy 7 Y g fF afem ¥

TH w2 7 g am ?

oft g w faT : SaT §7 adea,
TEAT 98 § T e agr &

41 | =¥za ¥ g 7@ g fF I
w1 oMEE } AT 39 WIS
9 FF Y | T TN 7T TG aE FH
FT R ¥ | Afe vt BIEE A @
s fog wudr frgea 97wt 2

Shrimati Savitri Nigam: What were

the main points in the unsigned
memorandum given by the students?

Shri Humayun Kabir: There were
three points. One was that the
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school should be administered direct-
ly by the Delhi University and not
by its governing body. The second
point was that they thought that the
Principal was not very sympathetic.
The third point was that they thought
the teachers were not very sympa-
thetic.

u‘tmhmm:&tﬁhna&ﬂ‘l
= fawrad sft 70t wERg & qard,
IAHY A WA aF AT gE § | oIE
qay F=ar § o o gy aea e !

ot g Wi gEd o geeh
T ¢ ag 79 A ¥ 1 g faeeh gAY-
wfadt & ofefamee 2, ol S@ gat
wifosii ¥ waf ard g @ & @
g it ¢ i giadeR &
forsizfer & 1 wa w€ & a1 wifaw
TR gAEdEa ¥ wE ¥R,
ug ATAAT &EeH w1 AR g, Jg A
@ st o gy & g
a0 St 2wy S A frfaae
F famdufes 7 g Y § a9 are &
FEvsIgadie | 7T =T F A
fega &

st zena fag c wmag w £ fw
it 3t feenfast & oo 2 o
I wEgET ¥ 0 oF foEae faar
q ?

sft gAm wfaT o 5o A7 %,
qg @H & T W17 F A9 @) §
FTH T @ & | 79 T AHS F1 IFATLC
a4 | § W) a%g HH ST @ g AN
A1 men faar man § e edem & fod
T § g9 F1E gaQ o a8y &
el | F A A are qw A fad @ W
¥4 g9 Famar & I foq grs
¥ wgreT TEG #15 A1 qGN g awAl
ifs TAH ITHT & TFEA gar &
Freft gt T TET A @ 1 TR
€0 A # y fqar @ o9 TEw ua
IHATLT |
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Coal in Singrauli Colliery

+
,mf Shri Bishwanath Roy:
| Shrimati Maimoona Sultan:

Will the Minister of Minegy and
Fuel be pleased to state:

(a) whether work regarding ex-
ploration for coal in Singrauli area is
going on satisfactorily; and

(b) if so, whether any new coal
seam of importance has been recent-
ly discovereq there?

The Parliamentary Secretary to the
M. nister of Mines and Fuel (Shn
Thimmaiah): (a) Yes, Sir.

(b) A new coal seami about T4
metres thick has recently been prov-
ed by exploratory drilling by the
Geological Survey of India.

Shri Bishwanath Roy: May I know
whether some arrangements have
been made for exploitation of the coal
deposits there?

Shri Thimmaiah: At present two
drilling machines have been em-
ployed by the Geological Survey of
India, ang a total of four drilling
machines will eventually be used in
this field in future.

Shri Bishwanath Roy: May I know
whether any time has been fixed for
starting exploitation of the coa!
deposits?

Shri Thimmaiah: No, Sir.

Shri Vidya Charan Shukla: Is it
not a fact that Andhra Pradesh Gov-
ernment asked for greater allotment
of funds to take up this colliery ex-
ploration work so that the coal posi-
tion not only improves Lut there 1s
no unnecessary movement of coal
from the North?

Shri Thimmaiah: It does pot arise
out of this question.

Shri Harli Vishou Kamath: Will you
decide it, Sir; or the Minister?

Mr., Speaker: It is not decided by
the Minister he puts it to me and he
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gives hig opinion, If I agree 1 pass
on to the next question.

Shri Hari Vishou EKamath: There
should be more courtesy to the Chalr.

Mr. Speaker: The question was
whether Andhra Pradesh has de-
manded funds: the relevant answer
may not be ready, Next question.

Shri Harish Chandra Mathur: Sir,
I want to risp on a point of order.
This report by Shri VTK wag placed
on the Table by the Planning Minis-
ter. 1 gave notice that it should be
discussed. That motion has been ad-
mitteq and that will also be replied
to by the Planning Minister.
But this question is replied to by
the Home Minister andq we do not
know where we stand, What is the
distribution? How is it done? Should
the question be put to the Home
Minister or the Planning Minister?

Mr. Speaker: I cannot answer it
straightaway unless I see the distri-
bution list but I will look into it
just now.

V. T. Krishnamachari's Report on
Administrative Services

+

[ Shri Daji:
Shri S. M. Banerjee:
Shri Bhakt Darshan:

*303. Shri Bhagwat Jha Agzad:

Shri Bibhuti Mishra:

| Shri Sonavane:

| Shri E. Madhusudan Rao;

Will the Minister of Home Affairs
be pleased to state whether Govern-
ment have taken any decision to im-
plement the recommendations of Shri
V. T. Krishnamachari’s report on ad-
ministrative services?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Ministry of Home Affairs is con-
cerned with Part I of the Report. A
statement showing the action taken
on the wvarious recommendations
containeq therein is placed on the
Table of the House. [Placed in the
Library. See No. LT-572/62.]
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Mr. Speaker: Can he answer the
objection taken up by Shri Mathur?
If he can, he may just say that.

Shri Datar: We received this
qguestion and we found that Part 1
concerned the Home Ministry and
thereforc, we have answered it. 1
have no objection if it goes to the
Planning Commission.

Shri Daji: It is better to send it to
the Planning Commission as we will
get a good reply. Only one part has
been given,

Mr. Speaker: I will see what we
have done with the second part.

Shri Daji: 1 would like to know
whether these three points have all
heen implemented. +What about the
frst point? Why is it still under
vonsideration?

Shri Datar: One point with which
we arc directly concerned is the rais-
ing of the age of retirement of the All
India Service Officers, The other was
about having an advisory council for
the National Academyv nf Administra-
tion.  With regard to the Ilatter,
Government have accepted the posi-
tion that therc ought to be such an
advisory council. Government are
also considering sympathetically the
question of having refresher courses.
So far as the age of retirement is con-
cerned, it is a larger question and
Government have to consider the
matter first so far as the Central em-
ployees are concerned. Then this
qQuestion will have to be taken into
ronsideration in consultation with the
State Governments because these are
All-India Service Officers.

Shri Dajl Sir, I crave your protec-
1ion,‘ My question is a simple and
straight question. Only two points
have been accepted and the remain-
dng are under consideration. My
question was whether those points
which have been accepted have been
implemented.

Shri Datar: In respect of the other
question, it is the State Governments
which come into the picture.
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Mr. Speaker: He asks about the
points that have been accepted. Have
thev been implemented?

Shri Datar: That is what I stated,
Government have been taking steps
to implement the points which have
been accepted.

Shri Daji:
fication, Sir.
question.

Mr. Speaker: 1 will allow him an-
other opportunity.

I want to have a clari=
I want to put only one

Shri S. M. Benerjee: The hon.
Minister stated that one of the recom-
mendations was to raise the age-limit
of retirement for all-India service
officers from 55 to 58 or whatever it
is. I want to know whether the Gov-
ernment of India has accepted this in
respect of the Central services or
whether they are still awaiting a
decision of the State Governments.

Shri Datar: This question was
already answered. The Home Minis-
ter, the other day, answered in this
House and the other House that this
question was under the active consi-
deration of the Government, namely,
whether the age of retirement should
be raised from 55 to 58. He pointed
out certain considerations in favour
thereof The Government have not
come to a final decision and the ques-
tion of the age of retirement of all-
India gervice officers will be consider-
ed after the Government have come
to a decision and in the latter case
the State Governments also will have
to be consulted.

Shri S. M. Banerjee:
your protection, Sir?

May I seek

Mr, Speaker: [ do not see any
danger to him.
Shri S. M. Bagmerjee: The hon.’

Minister stated in this House what
the Government are proposing to do.
In this House there were certain
Members who expressed the view that
because of this emergency some good
people may retire. So, I want to know,.
when a decision is likely to be taken
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and whether it will have retrospec-
tive effect.

Mr, Speaker: How can he say that
if the decisiog has not yet becn taken?
Before a decision is taken on this
‘question, how can he say what they
are going to do in the future?

ot WeR TR A, W qe
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T FIA XN W B qGH F T 97
faar foar w1 wy &, Sfew 71 @
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=TRaT g fF #an avwe 2w A1 4 q9-
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T T AT 3T, I qget 9% faure
gt foar g 7

Shri Datar: The Home Minister
made the whole position clear and
also pointed out certain conziderations
which were in favour of it, and he
stated that a final decision is yet to be
taken.

Mr. Speaker: Members are only

arguing the same case and are not
asking for any fresh information.

Shri Bhagwat Jha Azad: Since the
raising of the age-limit for retirement
of the Central Government officers
will have its effect upon the State
Governments also, may I know whe=-
ther in coming to a conclusion the
Central Government will take a
decision suo motu or will consult the
State Governments and then decide
the question?

Shri Datar: I have alrcady answered
it.

Mr. Speaker: It has been already
answered. He said that the State Gov-
ernments would be consulted,

Shri’ Bhagwat Jha Azad: The hon.
Minister says that for the Central
‘Government servants, the age of
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retirement will be raised and then the
State Governments will be consulted
in regard to their own sphere.
Because this will have an effect on the
State sphere also, [ want to know
whether the Central Government will
consult the State Governments or not

Shri Datar: So far as the Central
Government servants are concerned,
it is true that the Central
Government can take a decision on
its own initiative. So far as the all-
India service is concerned, the Gov-
ernment have to consult the State
Governments, But generally, in  all
these respects, even though not
technically or formally, the Govern-
ment takes into account the views of
the State Governments.

st fentf femt - T e St
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“Rural development may bae
included as a subject of study in
the foundational course.

Visits to one or two rural
development centres and study in
the Planning Commission for two
or three days may be included in
the programme of Bharat
Darshan.”
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Shri Datar: The Government are
anxious to consider this question as
sympathetically as possible. They are
anxious that there ought to be such
courses.

Shri Tyagl: In view of the past
experience where extensions had been
sanctioned to Governmen: servants
liberally and Government servants
lost their initiative because they had
to cater to the will of the Ministers
or somebody else, will the Govern-
ment see to it that this time extension
is made absolute and not discretion-
ary, based on efficiency etc?
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Mr. Speaker: It is a suggestion for
action.

Shri Daji: May I know whether
those points which have becn sent to
the State Governments are for imp.e-
mentation or whether the States are
free to consider them and reject or
accept them?

Shri Datar: Some of them concern
the State Governments directly, and
there, they have their initiative.

Shri Tyagi: My queslion was per-
haps not understood. 1 want to know
whether it will be an abscolute exten-
sion or whether it will be left to the
discretion of the Government,

Mr. Speaker: When the hon. Mem-
ber put it earlier, that was clearly a
suggestion for action. I said it was a
suggestion for action. He has now
improved upon it and put it in a
different form, whether it would be
absolute, and so on.

Shri Tyagi: Will it be still discre-
tionary or absolute?

Shri Datar: These are details with
regard to the finalisation about the
age of retirement. I would request
the hon. Member to wait for sometime.

Dr. L. M. Singhvi: May I know what
is the extent of shortage in the IAS
cadre and to what extent it would be
met by raising the age of retirement?

Shri Datar: There was some short-
age, and therefore the number has
been increased. The hon. Member
will find that already we have taken
action so far as this question is con-
cerned. The number has been in-
creased. In 1959 we took 73 in the
IAS cadre and in 196] another 99
have been taken. Still there is a
feneral shortfall.

Dr. L. M, Singhvi; Sir, I seek your
Pprotection. 1 want an answer to the
second part of my question. I want
to know to what extent it would be
met by the increase in the age of re-
tirement. After all, that position must
be before us.

2171 (Ai) LSD—2.
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Shri Datar: That is a hypothetical
question regarding the increase in the
age of relirement.

Mr. Speaker: He wants to know
whether Government have considered
that aspect or not.

Shri Datar: The Government will
consider that aspcct at a proper time,
not now.

Mr. Speaker: That means the Gov-
ernment have not still considered it.

Shri A P. Jain: The question relateg
%0 ralsing the age of retirement. In
reply to a supplementary the hon.
Minister did not give an unequivocal
answer whether it would be optional
or it would be compulsory. How
does that question arise? When the
age of retirement is being raised it
must be compulsory.

Shri Datar: The question has got
certain implications as to whether the
age of retirement has to be increased
as a matter of course in the case of
government personnel or whether cer-
tain conditions have to be laid down
before it is allowed to be raised.

Shri Tyagi: This is a policy which
will upset the whole administration,
it it is left discretionary. Therefore,
may I know if the Government will
take the House into confidence when
they take a final decision?

Mr. Speaker: Order
Harish Chandra Mathur.

Shri Harish Chandra Mathur: The
hon. Minister just now stated that
they would consult the State Govern-
ments so far as the All-India Services
are concerned. May I know whether
they have already consulted and, if so,
what is the reaction of the various
State Governments regarding the
raising of the superannuation age and.
more particularly, in the context of
the reaction which it is to have in
their own States?

Shri Datar: I have made it clear that
the State Governments would be con-
sulted in respect of the All India
Services after the Union Government

order—Shri
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have taken a dcision about the Cen-
tral Government employees.

Mr. Speaker: Shri Venkatasubbaiah:

Shri Harish Chandra Mathur: They
have not yet been consulted?

Mr, Speaker: Order, order. If any
discussion is wanted that could be
had, but how can we go on indefi-
nitely? The hon. Minister has given
whatever answer he has. If hon.
Members are not satisfied they know
how to get a discussion over the
whole matter.

Shri Tyagi: Sir, my question has not
been answered. May 1 know whe-
ther in coming to a final decision in
the matter of making it absolute or
discretionary the hon. Minister will
take the House into confidence?

Mr, Speaker: As the hon. Minister
did not answer that part the hon.
Member is complaining. He wants to
kiow whether the House would be
taken into confidence.

Shri Datar: Is it a general question
or regarding the age of retirement,

Mr, Speaker: Age of retirement.

Shri Datar: The question with
which we are concerned is the report
of Shri Krishnamachari. That is a
general question. So far as the age
of retirement is concerned, the Gov-
ernment will take a decision in due
course.

Shri Tyagi: What about the House?

Mr. Speaker: He wants to know
whether Parliament would be taken
into confidence?

Shri Datar: 1 do not think it might
be possible.

Shri Tyagi rose—

Mr. Speaker: Order, order. I can-
not allow any further discussion on
that.

Shri P, Venkatasubbaiah: From the
+statement laid on the Table I find that
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as per recommendation No, 12 the
State Governments have been request-
ed to appoint IAS officers in charge of
districts only after seven years.

Mr. Speaker: What is his question?

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that many
State Governments are not acting up
to the recommendation contained in
No. 12, with the result that there is
inefficiency in the administraton at
the district level?

Shri Datar: We received the report
only a few months ago and we have
consulted the State Governments. It
is stili for the State Governments to
send their replies.

Education of the Handicapped

+
( Shri D. C. Sharma:
*304.{ Shrimati Maimoona Sultan:
| Shri Sham Lal Saraf:

Will the Minister of Education be
pleased to state:

ta) whether the All India Federa-
tion of the Deaf at a meeting held in
September, 1962, in Delhi stressed the
inadequacy of Educational facilities for
the handicapped;

fb) il so, what main demands were
voiced at the meeting in regard to
improvement of the educational faci-
lities for the handicapped; and

(c) whether Governmeni have in-
cluded a comprehensive scheme for
the purpose in the Third Plan; if so,
the details thereof?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). The
Federation convened a meeting on the
23rd September, 1862 to observe the
Fifth International Day of the Deaf.
The resolutions adopted at this meet-
ing have not yet been formally com-
municated to the Government of India.

(e¢) A  statement showing the
schemes included in the central sec-
tor of the Third Plan for the educa-
tion of the handicapped is laid on the
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Table of the House. [See Appendix
1, annexure No. 71].

Shri D, C, Sharma: What is the
amount of money set apart in the
Third Plan for the deaf and the
handicapped? Will 1t be distributed
to all the States?

Shrimati Soundaram Ramachandran:
Yes, Sir, It is a little less than Rs. 1
crore, part of which has already been
distributed.  All the needs of the
States will be taken into considera-
tion.

Shri D. C. Sharma: May 1 know
whether any break-up can be given
of the assistance given to the different
States in this respect, either for this
year or for the whole Third Plan?

Shrimati Soundaram Ramachandran:
No, Sir, there is no separate break-up,
but the Plan has been worked out for
the blind, deaf and orthopaedically
handicapped. It is meant for the
development of Model School for
Blind Children, Dchra Dun, expansion
of training centres for women, adult
deaf training centres, voluntary orga-
nisations, workshop for blind, library
and general scholarships for all the
categories. We give assistance
wherever there is a reasonable
demand. Of course, we have not set
apart amounts for each category.

Shrimati Savitri Nigam: Is the
Education Ministry aware of the
actual number of handicapped in the
country? What is the percentage of
the handicapped which is getting any
education, technical or vocational,
from the money set apart by the Edu-
cation Ministry?

Shrimati Soundaram Ramachandran:
The correct statistics of each category
separately is certainly not available.
.Ours is only a rough estimate. Out
of that I am very sorry to say, we
have done very little for each category
of handicapped persons, either for
eduration or for rehabilitation. The
flrst serious attempt was mads only
in the Third Plan. States have also
to co-operate in sending their plans

KARTIKA 30, 1884 (SAKA)

Oral Answers 2646

for training personnel as well as for
implementing the Plan,

Shri A. P. Jain; What is the agency
for the distribution of this money, the
Social Welfare Board or the State
Government? Op what basis is the
money distributed?

Shrimati Soundaram Ramachandran:
Certain items relating to the welfare
part of the handicapped have been
transferred to the Social Welfare
Board, but actual education, rehabili-
tation, running of workshops etc. are
done by the State Governments. Then,
certain voluntary institutions work-
ing for the education and rehabilita-
tion of the handicapped, as recom-
mended by the State Governments,
are given building grants, scholarships
ete.

Shrimati Savitri Nigam: May I know
whether the recommendations made
in the various seminars and confer-
ences organised by the Education
Ministry in the year 1956 and later on
have been implemented or not?

Shrimati Soundaram Ramachandran:
Yes, Sir. One of the recommenda-
tions is to constitute the National
Board for the Handicapped. It has
been implemented and a board has
been constituted. Even the first
meeting was due to be held on the
23rd but, unfortunately, because of
the emergency condition, we have
just now cancelled it. We are call-
ing a few experts to chalk out a full
plan for the rehabilitation, which is
much more important than other
things.

Shrimati Sarojni Mahishi: In view
of the fact that no active measures
are being taken to rehabilitate the
handicapped people even after the
completion of their training, mav 1
know whether any active meusures
are now being contemplated in this
direction?

Shrimati Soundaram Ramachapdran:
Yes, that is one of the items
on the agenda for our new
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Board, that is, approach wvarieties of
employment agencies to take them in
their respective departments. Even
now we have created employment ex-
changes in various States, including
Delhi and other States, to find em-
ployment for these handicapped
people. They are doing it—not as
much as we want, but certainly they
are taking into consideration for find-
ing jous for them,

Oil in Pumjab

[ Shri Ram.tshwnr Tantia:
s395, J Shri Bhagwat Jha Azad:
‘) Shri Basumatari:
L Shri Ham Raj:

Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 269 on the
Bth August, 1962 and state:

(a) the progress of drilling opera-
tions in Janauri (Punjab):

(b) whether the Qil and Natural
Gas Commission has given anv con-
sideration to re-start the drilling
operations at Jawalamukhi; and

(c) if so, what is the decision
arrived at?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) Drilling of Janauri
well No. | was completed in October,
1961 and the well has been under test
gince then. ‘Testing of the well is
nearing completion. There are no
indications ot oil or gas so far.

(b) and (¢). There has been no
change in the position since 8th
August, 1962 when' this question was
answered. The matter is being re-
viewed and a decision will be taken
in due course.

Shri Rameshwar Tantia: What are
the reasons for which the Jawala-
mukhi operation have becn abandon-
ed and are we still considering whe-
ther it should be starled again when
there is so much more demand for oil?

+ The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
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navis): The programme has not been
finally abandoned. We have not gone
deep but there are possibilities that if
we go deeper still we may get oil.
Whether we should go deeper or not
is something which we are still con-
sidering. So, the programme is not
finally abanoned....(Interruption).

Mr. Speaker: There is a demand
that hon. Members should speak more
loudly during the emergency?

Shri Hajarnavis: 1 said that the
programme has not been flnally aban-
doned. So far we have not struck
any oi]l there but still there is reason
to suppose that if we go deeper we
may strike oil.

Shri Bhagwat Jha Arad: With ref-
erence to parts (b) and (¢) of the
question could we know the reasons
why the question still stands where
it was at the time of the last reply
in this Houvse? Was no action
taken, or if action was taken did no
result come out of it?

Shri Hajarnavis; We have gone upto
the depth of about 4500 metres. In
the mean time there was the - rainy
season during which drilling ecould
not be continued. But in about
a month's time after a review of the
facts that we have gathered together
we shall decide whether we should
go deeper or not.

Shri D. C. Sharma: Some drilling
was being done in a place near
Dasuya. What has been the result
of the drilling there?

An Hon. Member: Sand was found
there.

Shri Hajarnavis: I am not familiar
with the topography of that place,
This question is about Janauri Well
No. 1.

Btudents Homes for Day Scholars

*308. Shri Yashpal Singh: Will the
Minister of Eduncation be pleased to
state:

(a) whether it is a fact that the
University Grants Commission has
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decided to set up a committee to study
the possibility of starting “students
homes" for day scholars in all the
Universities; and

(b) if so, the details of the scheme?

The Minister of Education (Dr, K.
L, Shrimali); (a) The University
Grants Commission has already set up
a Committee,

(b) The details of the scheme have
not been worked out yet.
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Lubricating Plant

+
[ Shri Bishamchamdey Seth:
*308.< Dr. Ramen Sen:
| Shri Dinen Bhattacharyya:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the establishment of a
lubricating oil plant has been con-
sidered by Government;

(b) whether it is also a fact that an
adequate quantity of lubricating oil
has been found in the Kalol oil field;

(c) if so, the details thereof; and

(d) what are the basic materials
that are proposed to be manufactured
at the subsidiary industries?

The Deputy Minister in the Minis-
try of Mimes and Fuel (Shri Hajar-
mavis): (a) Yes, Sir. One lubricating
oil plant is being set up along with
the Barauni refinery in the Public
Sector.

(b) Lubricating oils are not found
in natural state in oil flelds but the
crude oil found in Kalol fleld appears
to be promising for the production of
lubricating oils,

(c) As regard possibilities of pro-
ducing lubricating oils from Kalol
crude oil, the question is still In a
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preliminary stage of consideration
and it would take some time to work
out the details.

(d) It is proposed to manufacture a
range of finished lubricating oils of
different grades, both automotive and
industrial.
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Dr. Ranen Sen: 1Is it a fact that
our Government is entering into an a

greement with the Government of the
Soviet Union for establishing a plant

for the production of lubricating oil?

Shri Hajarnavis: The oil refinery
which is being established with the
help of the Soviet Government will
produce lubricating oil also.

Mr.  Speaker: The Question hours
is over.

—_—

WRITTEN ANSWERS TO
QUESTIONS

Nationalisatiom of Text Books

*301, Shri Umanath: Will the Minis-
ter of Education be pleased to state:

(a) whether any advice has been
given to the States on Nationalisation
of text books and uniform syllabus
for the primary schools so as to foster
emotional dntegration and National
Unity; and :
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(b) if so, what are the details of
the advice?

The Minister of Education (Dr. K. L.
Shrimali); (a) and (b). The Emo-
tional Integration Committee appoint-
ed by the Government of India has
submitted its report which contains
several recommendations on syllabii
and textbooks. It is now under the
consideration of Government.

Archival Legislation Committee
Report

*307. Shri J. B. §, Bist: Will the
Minister of Education be pleased to
state:

(a) whether legislation to imple-
ment the recommendations of the
Archival Legislation Committee is
being brought forward;

(b) if so, when; and
(¢) what are the reasons which

have delayed Government’s decision
on the subjects?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The
matters is under consideration.

(c) Views of State Governments,
Central Ministries and interested ins-
titutions, are being obtained.

Coal Production

Shri P. Kunhan:
*300, J
308. 1 Shri P. C, Borooah:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether certain measures, in-
cluding adoption of a T-day working
wecek, have been taken by the roal
producers in the country to boost up
production;

(b) if so, details of the measures
adopted; and

(c) how far the yield has increased
on account of these measures?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes.

(b) In order to boost up coal pro-
duction, the coal industry has decid-
ed to work on a 7-day basis round the
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clock, the labour strength being in-
creased and over-time payments be-
ing made where necsseary. The
relevant provisions of the Mines Act
have been relaxed by Government to
facilititate this. Other measures in-
clude adeguate supply of power, ex-
plosives, and stores, such as cement
and steel. These requirements are
being watched carefully and the
necessary priority is being given to
the coal industry to facilitate these
supplies.

(c) There are indications that there
is an upward trend in production. A
correct estimate will be possible only
after a couple of months when these
measures will have had their impact.
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LO.C, Peirol Service Statioms jm Delhl

( Shri Surendra Pal Singh:
Shri Subodh Hansda:
Shri S, C. Samanta:
*312. / Shri N. R. Laskar:
j Shyi M. L. Dwivedi:
| Shri D. N. Tiwary:
| Shri E. Madhusudan Rao:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
Indian Oil Company has put forward
a scheme of sponsoring co-operative
Detrol pumps and service stations in
Delhi;

(b) if so. what is the response of
the car owners and taxi owners of
Delhj to this scheme; and

(c) whether any such cooperative
societies have already been formed?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) No. Sir, The Indian Oil
Company chooses its dealers of petrol
after considering all relevant factors,
and gives preference to Cooperatives
over individuals, if the former fulfil
the required conditions and qualifica-
tions.

(b) and (c). Do not arise.

Memorial for Pant

Shrimati Savitri Nigam:
*313 Shri Lakhmu Bhawani:
"9 Shri J. B. S. Bist:
| Shri Bhakt Darshan:

Will the Minister of Home Affairs be
pleaseq to state whether a committee
having the Prime Minister as its
Chairman has been formed to raise a
befitting memorial to the veteran
national leader, Shri Govind Ballabh
Pant?

The Minister of State in the Mimis-
try of Home Affairs (Shri Datar):
There is no proposal on behalf of the
Government to constitute such &
Committee.

0il Refineries

*314. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleased
to refer to the reply given to Un-
starred Question No 940 on the 17th
August, 1962 and state:

(a) whether agreements have since
been concluded with the major pri-
vate sector Oil Reflneries in India for
the conversion of the distributing
companies into rupee companies; and

(b) if so, on what terms?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) These
matters are still under examination.

(b) Does not arise,
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High Price of Coal

[ Shrimati Maimoona Sultan:
| Shri Bhagwat Jha Azad:
v315 J Shri Bhakt Darshan:
' Shri 8. N. Chaturvedi:
| Shri Y. D, Singh:
| Shri P. Venkatasubbaiah:

Wil] the Minister of Mines and Fuel
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item in the Times of India of 24th
September, 1962 captioned “Consumers
forced to pay high price for poor
quality coal”;

(b) if so, what is Government's view
about the situation as mentioned
therein; and

(c) what action has been taken by
Government to improve the situation?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) to (¢). The
prices of coal and coke are controlled
and supplies of domestic coke for
Delhi being adequate, there is no
question of consumers being forced to
pay a higher price. The complaint in
question presumably refers {o the
quality of coal and coke. The pro-
curement of coal and coke is done
by the quota holders and it is upto
them to secure the proper quality of
coal. The Coa] Controller’s Organi-
sation conducts inspections, to the
extent possible, to check cases of
despatches of inferior qualities of
coal.

Wagons for Coal

316 J'Shri Bhagwat Jha Azad:
"\ Shri Bhakt Darshan:

‘Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the demand of wagons
in the Bihar-Bengal coal-fleld area is
. nmow being fully met;
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(b) whether some collieries in this
area were unable to load all the
wagons allotted to them; and

(¢) whether the shortage of wagons
is no problem in this coal-field area
now?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
Supply of wagons in the Bengall
Bihar fields has improved consider-
ably and on the average, the demands
are more or less fully met. There are
occasions when for various reasons
collieries are not able to load all the
wagons allotted but this is a normal
feature during the slack season of the
collieries which lasts from July to
October.

(¢) During the period July to Octo-
ber there has been no wagon shortage
in the Bengal|Bihar fields.

British Empire and Commonwealth
Games

*317. Shri Bishamnchander Seth: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 385 on the 17th August,
1962 and state; -

(a) whether a final decision has
been taken on the proposal of the
Indian Olympic Association to hold
the 1966 British Empire and Common-
wealth Games in Delhi;

(b) what terms and conditions have
been made by the British Empire and
Commonwealth Games Federation;

(¢) how far they have been accepted
by the Central Government; and

(d) whether the conditions of the
Central Government were accepted by
the Indian Olympic Association?

The Minister of Education (Dr.
K. L. Shrimali): (a) India has with-
drawn the offer in view of the present
emergency.

(b) to (d). Do not arise,



2657 Written Answers KARTIKA 30, 1884 (SAKA) Written Answers 2658-

UNESCO aid for Development of
Science Education

[ Shri Surendra Pal Singh:
| Shri Bhagwat Jha Azad:
| Shri Bhakt Darshan:

318 J Shri P. R. Chakraverti:
| Shrimati Malmoona Sultan:
| Shri Daji:
| Shri Indrajit Gupta:
|_Shri S. M. Banerjee:

‘Will the Minister of Education be
pleased to state:

(a) whether it is a fact that an
Advisory Mission of the UNESCO
visited India recently to advice the
Indian Government regarding the
scheme of developing science educa-
tion al the secondary level and about
the establishment of research centres
in selected universities; and

(b) if so, what were the main
recommendations of that mission?

The Minister of Education (Dr,
K. L. Shrimali): (a) Yes, Sir.

(b) The report of the Advisory Mis-
sion has not yet been received from
UNESCO,

Explosion near Jama Masjid

642, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the uptoedate position with
regard to the investigations in the
explosion  behind Harey  Bharey
Mazar, Opposite Jama Masjid Delhi
on the 12ith February, 1962; and

(b) if finalised, the result thereof?

The Minister of State im the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The case js still under in-
vestigation.

Merit Scholarships to Poor Studemts
for University Education

643. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the amount of assistance given
to the Punjab State Government for

the grant of merit scholarships teo
poor students to conduct their uni-
versity education during 1961-62 under
the National Scholarships Scheme;

(b) the amount spent out of this
by the State Government; aud

(c) whether it has come to the
notice of the Central Government that
most of the students who were sanec-
tioned scholarships have not received
the money even though the educa-
tional year is coming to a close?

The Minister of Education (Dr.
K. L. Shrimali): (a) Rs. 92,100,

(b) Rs. 63,890.

(¢). No, Sir.

Gandhian Philesophy

644. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) the steps his Ministry has taken
to interpret in a common man's
language, the Gandhian Philosophy;
and

(b) what steps have been taken to
publicise and popularisc the same
among the masses?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
Ministry of Education has brought out
two publications—one  containing
Gandhiji's views on education, and
the other dealing with his thougnts
and experiments in education. A
publication, ‘All Men are Brothers’
containing selections from Gandhiji's
speeches has been distributed free
of cost to all secondary schools in the
country to popularise Gandhiji's
thoughts and a set of selected
Gandhian literature has been distrie
buted free of cost to all Indian Uni-
versities and selected women's col-
leges. Lectures for secondary school
students have been arranged om.
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Gandhiji's teachings and way of life
in several States and Union Terri-
tories. Lectures on Gandhian philoso-
phy are also being arranged by differ-
ent Indian  Universities through
financial assistance from Government
of India. A grant of Rs. 1 lakh has
been paid to the Gandhian Institute of
Studies, Varanasi, for the development
of its activities.

Auditoria in Schools and Colleges in
Andhra Pradesh

645. Shri E, Madhusudan Kao: Wil
the Minister of Education be pleased
to state:

(a) the amounts sanclioned for the
construction of auditoria in various
colleges and schools in Andhra Pra-
desh during 1962-63; and

(b) the break-up thercof?

The Minister of Education (Dr.
K. L, Shrimali): (a) Rs. 58,255.

(b) Narpe of the
nstitution

Year in Amount
which the sanction-
project ed during
was 1962-63
approved so far

1, Lutheran Multi-  1958-59 * Rs. 19,255/-

purpose School, (2nd and
Guntur, final  ins-
talment)

2, Sri Vivekananda 1959-60 Rs.17,000
H.S. School (2nd  ins-
Giddalur. talment)

3. Andhra Jatheeya 1960-61 Rs.10,000
Kalasala, Masu- (2nd ins-
lipatham, talment)

4. Akkineni Neges- 1960-61 Rs.12,000/-
wara Rao College (2nd  ins-
Gudivada. talment).

Practical Training

646. Shri Sham Lal Saraf: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) what sort of stipends are being
«offered to deserving cstudents for
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undergoing practical training outside
the country; and

(b) what procedure is being adopted
for selecting suitable candidates for
such stipends?

The Minister of Scientific Reseach
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Attention of
the Hon'ble Member is invited to the

brochure, “Scholarships .for Study
Abroad and at Home” (Third
Edition, 1961), published by this

Ministry, a copy of which is available
in the Parliament Libirary.

Botanical Gardens

647, Shri Sham Lal Saraf: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) how many properly organised
Botanical Gardens are being main-
tained in the country, Government
owned and privately owned separate-
ly; and

(b) what assistance or encourage-
ment by way of incentives is being
offered to private parties for setting
up such well-organised Botanical
Gardens?

The Deputy Minister in the Minls-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) The
following Botanical Gardens, Parks,
and Agri-horti Gardens, are being
maintained by the Sate Governments,

Universities and Autonomous
Bodies:—
(i) Gardens 19
(ii) Parks 6

(iii) Agri-Horti Gardens 7

No Botanic Garden is being main-
trained directly by the Central Gov-
ernment.

Information regarding privately
maintained Gardens is not available.

(b) The Botanical Survey of India
and the Council of Scientific and
Industrial Research through the
National Botanic Garden Lucknow,
provide advisory services and supply
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materials and literature in connection
with setting up of Gardens lay out,
type of plants to be propagated,
gardening,  research activities in
Botany, horticulture, plant chemistry
and allied subjects ete, whenever
asked for by parties.

National Botanic Garden, Lucknow
supplies plants and plant material to
private parties at nominal price and
also imparts training in advanced
Horticulture and Botany in order to
produce trained personnel to set up
and man Botanical Gardens in the
country.

Employment Exchange for
Handicapped Persons

648. Shrimati Savitri Nigam: Will
the Minister of Education be pleased
to state:

(a) whether the newly opened em-

ployment exchange in Delhi for the’

employment of handicapped and crip-
pled people has proved successful;
and

{b) the number of placements
which have been made during the last
six months?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) B4.

Class IV School Employees Union in
Delhi

649. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Class IV School
Employees' Union of Delhi has
demanded a rise in the salaries of the
Class IV employees in Government
Schoolg in Delhi; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Dr.
K. L, Shrimall): (a) Representations
were received from the Delhi State IV
Division Government Employees Asso-
ciation and the Laboratory Assistants
Union for the revision of the scales
of pay of Laboratory Assistants.,

(b) Government do not see any
justification for the revision of pay
scale of the Laboratory  Assistants,
which has recently been revised on
the basis of the Second Pay Commis-
sion’s recommendations.

Oil and Natural Gas Commission

650. Dr, L. M. Singhvi: Will the
Minister of Mines and Fuel be pleased
to state:

(a) how many posts carrying a
salary of Rs. 500 p.m. and more have
been filled up by the Oil and Natural
Gas Commission during the last 3
years-break up figures year-wise
separately for technical and non-
technical posts;

(b) whether it is a fact that in many
of the above cases the vacancies were
not duly notiefid through advertise-
ments in the press or otherwise; and

(c) what ig the critria and machi-
nery for selection of officers for depu-
tation to Qil and Natural Gas Com-
mission?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) The in-
formation regarding the number of
technical and non-technical posts,
carrying a scale of pay whose maxi-
mum is Rs, 500 per month or more,
filled up by the Oil and Natural Gas
Commission during the last three
years is as under:

Year Technisal Non-Techni- Total

Posts cal posts
1959 40 4 44
960 119 41 160
1961 14€ 39 185
Total 305 B4 389

(b) No, Sir. All posts were filled
up from the open market through
advertisements in the press except
where posts were fllled by officers on
deputation from Government or where
these were filled up through Depart-
mental Promotions,

.
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(c) In cases where suitable officers
are not likely to be found from open
market, State Governments or the
appropriate departments of the Central
Government are approached for
sparing the services of their experi-
enced officers on deputation to the
Commission. The particulars of
officers sponsored by State Govern-
ments ete. are carefully looked into
and selections made on the basis of
their suitability in the light of their
qualifications and experience.

Probation of Offenders

651. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) how many Stales are working
on the principle and system of Pro-
bation to reform the offenders under
Probation of Offenders Act;

(b) whether this system has proved
advantageous; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Eight States,
viz. Assam, Bihar, Kerala, Madhya
“radesh, Mysore, Punjab, Rajasthamn
and West Bengal,

(b) and (e¢). The State Govern-
ments have been addressed to furnish
their assessment of the working of the
Act and after information is collected,
a statement will be ]Jaid on the table
of the House in due -course,

Institutes for Training Hindi Teachers

652. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Céntral Government are pursuing a
scheme of establishing institutes to
train Hindi teachers in the non-Hindi
speaking areas; and

(b) if so, in how many states such
institutes have already been estab-
lished, and with what success?
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The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) Training Colleges for Hindl
Teachers have so far been set up in
four States and according to the sanc-
tioned programme 380 Hindi teachers
are to be trained in these Colleges
every Yyear.

Special Police Establishment

653. Shri D. C, Sharma: Wil] the
Minister of Home Affairs be pleased
to state:

(a) the number of enquiries
instituted against Government em-
ployees during July, August, and
September, 1962 by the Special Police
Establishment;

(b) the number of gazetted officers
involved;

(c) the number of cases in which
enquiries have been completed and the
punishment awarded;

(d) the number of ciases pending
and the steps taken to expedite the
same; and

(e) the steps taken or proposed to
be taken to check the number of such
cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
259.

(b) 58.

(c) 13. (In two cases investigations
were not pursued). Further steps on
the basis of the investigation report
are being taken and the stage of
imposing punishment has not yet been
reached.

(d) 244, Every effort is being made
to complete the investigation in the
pending enquirieg as early as possible,

(e) These have been reported in
the Annual Report of the Administra-
tive Vigilance Division for the year
1961,
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Supression of Immoral Traffic Act

654. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be pleas-
ed to state the nuber of persons con-
victed wunder the Suppression of
of Immoral Traffic Act in 1961-62
62 in Delhi?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): 42 persons.

Spitz Planetarium in Madras
Museum

55 Shri A. K. Gopalan:
35- 9 Shri P. Kunhan:

Will the Minister of Scientific Re-
search and Cultural Affairs be
pleased to glate:

(a) whether Government have
received any proposal from the
Madras Government for starting a
spitz  planetarium in the Madras
Museum; and

(b) if so what decision has been
taken in this respect?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No Sir.

({b) Does not arise,

Industrial Design Training Centres

656. Shri Surendra Pal Singh: Will
the Minister of Scientiic Research
and Cuoltural Affairs be pleased to
state:

(a) whether it is a fact that an
Industrial Design Expert has been
invited from the U.X. to advise Gov-
ernment on the establishment of
industrial design training centres in
this country; and

(b) if so what ate his main recom-
mendations?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes Sir. The services of
Sir Gordon Russell, an eminent British

Industrial Design Expert, were secured
under Colombo Plan in this respect.

(b) His main recominenadtions are
that training centres should be started
only after teachers have been trained
for the purpose. They should be
phased in a proper way so that not
more than one centre is established in
a year. To avoid duplication of efforts
each should specialise in certain
industries relating to local needs. The
Head of a centre should be sent
abroad for at least six months to
acquaint himself with the latest
development,

A national organisation on the
pattern of Council of Industrial Design
in UK. may be set up to act as Co-
ordinating Body.

Art Purchase Committeo

657 Shri Bhagwat Jha Azad:
"\ Shri Bhakt Darshan:

Will the Minister of Scientific Re-
search and Cultural Affalrs be pleased
to state:

(a) whether Governmeni have
constituted any “Art Purchase Com-
mittee”; and

(b) if so, what are the functions of
this Committee?

The Minister of Scieatific Research
and Cultural Affairs (Shrl Humayunm
Kabir): (a) There are two Art Pur-
chase Committees, one for the
National Museum, and the other for
the National Gallery of Modern Art

(b) To make recommendations to
Government for the purchase of art
objects for these institutions.

Economic and Btatistical SBervice

658. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 75 on the 23rd
April, 1962 and state:

(a) whether the Selection for
Economic and Statistical services has
gince been made; .

L 3



2667 Written Answers

(b) if not the reasons for delay; and

(¢)  whether rules governing
seniority etc. have been framed?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) The particulars of the depart-
mental candidates eligible for appoint-
ment to the Indian Statistical Service
and the Indian Economic Service at
the initial constitutiéon have been
furnished to the Union Public Service
Commission recently and the Commis-
sion will take some time to make
selections.

(c) The rules governing seniority
of officers to be appointed to the two
Services will be framed after they are
appointed to the services. The ques-
tion of evolving rules for the fixation
of pay of officers to be appointed to
these Services at the initial constitu-
tion iz under consideration. Other
rules have already been issued in the
Gazette of India, Extraordinary,
dated the 1st November, 1961.

Committee on University
Examinations

659. J Shri Umanath;
7\ Shri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether Government have
received the views of State Govern-
ments and University Vice-Chancel-
lors on the recommendations of the
Commitice on University Examina-
tions;

(b) if so, which are the States and

Universities that have sent the views
and what are the views; and

(e¢) which of the Universities have
implemented and which recommenda-
tions?

The Minister of Education (Dr, K. L.
Shrimali): (a) and (b). The Report
of the Committee on Examination
Reform has been circulated for com-
ments by the University Grants Com-
mission to Universities only. Com-

-
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ments have so far been received from
eight Universities viz.:

(1> M. S, University of Baroda.
(2) Patna University,

(3) Calcutta University,

(4) Delhi University,

(5) Allahabad University,

(8) Kerala University,

(7) Roorkee University,

(8) S, V. Vidyapeeth.

They are in general agreement with
the recommendations made by the
committee.

(c) The Vice-Chancellors at a con-
ference held in New Delhi from 1lth
to 13th October, 1962 have generally
accepted the recommendations made
by the Committee, except those relat-
ing to (i) the introduction of two
additional papers at the school leaving
examination, (ii) changing the present
system of awarding marks and (iii)
delay in announcing examination
results. The implementation of the
reconmendations will take time.

Police Patrol System in Delhi
660, Shri P. C. Borooah: Will the

Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a new
beat system has been introduced in
Delhi on the pattern of the London
system where-under the police patrol
parties would visit every part of the
capital after every one hour;

(b) if so, what are the salient fea-
tures of the system; and
(c) what are the reasons that

prompted Government to introduce
the new system in the Capital?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) and (c). Do not arise.

Stipends to Tribal Students of
Subroom (Tripura)

661, Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that monthly
stipends awarded to Tribal students of
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Subroom Tribal Boarding House have
not been regularly remitted to them;

(b) if so, the reasons therefor; and

(e) what steps Government propose
to take to ensure the payment
regularly every month?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir, but occa-
sionally.

(b) Due to occasional delay in
receipt of the bills and some delay in
processing them.

{c) Steps have been taken by the
Administration to process the bills
well ahead of the month in which the
stipend is due.

Redefining of Boundaries of Manjas

662. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) if the regrouping or redefining
of the boundaries of the Manjas has
been held in Tripura recently;

(b) if so, whether the Tribal
Reserve Areas of Tripura are formed
in the same units or bifurcated and
included in the maygas which embrace
the non-reserved areas also; and

(c) if so, what steps Government
propose to take to preserve the com-
pactness of tribal reserve areas in
Tripura?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) Villages in the Tribal Reserve
Areas will also be demarcated in
accordance with principles applicable
to the demarcation of villages boun-
daries elsewhere.

(c) fixation of the geographical
!}oundaries of a wvillage has no bear-
Ing on the Tribal Reserve Areas
which continue to be intact.

Transfer of Lands from Tribals to
Non-Tribals

663. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) if by way of transfers of land
from tribals to non-tribals or allot-
ment by Government or otherwise,
any infiltration of non-tribals in the
tribal reserved land in Tripura has
taken place since the inception of the
“Tribal Reserve” declared by His
Highness the Maharaj of Tripura; and

(b) if so, what steps are being
taken in respect of those lands?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the Table,

Hostel for Tribal Girl Students at
Khowai

664. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether any steps have been
taken to provide hostel to the Tribal
girl students of Khowai; and

{b) if so, when the hostel facilities
are likely to be provided to them?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) A hostel for girl students has
already been constructed in the pre-
mises of the present Boys School in
Khowai. This hostel will be avail-
able for accommodation as soon as
the Boys School is shifted to another
place.

National Council for Rural Higher
Education

665. Shri P. R. Chakraverti: Will
the Minister of Education be pleased
to state:

(a) whether Government propose
to dissolve the National Council for
Rural Higher Education;
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(b) it so, what alternative arrange-
ment is going to be made for looking
after the future development of rural
institutes for Higher Education;

(¢) whether Government have con-
sulted the University Grants Commis-
.sion in the matter; and

(d) if so, what is their reaction?

The Minister of Education (Dr, K, L.,
‘Shrimali): (a) and (b). The proposal
to set up an autonomous organisation
‘to replace the National Council for
Rural Higher Education has been
deferred. It has, however, been
-decided to constitute an Autonomous
Board of Examinations. Necessary
action in this regard is being taken.

{(c) and (d). Does not arise.
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Admission to Delhi University

668. Shrimati Maimoona Sultan:
Will the Minister of Edacation be
pleased to state:

(a) whether the Delhi University
had appeinted in August, 1062 am
expert committee to study the pro-
blem of expansion of the University
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and to suggest ways to cope with the
hecavy rush of students’ admission to
different courses;

(b) whether the Committee has
s'nee submitted its report; and

(¢) if so, what are the main recom-
mendations of the Committee?

The Minister of Education (Dr. K. L.
‘Shrimali): (a) A committee was set
up for the purpose by the University
of Delhi as per their Academic Coun-
cil Resolution No, 158 dated October
3, 1961.

{b) No, Sir.

ic) Does not arise.

Pragati Vidayalaya, Agartala

669, Shri Dasaratha Deb: Will the
Minister of Education be pleased to
Atate:

(a) the tolal amount so far given
1o Pragati Vidayalaya, Agartala
{Tripura) as grant-in-aid out of
Tribal Welfare Fund for construction
of hostels or for other purposes;

(b) the total number of tribal
students residing in the said hostel at
present; and

{¢) the amenities and privileges

that are being received by tribal
students in the hostel?

The Minister of Education (Dr. K. L.
Shrimali): (a) Rs. 15,000.

(h) 6.

(¢c) Besides the wusual amenities
available in a hostel stipends and book
grants are enjoyed by deserving
candidates,

‘Wastage of Bitumen in Port Blair

670 J Shri Bhagwat Jha Azad:
" Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a large number of
drums containing Bitumen are lying
2171(Ai) LS—3.
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open in rain and sun for a consider-
able time on Aberdeen-Haddo road in
front of match factory manager's
bungalow at Port Blair;

(b) whether most of them have
been eaten away by rust and are
leaking;

(c) whether the freight
alone would amount to
thousand rupees; and

(d) if so, who are responsible for
such wastage?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): (a)
About 2702 drums containing bitumen
are stockpiled on the site in question
for construction of roads etc, in the
Island;

(b) No.

(c) The freight works out to
Rs. 39,750 approximately.

charge
several

() Only about B0 drums are leak-
ing to varying extent. The bitumen
that leaks out is reeollected and used.
The net wastage of bitumen has been
negligible and so the question of
fixing responsibility does not arise.

Stones in Ken River (Banda)

671. Shrimati Savitri Nigam: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether stonus of good quality
used in the manufacture of gold and
silver ornaments abound in the Ken
River (Banda); and

(b) whether Government propose
to take necessary steps to explore the
potentiality of these stones for com-
mercial purposes?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) and (b). Agates which are
locally called “Banda stones” occur as
pebbles in the Ken river bed in the
Banda district.  These stoncs are
derived from the disintegration of
Deccan trap rocks occupying the
upper rcaches of that river. As these
are only semi-precious stones of



2675 Written Answers
limited economic wuse no detailed
prospecting is considered necessary.

Survey of India Employees

672. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether some of the pay scales
recommended by Pay Commission for
Survey of India employees are to be
modified by Government;

(b) if so, whether this revision will
be upward;

(¢) if so, in what categories; and

(d) when final orders are likely to
be issued?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M, M. Das): (a) to (d).
No pay scales were recommended by
the Pay Commission specifically for
the Survey of India employees. How=
ever, a proposal for improving the
pay scales in respect of various cate-
gories of employees of the Depart-
ment is under consideration of the
Government and a decision thereon
is likely to take some time.

M.B.B. College, Tripura

673. Shri Biren Dutta: Will the
Minister of Education be pleased to
state:

(a) whether any representation has
been received by Government for
opening LL.B. and M.A. classes in
M.B.B. College at Tripura; and

(b) if so, what decision has been
taken on this representation?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The matter is under considera-
tion in consultation with the Calcutta
University.

Boarding House Stipends for S.C. and
S.T. Students in Tripura

674. Shri Biren Dutta: Will the
Minister of Education be pleased to
state:

(a) whether Government have
received any representation from the
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privately-managed Higher Secondary
Schools of Tripura to provide them
with funds for boarding house sti-
pends for the Scheduled Caste and
Scheduled Tribe students;

(b) whether it is a fact that Gov-
ernment managed schools cannot
accommodate a large part of Sche-
duled Tribe and Scheduled Caste
students; and

(e) it so, whether Government
contemplate to provide funds to those
privately managed schools for the said
purpose?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

Soviet Collaboration for 0il and
Coal Development

675. Shri Yallamanda Reddy: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether there is any proposal
for increased Indo-Soviet collaboras
tion in regard to oil and coal deve-
lopment; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
In regard to coal, there are, no new
specific projects to be established
with Soviet assistance during the
Third Plan period, except those al-
ready agreed upon, namely. the two
opencast mines, one underground
mine, and one workshop at Korba,
and a washery at Kathara.

In regard to oil development pro-
gramme also there is no proposal, at
present, for jts enhancement.

Children’s Book

J Shri Warior: .
676. 9 Shri Bishanchander Seth:

Will the Minister of Education be
pleased to state:

(a) whether Government have
faken any steps to print and distri-
bute those “Children’'s Books" which
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the Children's Literature Committee
selected for award of prizes; and

(b) i so with what results?

The Minister of Education (Dr, K.
L. Shrimali): (a) and (b). The Gov-
ernment of India do not undertake
the printing of the prize-winning
manuscripts under the Scheme of
National Prize Competition of Child-
ren’s Literature, It, however pur-
chases not more than 2000 copies
each, of the prize winning printed
books (and also manuscripts when
published) for distribution to the
schools, children's libraries ete,
through the State Governments con-
cerned.

Foreign Language Scholarships
Scheme

877. Shri Warior: Will the Minister
of Eduocation be pleased to place on
the Table a State-wise break-up of
the candidates selected under Foreign
Languages Scholarships Scheme for
each year from 1959-60 onwards?

The Minister of Education (Dr.
K. L. Shrimali):

Name of the State  Number of candidates
selected
1959-60 1960-61 *
1. Jammu & Kashmir 1
2, Kerala . . 1 .
3. Madras . : 1 1
4. Maharashtra 3 -
5. Punjab . 1 4
6. Uttar Pradesh 4 1
7. West Bengal 2
8. Delh " , 2 2
.
TotaL . 13 10

Scholarships were mnot awarded
during 1961-82, nor yet during 1862-
0.

Leakage in Qil Pipeline in Rudra-
sagar Well

Shri P. K. Ghosh:
Shri Kapur Singh:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that leak-
age through casing pipe was found

sometime back in Rudrasagar Well
No. 4;

(b) if so, the reason therefor;

678,

(¢) whether production test work
was hindered on this account; and

(d) how much more money and
time had to be spent on account of
this leakage?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
No, Sir. There was no leakage
through the casing pipes, However,
due to defective cementation, there
was some leakage through the
cement behind the casing pipes.

(e) Production testing waa hind-
ereq for a period of about three
months;

(d) Extra expenditure on this ac-
count has not been worked out.

Billiards Team for World
Championship

679. Shri P. K, Deo: Will the Minis-
ter of Education be pleased to state:

(a) whether the Billiards Associa-
tion Control Council sought Govern-
ment's permission to send an Indian
team to Australia to participate in
World Championship,

(b) the amount of foreign ex-

change involved;

(c) the composition of the team;
and

(d) the result of the
Indian participation in the
tournament?

The Minister of Education (Dr.
K, L, Shrimali): (a) Yes, Sir.

tour and
World
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(b)y An amount equivalent to
Rs. 1,040 was released by the Gov-
ernment.

(c) Wilson Jones
Banerjee

and S. N.

(d) S. N. Banerjee defeated Tom
Cleary, a former World Champion
and also Newzeland and Pakistan,
Wilson Jones reached the finals but
was defeated by Bob Marshall of
Australia.

Training of Indian Cricketeers

680. Shri P. K. Deo: Will the
Minister of Education be pleased 1o
state

(4, whether Government have been
approached to give permission to the
Beard of Control for Cricket in
India to invite West Indies pace
bowlers to give Training to Indian
Batsmen;

(b) on what condition the West
Indies pace bowlers are being invited;
and

tey who huve accepleg the invita-
tion o vome {o India?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir. The
permission was granted.

(b) The Board of Control for
Cricket in India have agreed to meet
the following expeases on each
player:—

(1) £100 per month for five
months from 15-10-1962

(2) Boarding and lodging ex-
penses during five months'
stay in India, and

(3) Return air passage by eco-
nomy class.

(c) Messrs Roy Gilchrist, S. C.
Stayvers, C. Watson and L. King.

UPS.C.

681. Shri Krishnapal Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) the strength of the Union
Public Service Commission;
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(b) how the appointments of its
Chairman and members are made;

(c) what is the salary of each; and

(d) how many members belong to
rural areas?

The Minister of State in the Minis-
try ot Home Affairs (Shri Datar):
(a) As against the sanctioned
strength of nine members including
the Chairman, the actual strewdth of
the Union Public Service Commission
is at present eight.

(b) The appointments of the
Chairman and members are made by
the President in accordance with 1ne
provisions of Article 316 of the Con-
stitution.

(¢) The Chairman receives a salary
of Rs. 4,000 prm. One of the mem-
bers receives a salary of Rs, 3,500
p.m. as he was an ICS officer at the
time of his appointment to the Com-
mission. Tl~ce others recceive a
salary of Rs. 3,000 pm. each, while
the remaining members  receive a
salary of Rs. 3,000 pm. less the
amount of pension which each one
of them gets.

fd) None.

Teaching in Bengali in Andamans

682, Shrimati Renu Chakravartty:
Will the Minister of Home Affairs be
?Ieascd to state:

(a) whether it is a fact that in
Andamans where alPmost- all the
Children's mother tongue is Bengali
they are not permitted to learn in
that language in the high Schools;

(b) if so, the reasons therefor; and

(¢) the efforts made to teach in
Bengali in high Schools?

The Minister of State in the Minis,
try of Home Affairs (Shri Datar):
(a) to (e). Out of a total of 255
students in secondary classes, 27 only
have Bengali as mother tongue; and,
in no class do Bengali speaking
pupils number 15 or more which is
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the minimum requirement under the
Statement issued by the Chief Minis-
ters’ Conference held in August 1961.

Employees in Tribal Blocks and
Areas

683. Shrimati Renuka Ray: Will
the Minister of Home Affairs be
pleased to state what steps have
been taken to formulale a separate
training and service conditions for
those who are employed in  Tribal
Blocks and other Tribal areas?

The Minister of State in the Minis-
try of Homas Affairs (Shri Datar):
The executive responsibility for ad-
wministration and [or execution of
welfare progrisemmes under the Third
Five Year Plan for Scheduled Tribes
including the Scheme of Tribal Deve-
lopment Blocks is that of the respcc-
tive Stale Governments. The Minis-
try of Home Affairs give financial
assistance to the Siates for execution
of Welfare programumes for the bene-
fit of Scheduled Tribes. The wvarious
functionaries in the {ribal areas are
the employees of the respective State
Government and are accordingly gov-
erned by the conditions of service
prescribed by them. The Govern-
ment of India do not therefore, pro-
pose to prescribe any conditions in
this regard.

A Tribal Orientation and  Study
Centre is functioning at Ranchi to
give tribal orientation training to
Block Development Officers, Agricul-
turai Extension Officers, Social Edu-
cation Organisers and Mukhia Sevi-
kas working in Tribal Decvelopment
Blocks. The question of opening an-
other training centre is under consi-
deration, Arrangemenis have also
been made for the special training of
Gram Sevaks and Gram-Scvikas for
work in Triba] Development Blocks
at suitable training cenires located in
or near the tribal areas in cach Stale!
Wnion Territory.

Bazars Gutted in Tripura

684, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of bazars in Tripura
gutted by accidenta] fire from 1960
to 1862 yearwise;

(b) total loss involved in such fire
accidents; and

(c) whether fire brigades would be
sel up in all the towns of Tripura for
protection of markets from fire-
accidents?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a) No. of Bazars in Tripura gutted by fire:

1960 1961 1962
13 9 ]
(b} Toal loss incurred:
1960 1951 1962 Total

Rs. 7,14,000 344,000 2,25,000 12,K3,000

Ir_] There are at present three fire
service units in Tripura viz, at Agar-
taia, Udaipur and Dharamanagar. Pro-
posals to open a fire service unit
each at Kailashahar, Khowai and
Belonia are under examination,
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Rumanian Oilmen in India

686 | Shri Bishanchander Seth:
\ Shii Mohan Swarup:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether i{ is a fact that a team
of Rumanian oilmen have come to
India to drill wells with the three
Rumanian made drilling installations,

(b) if so, the places where these
wells will be established;

(¢) whether any survey was con-
ducted by the Rumanian oilmen be-
fore this; and

{d) how far they have succeeded?

The Minister of Mines ang Fuel,
/Shri K. D, Malaviya): (a) Yes, Sir.

(b) At Kalo] near Ahmedabad and
at Ankleshwar near Broach in the
Gujarat State.

(c) No, Sir.
(d) Does not arise.
Correspondence jn Hindi

687. Shri J. B. §. Bist: Will the
M:aister of Home Affairs be pleased
tv State:

(a) whother Government have
taken & decisioa that  inter-Stat.
language of correspondence in bet-
ween the Hindi speaking States and
the Central Government should be
FHindi in future; and

(b) it so, from what period this
will come into force?

The Minister of State in the Minis-
try of HOome Affairs (Shri Datar):
(a) and (b). The use of Hindi, in
addition to English, for correspon-
derce with States which have adopted
indi as their official language has
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a.7eady been permitted in the Const'-
tution (Hindi language for Officiai
pu'poses) Order, 1955, a copy of
wh.ch is placed on the Table of the
House, [See Appendix I, annexure
No. 72].

Scholarships to Scheduled Caste
Students

688. Shri Daljit Singh: Will the Min-
inster of Education be pleased to state
the total number of Central Govern-
ment scholarships awarded to the sche-
duled caste students of Punjab State
during 1962-63 so far?

The Minister of Education (Dr. K. L.
Shrimali): 2445.

Espionage activities of Chinese

689. Shri Maheswar Naik: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that Chinese
Nationals and agents are secretly en-
gaged in large-scale espionage activi-
ties particularly in Calcutta, Gangtok
and the border regions of Northern
India;

(b) how many such cases have come
to the notice of the Government since

the Chinese attack on the border posts
of India; and

(¢) whether any effective steps have
been or are proposed to be taken to
eradicate this menace?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar): (a)
to (c). Government are fully alive to
the situation. Suitable action has been
taken in all cases which have come #o
notice. .

Indian 0Oil Company

€90 J Shri P. C. Borooah:
"\ Shri Kolla Venkalah:

Will the Minister of Mines and Fuel
be pleased to state:
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(a) whether Government's attention
has been drawn to a letter addressed
by the Sindhi Chamber of Commerce
and Industry to the Chief Minister of
Mysore levelling grave charges of cor-
ruption, nepotism and  favouritism
against the Indian Qil Company's Ad-
ministration;

(b) if so, whether Government have
enguired into the charges; and

(¢) if so, with what results?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) Yes, Sir.

(b) and (¢). The enquiry disclosed
that the charges are vague and not
supported by facts.

National Geophysica] Institute at
Hyderabad

691. Shri Bishanchander Seth: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
Council of Scientific anq Industrial Re-
search has approved a ten-year pro-
gramme of the National Geophysical
Research Institute at Hyderabad;

(b) i so, when it is likely tc be
started;

(c) the total amount sanctioned for
the purpose; and

(d) the details of the ten year Pro-
gramme?

The Minister of Sclentific Research
and Cultoral Affairs (Shri Humayun
Kabir). (a) Yes, Sir.

(b) Research work has already been
initiated jn laboratories of Osmania
University through th egood offices of
the Vice--Chancellor.

(e) Rs. 50 lakhs during the 3rd Plan
period,

(d) Research will be organised and
conducted in flve research divisions:
(i) Gravity and Magnetics; (ii) Elec-
trical ang Electromagnetics; (iii) Seis-
mology and Seismic Crustal Studies;

(iv) Physical Properties; (v) Geochro-
nology, Geochemistry and Petrology.
A Oceanography Research Wing is
being organised in Cochin.

Gandhian Philosephy

692. Shrimati Renuka Barkataki:
Will the Minister of Edueation be
pleased to state:

(a) whether Xumari Manuben
Gandhi undertook lecture {ours of
schools for promotion of Gandhian
philosophy under a Government sche-
me during Second Five Year Plan;

(b) if so, how many schools she
visited up till now under the scheme
and the names of the schools she
visited; and

(c) what is the total expenditure in-
curred up till now under this scheme?

‘The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The information is being collect-
ed and will be placed on the Table of
the House.

(c) An expenditure of Rs, 12,380|-
has been incurred so far in arranging
Kumari Gandhi's lecture tours in dif-
ferent States/Union Territories.

Post Matric Scholarships to Backward
Class Students

693. Shri Siddiah: Will the Minister
of Education be pleased to state;

(a) how many applications were re-
reived from the students of Scheduled
Castes, Scheduled Tribes and Other
Backward classes (separately) for the
the award of the Post-matric scholar-
ships in 1962-63 in Mysore State;

{b) how many from them have been
awarded scholarships so far in each
category; and

(¢) by which time all the awards
will be finalised?
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The Minister of Education (Dr. K. L.
Shrimali): (a) Scheduled Castes:

2,950.
Scheduled Tribes: 27
Other Backward Classes: 2,564.
(b) Scheduled Castes: 1,198
Scheduled Tribes: 24

Other Backward Classes: 518
(c) Scheduled Castes:

Al] applications will be finalised by
30th November, 1962,

Scheduled Tribes:
All applications have been finaliscd
Other Backward Classes:

All ‘Renewal’ cases have been fianal-
ised. Fresh cases will be finalised as
soon as the list of Other Backward
Classes is finalised by the State Gov-
ernment.

Legal Aid to Scheduled Castes and
Scheduled Tribes in Mysore

6%4. Shri Siddiah: Will the Minister
of Home Affairs be pleased to state:

(a) whether legal aid has been given
by the Government of Mysore to the
Scheduled Castes and Tribes in 1962-
63 so far; and

(b) if so, the amount spent so far?

The Minister of State in the Ministry
of Elome Affairs (Shri Datar): (a) and
(b). The information has been called
for from the Government of Mysore.
A statement will be laid on the Table
of the House when the information be-
comes available.

Coal Reserves near Kothagudam

695. Shri E, Madhusudan Rao: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that some
new coal reserves have recently been
found near Kothagudam in Andhra
tradesh;

(b) the total coal that will be ex-~
ploited from the new site; and
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(c) the cost of extraction thereof?

The Minister of Mines and Fuel (Shri
K. D. Malaviya): (a) Drilling being.
done to the dip of the existing work-
ings, beyond the line where previous
working had stopped due to a major-
fault, has revealed two coal seams at
depths varying from 1200 ft. to 1400
ft. Further drilling is being done.

(by and (¢). More boreholes are
needed before reserves can be comput-
ed. The cost of extraction too can be
estimated only after prospecting has
been complefcd,

Languages in Delhi

696. Shri A. S. Saigal: Will the Min-
ister of Home Affairs be pleased to
state:

(a) Percentage of persons speaking
Hindi-Punjabi-Urdu in Delhi; and

(b) whether Punjabi has been ac-
cepted as one of the regional languages
of Delhi.

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Precise figures are not available, Fi-
gures for these languages were not
compiled separately in 1951 Census,
and 1961 Census tables relating to
language have not yet been prepared.

(b) The Delhi Administration have
been instructed * to encourage the
growth of all languages in use in Delhi.
Reference is invited in this connection
to Home Ministry's letter No. 13/1|57-
OL dated 30th July, 1958 of which a
copy was laid on the Table of the
House on i9th Scptomber, 1958,

Fire Accident in Najafgarh Road

[ Shri Raghunath Singh:
697.{ Shri Himatsingka:
| Shri Kamalnayan Bajaj:

Will the Minister of Home Affairs be
plrased to state:

(a) whether it is a fact that fire at
Najafearh Road Delhi destroyed six
factories on 11th November, 1962: and

(b) ¥ so, the cause of fire?
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The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(b). The fire at Najafgarh Road, Delhij
on 11th November, 1962 had engulfed
the entire premises which were hous-
ing eight different kinds of industries.
A large number of machines, lathes,
overhead power transmission by belt
drive etc. were also affected. Investi-
gations cou'd not locate the cause of
fire with certainty. Perhaps the fire
was caused by “Eleectrical Short
Circuit”.

12 hours.

Mr. Speaker: | had suspended the
House to see whether the talks could
discontinue. Members did not take
notice of that.

The Prime Mimister, Minisier of
External Affairs and Atomic Energy
(Shri Jawaharlal Nehru): Mr. Speaker,
may I sir, introduce to you and 1o the
House our new Defence Minister Mr.
Yashwant Rao Chavan?

Mr. Speaker: The House has hearti-
ly welcomed him already_ I also, on my
behalf, extend to him our hearly wel-
come.

STATEMENT RE: REPORTED
CHINESE OFFER OF CEASE-FIRE

Shri Jawaharlal Nehru: Sir, I
should like to make a brief statement
in regard to certain developments
that have taken place.

The Government of ithe Peoples Re-
public of China, it appears {from Hadio
broadcasts, has announced that they
will have a cease fire from midnight
of 21j22 November and will start
withdrawing their forces from  the
positions they occupy from the 1st
December. This s 3  unilaleral
announcement., We have thus far
received no official confirmation of it.

*As soon as we receive any ollicial
message from the Chinese Govern-
ment, we shall give it full considera-
tion. Till then T would not like to
express any opinion in regard to the
Chinese proposals. Our position im
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regard to any negotiations contirues
to be what we have previously stated,
that is, that the position as it existed
prior to September 8, 1962 shall be
restored. We shall continue our
efforts to obtain aid from friendly
countries and strengthen our coun-
try's defences and its economic
potential.

We should like to express again our
gratitude to the many friendly coun-
tries who have offered us aid and
svmpathy and support during the time
of our distress.

‘We have made it clear previously
and we repeat that we have no desire
for any territorial expansion in any
direction and our aim is to live in
peace and amity with our neighbours.

st geTEr et (| faeEiT)
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Shri Hari Vishnu Kamath (Hos-
hingabad): Mr, Speaker, on a point of
clarification or rather information, the
Chinese Government seems to bhe an
adent at their game of fraud and de-
ception and when the situation con-
tinued 1o be so fluid, [ would request
you and the Leader of the House will
agrec, 1 am sure, that in this parlia-
'meniary democratic sel up, the Par-
liament of the nation must continue to
be in svssion and have the privilege
of advising and guiding the Govern-
ment in this emergency.

That is the first point.
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[Shri Hari Vishnu Kamath]

Secondly, mfhy I suggest that not-
withstanding the fact that the Prime
Minister had earlier offered, or made
the offer of withdrawal to the Sep-
tember 8th line as conditional to talks
.or negotiations, latterly, the day be-
fore yesterday, in his broadcast, very
heartening broadcast, 2and inspiring
broadcast to the nation on Monday
night, he declared categorically that
there would be no talks and no nego-
tiations unless and until every inch of
our territory, of our sacred land, our
sacred Motherland—that was the
word used by him—is cleared of the
‘Chinese invaders? And Parliament
has had the privilege of endorsing
wholeheartedly that declaration, and
1 hope that he will today give a
categorical assurance to Parliament
and to the nation that he will stand
firm by that policy which has been
clearly enunciateq by Government
and endorsed by the Parliament of
the nation, and there will be no de-
parture from that policy. Now, there
ought not to be any departure. . . .

Mr. Speaker: The hon. Member
wanted to make only one point. But
now he has made two. Now he
should conclude.

Shri Hari Vishnu Kamath: It is all
part of one. The Prime Minister has
said that the flow of arms will be
kept up. May I also request him to
see that these friendly countries who
have rushed to our aid will be kept
in close touch with the developments
from day to day and wil] be taken into
confidence before any concrete move
is taken in the matter?

Shri S, M. Banerjee (Kanpur): I
want to ask whether the Government
of India have received any commu-
nication containing the full text of
their suggestions and whether its
implication has been analysed.

Some Hon. Members: No, no.
Mr. Speaker: Members should only

put such guestions as those in respect
of which information has not been
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given. Why should they repeat the
same thing again?

Shri S. M. Banerjee: It appears in
the newspaper that our Charge’
d'affairs also met Premier Chou En-
lai.

Shri Raghumath Singh (Varanasi):
That is old news.

Shri S. M. Banerjee: Let not my
hon, friends be hasty about it. I want
to know this because the details were
not known. Our officer had a talk
with the Chinese Premier. [ want to
know whether any letter was sent by
us, and if so, what the details of that
letter were.

Mr. Speaker: That answer aad been
given yesterday.

Shri Shivaji Rao 8. Deshmukh
(Parbhani): Yesterday, the Prime
Minister answered that question and
said that a note from us was deliver-
ed to them.

Mr. Speaker: I have also said that.
Where was the necessity for the hon.
Member to get up and give this reply?

Shri Tyagi (Dehra Dun): I am glad
that the hon. Prime Minister has not
made any commitment at this stage.
India is, I think, by now....

Mr., Speaker: 1 would ask hon.
Members to give only their reactions
or any suggestions and not to press
the Prime Minister to make any state-
ment at this time. That is what I
would advise hon. Members that they
should also restrain themselves.

Shri Tyagi: That is true. We thank
you for this. We all agree to that
idea. This Is not the state for that.
But let us give our reactions and say
how we react to this. India is too
well experienced by now to be
hoodwinked by any such gestures,

Shri Frank Anthony (Nominated—
Anglo-Indians): Not gesture, but trick,
Shri Tyagi: I have also heard that
radio news, and it was not in good
taste, I am sure; all that they said
immediately before this. and all that
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they said afterwards were quite
adverse to the gesture that they have
made. India knows very well....

Mr. Speaker: 1 would request the
hon. Member to be very brief.

Shri Tyagi: I am not going {o make
a speech. 1 would only make one
suggestion.

1 also agree with my hon. friend
Shri Kamath that Parliament might
just continue in session for some time
more, because we all would like to
know, and everyone of us is interested
in knowing, what will come oft of
these things. Of course, we are quite
sure that the Prime Minister is quite
further acquainted with the reactions
of the Army as well as ol the people
in this regard, and the strategic posi-
tion today which they occupy. What
is the meaning of their keeping time
till 1st December to retire? Why do
they want all this time? Do they
want to build roads?

Mr. Speaker: Order, order. The
hon. Member said that he would not
make any speech, but at the same
time, he is making it.

Sbri Tyagl: I have only one request
to make. 1 hope that that too must
be in the mind of the hon. Prime
Minister. Now, since quite big coun-
tries and friendly countries have
come out openly to help us, and they
have also, after all, brackeled them-
selves with us, as far as the relation-
ship with China is concerned, I hope
that they will also be taken into con-
fidence before any flnal decision is
arrived at.

Mr, Speaker: 1 will allow one Mem-
ber from each Group to give his reac-
¥ion.

Shri Hem Barua: My name is there.

Mr. Speaker: 1 will cal]l him, if his
name is there. I will call one Mem-
ber from each Group. More than that
it is not possible to do.

i (fgere)
A e oy gl R
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Mr. Speaker: No, no.

Dr. L. M. Singhvi (Jodhpur): Apart
from the broadcast, do we definitely
know through our own sources of in-
formation whether the Chinese have
actually and in fact ceased fire?

Mr. Speaker: That has been ans-
wered. 1 find that Members are putt-
ing questions that are answered. 1
only want that each one of them
might, in a minute, give his reac-
tion only to the news, nothing fur-
ther.

Shri Hem Barua: I wanted to sub-
mit that the Chinese are not in a posi-
tion to wage a long-drawn war be-
cause of their econ‘:nic situation and
all that. But then she has announced
a unilateral cease fire and all that. At
the same time, she has humiliated us
sufficiently in the whole of South-
East Asia, and all over the world. By
this, her influence in South East Asia,
which she wants to biuld up meticul-
ously, would be growing. Then,
judging from the broadcast she wants
to make a difference between the line
of actual control and some other line
and all that. It is because of all this
that [ want to request the Prime Min-
ister that while coming to a conclu-
sion or decision, all different aspects
should be taken into consideration and
the House should be taken into con-
fidence.

st OwEaw e (araEEr)
wEE AERd, wRfaee 99 & ear
9T 9t g7 faow & gaw wrg, IEEr
AT FIT W gAT qgT § AW F I
W WECET Ag qg f6 qge A ar
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Shri Frank Anthony (Nominated-
Anglo-Indian): 1 did not intend to say
anything, but since you have asked
for our reactions, may I put my reac-
tion briefly? 1 feel that it is a typical
piece of caleulated Chincse trickery.
According to the newspaper report,
they are purported to have cnce again
repeated their proposal of Ocwober 24
which they know we have rejected.
What 1 feel is this. We now know
enough of Chinese strategy—the Prime
Minister knows better than we do;
take a base, prepare it, seex a bresth-
ing space; take another base, prepare
it. They are wanling to prepare
another base.

I am glad that the Prime Minister
has left no illusions in our minds that
whatever they may do, we are com-
mitted now to building up our armed
strength and to retaking every inch of
our own soil.

Shri H. N. Mukerjee (Calcutta-
Central): 1 had no intention of inter-
vening, butl after my hon. friend,
Shii Frank Anthony, I wisii only to
say one thing. Only Lhe other day,
we pasied by acclamation o unanimous
Resolution which has been scconded
unequivocally by the country ovutside,
and that Resolution presugposed that
ihe Government, led by our Prime
Minister, would have, as far as is
possible in the parliamentary set-up,
a free hand in the conduct of the pro-
ceedings which are now going on. I
fee!, therefore, when the Prime Minis-
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ter comes forward himself to  say
that he has not yet studied thc mate-
ria] sufficiently to be able to make
any commitment, it is necessary and
important . . . (Interruptions).

Mr, Speaker: Order, order.

Shri H. N. Mukerjee: We are not
going to win or to lose on account of
the Three Musketeers of a particular
party or the Four Horsemen of
(Interruptions).

Shri Hari Vishnu Kamaih: Fer tie
stooges of a particular party (Inter-
ruptions).

Mr. Speaker: The hon. Member
should not provoke others. 1 would
request the hon, Member, as well as
other hon. Members, to nave in mind
the unanimity that was shown recent-
ly.

Shri Hari Vishnu Kamath: ¢ is up-
setting that.

Mr. Speaker: [ should rather now
advise the hon. Member to desist from
such temptations of criticising others.

Sthri Tyagi: Let them betiray their
inner feelings.

Shri Hem Barua: He snould with-
draw his remarks on the three muske-
teers of a particular party the four
horsemen and all that,

Mr. Speaker: Would he kindly re-
sume his seat?

Shri Hem Barua: I wouid ask him
to withdraw those words.

Mr. Speaker: Certainly it wnuld be
advisable now for him to withdraw
those words.

Shri H. N. Mukerjee: We have pul
an embargo on speaking, so to speak.
We know that it is not necessary in
this House to speak over much. That
is why I make a submission to you. . .

Mr, Speaker: I have said this was
not advisable at this moment to refer
in such a manner. Therefore I would
advise him to withdraw those phrases.

Some Hon. Members: He must with-
draw.



2697  Statement re:

Shri H. N. Mukerjee: Ii you ask me
to withdraw, I do not mind, but I do
“beseech you, and through you  the
House, that it is very necessary in the
interests of national solidarity, if not
for anything else, that we behave in
this House in a manner which will
show that behind the Government
there is unity in the country.

Shri Ranga (Chittoor): 1 waut to
be as brief as possible. Reference has
been made to the resolution that
has been passed by this House. If any
one were to look into the reports of
the debates. . . .

Mr, Speaker: Why should he g into
that?

Shri Ranga: It is under great stress,
we have to express overselves be-
cause you have stipulated certain pro-
visions subject to which alone we have
to make our obscrvations. If any one
were to go through the depaie. he
would be able to sce how wrong my
hon. friend is in his statement that
everything is left to the Prime
Minister.

It is left to the national leadership;
of which this sovereign Parliament is
the sprarhead. And then we made it
very clear that we should not azecept
the Chincse proposal that we should
go back again, that we should accept
their dates. Only yesterday the hon.
Prime Minister was good cnough to
state in this House as well as ir the
other House that we are not  going
to enter into any negotiations with
the Chinese Government until cur
country is vacated of their aggression.

Our friends have already made
those points. I am in agreement with
all the points made, including the
point made by Shri Tyag. It is all
the more reason why there should be
a secret session of this Pariiament, and
the sooner the better.

Secondly, I do not want Parliament
to be adjourned. We are extremely
anxious to see that the Prime Minister
will take care to take not only the
friends from outside, (all those friends
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outside, our country into his consulta-
tions,) but also this Parliament into
his constant consultation, ard to stend
by the declaration that he nas made
vesterday, and would see to it that
this country’'s honour is sustained in
spite of all these tricks, Ravana's
tricks, that are being played now.

Mr. Speaker: Order, order.

Shri Ranga: It is abou! the Chinese
1 am saying, I am not referring to
these friends here to my right. There
was a hero, son of Ravana, known
as Indrajit; he used to go into the
clouds and play mischief. In the same
manner, this new offer has come.
There is no precedent in history for
a thing like this. Even Hitler could
not think of it, but her> are these
people making a peace offensive,
when?—soon  after their victory.
Hitler did it, but never before  was
there a direct offer like this of cease-
fire. Cease-fire since wnen?—from
the 1st December.

Mr. Speaker: He has said enough.

Shri Ranga: Therefore, it is  most
essential that Parliament should be
kept in session. and you sheuld co-
operate with us, and the hon, Prime
Minister should vo-operate with us,
in secing that no proposal is made to
the Chinese until Parliament is taken
into confidence by them in the cpen
session, and if necessary in ihe secret
session also.

Shri Bade (Khargone): Our impres-
sion is that the reported Chinese offer
of cease-fire and withdrawal of its
troops could well be a deceptive move
to confuse world opinion aad again lull
India into inaction. And the proposal
in the cease-fire is in no way different
from the earlier one rejected by India.
If China really wants to return to
civilised and peaceful ways, it should
straightaway clear out of Indian ter-
ritory. The preparations that we are
making, we shall continue to make
and that is our sugpgestion. I want to
ask the Prime Minister whether it is
not a fact that the propnsals of cease-
fire made in Peking radio have been
rejected by our Prime Minister.
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Shri Jawaharlal Nehru: In the little
statement that 1 made a little while
ago, I have stated that we shall con-
sider any communication from the
Chinese Government carefully and
then express an opinion about it. I
have not gone into it and there is
much that can be said in regard to
it. Other hon. Members have given
their first reactions and I have listen-
ed tp them. But in a matter of this
king or any serious kind Government
has to think carefully al] aspects of it
and then form an opinion and give
effect to it. I do not wish to say more
There is only one matter the hon.
Mcember Shri Kamath talked about
my broadcast the other day as if there
has been any change in my submis-
sion to this House here or broadcast
anywh:re. We said sometime ago,
after careful thought that the position
prior to the 8th September should bn
restored; to that we have stuck all
along; to that we stick even now. . .

Shri Priya Gupta: 8th September?
People of India do not want that. In
the '‘main Resolution the hold Prime
Minister never said so . . .

Mr. Speaker: Order, order,

Shri Jawaharlal Nehru: [ am mere-
lv stating what our position has been
in regard to this matter and we do
not shift it about every 24 hours. I
think it is a good position and strong
position and, as I have said before, we
do not propose to consider negotia-
tions till that position is resorted.
Negotiations themselves will be in
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various stages and when it comes the
first thing will be how to create the
conditions which will enable negotia-
tions . . . (Interruptions).

Shri Priya Gupta: It has cost us.
There can be np negotiations at the
cost of our country's prestige and
honours.

Mr. Speaker: Order, order. Does he
belong to any party or not?

Shri Priya Gupta: Yes, Sir.

Mr. Speaker: Then I cannot accom-
modate each member of the party. He
should not stand up in this manner, I
warn him about it.

Shri Priya Gupta: I prayed for time
al]l through and I submitted call atten-
tion notice to the Prime Minister.

Mr, Speaker: Everyone cannot be
given time. If the hon. Member be-
longs to no party, I said I would not
give time to individuals.

Shri Jawaharlal Nehru: A sugges-
tion has been made by one or two hon.
Members that before we communicate
any reply to the Chinese Government
we should have it discussed here. 1
am afraid this is a very novel proce=
dure. General principles are discussed
here and we are guided by whatever
the House may decide. But to discuss
these communications between one
Government and another would be a
very extraordinary thing; and it is a
very undersirable and harmful thing.
We cannot carry on communications
with Governments in that way.

Fourthly, an hon. Member has sug-
gested that Parliament 'may be pro-
longed. That is entirely for you and
the House to decide. Tt is not for me
to say. But I would suggest this,—
we have net only to consider carefully
Any communication that comes to us

.from the Chinese Government, but
also to find out and watch how they
are giving effect to it before we can
form an opinion. Even according to
them, they say—apart from the cease
fire which will be from tonight on-
wards—that they will start withdraw-
Ing on the 1st December, anq there-
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fore, in order to watch what they
do, it will involve some little time.
It is not a question of extension by a
few days, of Parliament. That is all
I wish to submit.

Shri Hari Vishnu Kamath; I crave
your pardon, Sir. The resolution that
the House adopted the other day made
no reference to the 8th September
line. That is all that I want to say.

o Mfax IT@ : F OF I FEAT

Mr, Speaker: Order, order, This is
not the occasion to say all that, and
make such observations at this mo-
ment.

Shri H. N. Mukerjee: Sir, the hon,
Member has used those words which
I do not want to be on record, I
wish that either those words are
withdrawn or are taken out of the
record.

Mr. Speaker: I do not think I can
order the withdrawal of those words.
1 have only advised him that those
words ought not to have been said.
'That should be enough.

Shri Daji: Shri H. N. Mukerjee has
only said, “three musketeers,” That is
not so objectionable as the words of
the hon. Member who just now made
his observations.

Mr, Speaker: Order, order.

—
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PAPERS LAID ON THE TABLE

NoTiFIcATION UNDER OIL aND NATURAL
Gas CommiIssSION ACT

The Deputy Minister in the Minis-
try of Min»s and Fuel (Shri Hajar-
navis): On behalf of Shri K D.
Malaviya, I beg to lay on the Tablea
copy of the Qil and Natural Gas Comis=
sion (Thirdg Amendment) Rules, 1962,
published in Notification No, G.S.R.
1444 dated the 3rd November, 1962,
under sub-section (3) of section 31 of
‘the Oil and ‘Natural Gas Commission
Act, 1959. [Placed in Library. See
No. LT-562/62.)

UNIVERSITY GRANTS ComMmission
(BuaGzr anp Accounts) RuLes

The Minister of Education (Shri
K. L. Shrimali): I beg to lay on the
Table a copy of the University Grants
Commissicn (Budget and Accounts)
Ru'es, 1962, publizhed in  Notificatior
No. G.S.R. 1218, dated the 29th Sep-
her, 1962, under sub-section (3) of
section 25 of the University Grants
Commission Act, 1956. |Placed in
Library. See No. LT-563/62.]

NortiFicaTions UNDER COPYRIGHT AcCT

The Minister of Scientific Research
and Cu'tura]l Affairs (Shri Humayun
Kabir): I beg to lay on the Table a
copy cach of the following orders
under section 43 of the Copyright Act
1957: —

(i) The International Copyright
(Sixth Amendment) Order,
1962, published in Notification
No. 8.0, 2600 dated the 18th
August, 1962

(ii) The International Copyright
(Seventh Amendment) Order,
1962 published in Notificaticn
No. 5.0. 2878 dated the 18th
September, 1962.

(iii) The International Copyrigit
(Eighth Amendment) Order,
1962 published in Notification
No. S.O. 2944 dated the 2ilh
September, 1962,

Table

(iv) The International Copyright
(Ninth Amendment) Order,
1962 published in Notificotion
No, S5.0. 3195 dated the 18th
October, 1962.

[Placeq in Library. See No. LT-
564 /62.)

STATEMENTS RE ACTION TAKEN BY Gov-
ERNMENT ON VARIOUS ASSURANCES,
PROMISES AND UNDERTAKINGS GU'"N
BY MINISTERS DURING THE VARIOUS
SESSIONS

The Minister of Defence Production
(Shri Raghuramaiah): Sir, on behalf
of Shri Satya Narayan Sinha, I beg 1o
lay on the Table the following state=
ments showing the action taken by the
Government on various assurances,
promises and, undertakings given by
Ministers during the various sessions
shown agains, each:—

(i)  Supplementary  Statement
No. 1 Second Scssion, 1962
(Thirg Lok Sabha). [See
Appendix I, annexure No, 73].

(ii) Supplementary  Statement
No. IV First Session, 1962
(Third Lok Sabha). [See
Appendix I, annexure No, 74].

(iii) Supplementary Statement
No. IV  Sixteenth  Session,
1962 (Second Lok Sabha).

[See Appendix I,  annexurc
No. 75].

(iv) Supplementary Statement
No. VII Fifteenth Session,

1961 (Second Lok Sabha) [See
Appendix I, annexure No, 76].

(v) Supplementary Statement
No, VIII Fourteenth Session,
1961 (Second Lok Sabha).
[See Appendix I, annexure
No. 77).

NOTIFICATIONS UNDER THE ALL INDIA
SERVICES AcT, 1951

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(i) Sir, I beg to relay on the
Table a copy each of the fol-
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lowing Notifications under
sub-section (2) of section 3

of the All India Services Act,
1851, making certain further
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954: —

fa) G.S.R. No. 878 dated the

18th May, 1962.

(b) G.S.R. No. 702 dated
26th May, 1962.

(¢} G.S.R. No. 755 dated
9th June, 1962.

(d) G.S.R. No. 996 dated
28th July, 1962.

[Piaced in Library. See
LT-437/62.]

the

the

the

No.

(ii) Sir, I beg to lay on the Table
a copy of Notification No, 140,(
1/62-M, published in Manipur
Gazette dated the 29th June,
1962 containing the Manipur
Land Revenue and Land Re-

forms (Allotment of

Land)

Rules, 1962, under section 169
of the Manipur Land Reve-
nues and Land Reforms Act,

1860. [Placed in
See No, LT-570/62.]

(iii)

Library.

Sir, 1 beg to 1ay on the Table

a copy each of the following

Declarations of

Exemption,

under the Proviso to section 6

of the
Foreigners Act 1939:—

Registration

.of

(a) No, 1/16/62-F.1 dated the

23rd June,
larations),

1962 (2 Dec-

(b) No. Gﬁl/GZ-F,l, dated the
28th August, 1962 (10 Dec-

larations).
[Placed in Library. See
LT-571/62.]

—

12.30% hrs.

No.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the

2171 (Ai) L.SD.—4.

Public Accounts
Committee

2706

Secretary of Rajya Sabha:—

(i) “In accordance with the pro-

(ii)

(iii)

visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directeq to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 20th November,
1662, agreed without any
amendment to the Metal
Tokens (Amendment) Bill,
1962, which wa; passed by
the Lok Sabha at its sitting
held on the 18th November,
1962."

“In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duet of Business in the Rajya
Sabha, 1 am directed to in-
form the Lok Sabha that the
Rajya Sabha at its sitting
held on the 20th November,
1962, agreed without any
amendment tp the Petroleum
Pipelines (Acquisition of
Right of User in Land) Bill,
1962, which wag passed by
the Lok Sabha at its sitting
held on the 19th November,
lm_n .

“In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitéing
held on the 20th November,
1962, agreed without any
amendment to the Foreigners
Law (Application ang Am-
endment) Bill, 1962, which
was passed by the Lok Sabi
at its sitting held on the 189th
November, 1962"

PUBLIC ACCOUNTS COMMITTEE

Shri Tyagi (Dehra Dun):

SeconD REPORT
Sir, I beg

to pesent the Second Report of the-
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[Shri Tyagi]
Public Accounts Committee on the
Appropriation Accounts (Posts and
Telegraphs), 1960-6] and Audit Report
(P, &T.), 1962.

12.34 hrs.
CUSTOMS BILL—contd.

Mr. Speaker: We shall now take up
further consideration of the following
motion moved by Shri B. R. Bhagat
on the 20th November, 1962, name-
ly:—

“That the Bill to consolidate and
amend the law relating to
customs, as reported by the
Select Committee, be taken
into consideration.”

Shri Bade may continue his speech.
He has already taken 14 minutes. He
will try and finish his speech within
the next six minutes.

Shri Bade (Khargone): 1 may be
given ten minutes.

Mr. Speaker: 20 minutes is the
maximum,

Shri Bade: Yesterday more than 25
minutes were given to some hon.
Member.

Mr. Speaker: Because there were no
other speakers. He may proceed now,

st a¥ . W WEEg, 9 F
fodrar & at ¥ aaan @ a1 5 v
wfRa WX §eo &1 wTh & F e
i & srtam # fifaa e
At & 1 9T F At ¥ I wEew
fommargeTy F¥ET & WAt e &
ag foar & -—

“Serious delays occur in the com-
pletion of appellate proceedings,
both in the Collector's office and in
the Central Board of Revenue. The
same is the case with the disposal
of revision petitions. As in such

proceedings, which are based on
facts already on the record, the
party cannot possibly contribute to
the delay, the full force of public
criticism  is naturally directed
against the Customs Department,
the Central Board of Revenue and
Government. We understand that
these delays take place mainly be-
cause of the heavy incidence of ap-
peals and revision petitions, and
that Government have already taken
several steps and propose to take
more, to remedy the situation.

W gF ¥ ¥R sy 1T
Wi qafedt & wet @ fed A &
AT 97 FHE) 7 g9 At § fow
frar &

FA 142(1) ¥ 38 oy v & —

“142 (1) (a): the proper officer
may deduct or may require any
other officer of customs to deduct
the amount so payable from any
money owing to such person which
may be under the control of the
proper officer or such other officer
of customs;”

& fom ot 4% g A ww
feedz famr & 1 &% =w 0 woT WA-
S faar &

“147 (3): When any person is ex-
pressly or impliedly authorised by
the owner, importer or exporter of
any goods to be his agent in res-
pect of such goods for all or any
of the purposes of this Act, such
person shall, without prejudice to
the liability of the owner, importer
or exporter, be deemed to be the
owner, importer or exporter of such
goods for such purposes:”

W ¥ AT W e g A
I HR F WA, TR W R
¥ feet ot siRe w7 o9 & fag
Few wifen gra fawimre zgom
AT WX I FEH A TG 6
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s | St fe &Y o fafe otw
feciz & ft w77 & 5 faufor o=
fer frog oog & foq ot fdrere
gowT o wifge | vEA gg w8 faar
g a € s a1 ¢ 7@ waan fema
797 a% & faq faseme sgrar smamm o
THF AT WAL F TG F fAg oo
amufas z gfrerde a8 @ wifee o
A fo3(R) AT ATLEH F AL
g2 g% art & ff F799 F 9 T2
m feeiz faar § 9a% & i sgma g
tex(R) ¥ 7 feum g & —
“When any officer of customs is
about to search any person under
the provisions of section 100 or sec-

tion 101, the officer of customs
shall, if such person so requires...”

if such persons so requires qr ¥
afe &, afz st 3w wifaga &
AT & AT TRT = 0 TEHE a1 W
§ OH gvE § WToT &7 e 9%
gt g aifgw | s owmw # fam
g & fr foeft saf| ot qame &
qAHY IEHT T 0 T TRF & TS
MFHAT 776 FE27 4T Afeaz F T
| ATAT AT | AT TAH FEH ATIRAL
1 A a9 A F7 wfgwr fawm mar @
Igd ¥ wmfa & 1w wfese
1 g Y a9 9T 7 F Avva A @
wifer ot &1 %7 | 9 faEAdw
wr{ 4f g W THE art ¥ mmife
FoAr

mﬁf TR ¥ d¥mA Eo(({) E1l

fF e z o= Aifedw & a7 & 2 fear
e —
“If the Assistant Collector of

Customs, or in any area adjoining
the land frontier or the coast of
India an officer of customs specially
empowered by name in this behalf
by the Board, has reason to believe
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that any goods liable to confisca-

tion, or any documents or things

which in his opinion will be useful

for or relevant to any proceeding

under this Act are secreted in any

place, he may authorise any officer
of customs . . "

ad &1 o wETT wE FEe
a9 ¥ gwar ¢ 1| oA wie wts FEe
F A A AT AT HT AT T FT
oy swfgs 2 & ag 39 Sfaa T
FqAT & | WA W FIE ager AT
1A & AT a8 I9 WIS FT g F gFAT
& T AT H g wraste fam g
78 a4 ¢ fF o vt & offafas
frags & fawms fwmd SaEs A o
Afaegz, o= ar fat sfefaos mfee
¥ A9 A A F O1g ATRAT ATH
FFTE A9 o #%, UAT W SifqaH
HreT wAT wfgw | 9rET #7 faega
T ag § O s Aew & fFoew
A 4 WAATHLE 6 %18 A 59
T AfTEz F are ¥ T FIEE A
ar e | afFEw R g wfaee
7 @ s g faangm § fr afoge &
|THA T4 F) A€ A7) ¢ | fazrae mEa
zufagz w1 ft A rees wifeae
oY% e A9 X ahar g | A wrafe
ATt ¥ @ W a1 9gan g R ogaA

a wholesome restraint to the effect
that no such search shall be made
without a magisterial warrant,

gyarze ®7 fZar a3

IF 41z § R () FY ATEAT
wgar W g fF wwd o femgmd
f& orree I gEL T & A W
araor MAEfed grRasg
w4 f&d W1 Awd g Al 48
awm ¥ AW [EH FWfEEEE 8T
amE | sEd A # qfemw wee
At aTa £ a7F A Naqd 9
TR FHE & ;A mﬂfmétﬁ.
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[ i'i]
T 9T wafe ¥ 91 | afz F1F e
Mee et 08 e & faeg & faan
wg 0 f enacz adt @ Afew 9fs 99
T Y qAT waw AE fear A qwar @
Wi ag 7 & O Mew Fe7 fRar
ST 1 ¢Re(R) H frar gwr & -
‘“Where smuggled goods are mix-
ed with other goods in such man-
ner that the smuggled goods can-
not be separated from such other

goods, the whole of the goods shall
be liable to confiscation:"

a1 & smarfat ¥ gw A 7 ag
e gerg o9t & adwA dFmA F
Frewr afg #1€ ez v e s
W 3I¥ g A94 TH F gEAL AW H
faem & g & ¥ #@T @7 ®
TR 98 f& &1 @ gEw faan o
T TS § A IR LT H O WIAHE
o &7 ferar s | 9 gw wfaea
g3 gud MaasE fanr mfqo aga
TTEAT &1 LT F TEAAT A7 IT A
g o faar & - —

“Only such part{ of the goods the

value of which is equal to the value
of the smuggled goods shall be lia-

ble to confiscation.” gg a7E FTH4-
dvaa gud o= faor @0 afer @
sTfaad & #7 "ararT g g g

mosid W s T T e qv
qTEa #4 0 faar gwm @ —

“No Goveinment can confiscate
any properiy which is mixed with
smuggled gold.”

IA WA FA 7 avas grEFE
F o wwAe {2a12 gas, AfawE F77
7m0 A TwEr AT | 98
mﬁwmmmﬁwxaﬁ?wﬂ%ﬂ
FAE ¥ FA AT gHL T ¥ A= A
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W ) omafa #1 9 fF s a1
wifagd 48 w@war st aifge afea
Far A% w@m drOEAr ww ¥ oawad
Fr&A e A N i faar & Iaw Afawrd
FA & faq gz wifags R @
ff ag Aqma afeeq w7 afragew
& faars onar 2 zafau o gifasq
T g1 wfgn |

tRe(2) w1 fF femfaze & a3t
# 2 o foaad w7 @ fr a7 sg@v an
fredr feqfaz w770 mita @ #¢
q6aT | 44 7z Waweaa faar ar fw
a7 wifasd TAA AE AT Aifaw |

TAF w9 H ogiA wIE FAAT
reey foees sa oo v fRER
¥ IS FARCT WH FEEA IIAA
qATT AZ, TART WA WEIRW A THT
foar & 1 S=iA Fz @ fr ooz asq
ME gF Hegl aad A g | afwa
a7 #gw § f ag dqre wfed &
fasrs & 1 ¥ FRA @ fe wAda
At 7 gt w1 T F FI7 AF X
eqq A8 fam € #v zafag gqa 4
@ & wifadq 39 va@q 9g A9
sfeza otz qreagia § fagg T

qitw e ¥ AAAZF TE A WA
E caems

st o To WX : FAAZ T #IT

37

EIW ARIET © C GHE H WAAE
HIEQ oW A I 7 T AT IAN
Tz oA WA F T A F7 T |

it a§ : Wa qg AT I 7@ X
f& ot @rgr "IGY gAaAfeziiz #¢
Wi agr T AAqT T AF A A
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FAFAT FTEFIE FT & &} FT 91 oA
2 I RN wEr @ —

“The rule that ‘no man should be
a Judge in his own cause' is so well
established and so often reiterated
by the wisdom of Judges that it is
unnecessary to cite authorities. The
principle enshrined in the maxim
‘Nemo Debet Esse Judex in Casus
Propria Sua’ is of the highest im-
portance and any infraction of it
would render the proceedings whol-
ly unsustainable.”

mafas & farg 771 Fgm @ fF
e waifvel wem v ifgw w9
feom faaam wsm @ afzd
ST FEYIET FUETT 4T FEIEF W-
fore 30 & 7@ #1 afed | 44 faat
g amern g fafre ww fe-
&z F1 T | FATT A =S WTE
qTHAe WY ZEE  oEfRIEAS &
T AT TITT JETLEH AT,
faa # 3=l 79 aree, TEeeT
WTH Mg HI7 T HTE IF & a1
¥ wifasew % fars s fasme
s B 3§ ardar § T g
fr zr3a &t 2 fam &1 9 F74 &
qg7 39 AT e 27 41faa

Shri Fatehsinhrao Gaekwad
(Baroda): Mr. Speaker, Sir I heartily
welcome the introduction of the Cus-
toms Bill, 1962. It seeks to consoli-
date the provisions relating to the
sea, land and air customs into a single
comprehensive ‘measure. Such a mea-
sure, [ feel, was long overdue, and
1 wish to congratulate Government
for bringing it before Parliament at
least now.

The Bill before us has many re-
deeming features. It seeks to plug
many a loophole in the existing laws.
Severe punishments for both the law
enforcer and the law breaker are in-
troducedq by this Bill. But I have my
own doubts as to whether this Bill
will solve the problem completely. I
am afraid, the age old adage that
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laws are made to be broken wil] still
stand good. Smuggling, as we all
know, is one of the oldest trades in
the world and any number of laws, I
am afraid, is not going to stop it

I would like to exclude hon. Mem-
bers of Parliament before I make the
next few remarks. I believe, to
smuggle is an inherent quality in the
human frame. Broadly speaking, we
are all smugglers at heart basically
and, some time or other, w¢ lave
all stooped to a little smuggling.

Mr. Speaker: Is that a lapse or |is
that the nature?

Shri Fatehsinhrao Gaekwad: Human
nature.

Mr. Speaker: It would say that it is
a lapse. Basically, a man is quite
sound.

Shri B, R. Bhagat: Lapse of human
nature,

Shri Fatehsinhrao Gaekwad: Some-
times it may be a small insignificant
fountain pen, or may be a couple of
lipsticks for your wife, but no one
can deny the almost childish pleasure
it gives one after smuggling these
small insignifican{ items out of the
customs shed.

Our country has both a huge land
frontier as also an extensive sea
frontier. Therefore, our country is a
veritable paradise for smugglers. Al-
though gold and liquor take pride of
piace in the items brought in illegally
into this country, almost all either
banned or restricted goods are smug-
gled, and that too through our offi-
cial customs barriers. It is impossible
for us to guard every inch of our
frontiers, land or sca, Therefore, I
s?ll refer only to our official customs
barriers.

It is stated, and I am very sorry to
tay it, especially on the floor of this
House, that the worgq “corruption” is
more or less accepted as a synonym
for our customs official. 1 know that
there are always two sides to the
picture. It is a fact that he is not
entirely to blame. The job of &
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[Shri Fatehsinhrao Gaekwad]
customs official is a very difficult one,
& thankless one, especially for an
honest man. After all, he too is a
human being, and no one can doubt
tkat the job offers tremendous temp-
tations.

There is one other cause which
makes his job even more difficult, and
that is orders from above. One may
be caught attempting to smuggle, as I
said, a smal] ins:gnificant fountain pen
worth Rs. 100 and be punished, may
be, with imprisonment or with severe
fine. But it is an open secret that if
you have the right contact in the right
place or, as 1 said, a foster parent
somewhere in the right place again,
you can even smuggle a full-grown
elephant and get away with it! If
some one out of jealousy reports this
and the customs official is asked if he
saw a particular gentleman smuggling
a full-grown elephant he will say
that he never saw it, when in fact
he has probably actually fed it with
a couple of sweets as it passed through
the customs shed.

I have one or two small suggestions
to make. I am not too sure whether
they are enforced at the moment, but
I am pretty sure that they are not. I
am about to suggest that no customs
official, small or big, should be posted
at any one place for more than a year.
If he remains longer in any one
place, he seems to settle down to
business. 1f frequent transfers, some-
times even at short notice, are made,
I think a lot of corruption could
easily be avoided.

Mr. Sr-oqker: Is there not another
aspecy alng {o 8?7 If an  official is
tranufe +2d =0 suon, he would nct have
the time to learn the tactics adopted
in that locality. -

Shri Fatehsinhrao Gaekwad: It is
not necessary, Sir, Large-scale smug-
gling, [ personally believe, is tackled
mainly through information. I think,
the main asset of a customs officlal
would be his grasp on psychology.
There are women present here In this
House, but, I think; women make the
better of smugglers.
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Mr. Speaker: Then they would say
that they are employed by men.

Shri Fatehsinhrao Gaekwad: Pos-
sibly.

Shrimati Yashoda Reddy (Kur-
nool): We do not want it to go un-
challenged.

Mr. Speaker: 1 have already plead-
ed their cause.

Shri Fatehsinhrao Gaekwad: What
happens when a customs official re-
mains too long at one post is that the
frequent passenger gets to know him
well and he seems to know the wants
of the customs official. I have myself
come across a gentleman who at the
Geneva Airport bought two watches
in my presence. I told him that he
was not allowed to take in two
watches and he said, “Well, I will see
you in Bombay”. He landed at the
Santa Cruz Airport with two watches.
That I know. But when he came out
of the customs shed he had only one.
He knew a particular customs official
and apparently that official had told
him what he wanted.

Mr. Speaker: Then he had paid

the customs duty.

Shri Fatehsinhrao Gaekwad: No,
Sir; obviously not.

Another point which I would like
to bring to the notice of the hon. Mi-
nister is the effect of our customs and
their regulations on the tourists com-
ing into this country. A vast majority
of the tourists that I have met and
talked to have complained of three
things in this country. In order of
precedence they are Customs, IAC
and prohibition. Customs geem to
take the pride of place. The majority
opinion was that as soon as they came
into the customs shed they were look-
ed upon ag smugglers. That was the
start. They had to prove that they
were not. I submit that as far as an
Indian national coming back into the
country is concerneq I have no objec-
tlon whatsoever to this, but when we
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put up these large posters welcoming
touristy providing them with facilities,
a little laxity in the rules should be
observed. 1 hope the hon. Minister
will look into this and do something
in the matter,

Tourists specially are worried when
they bring in things like cameras.
What is the harm in giving them a
receipt or some sort of a certificate
which bears the make and the re-
gistered number of the cameras
which they should be allowed to pre-
sent on exit?

Shri Hari Vishnu Kamath (Hoshan-
gabad): That hag been provided for
by the Select Committee. In this Bill
that has been provided for.

Shri Fatehsinhrao Gaekwad: I am
very happy that this has been includ-
ed in it. I do not have very much
more to say and I do hope that Gov-
ernment will consider what I have
said. '

I once again welcome this Bill,

Shri Shankaraiya (Mysore): Mr.
Speaker, Sir, 1 support thig Bill. The
Bill is one which is to consolidate
three Acts that are in existence hav-
ing wvarious separate provisions with
so many amendments that neither the
Members of Parliament nor the mer-
chants nor the public could readily
lay their hands upon for comprehend-
ing the provisions or the implications
of those Acts. The Select Committee
has endowed its best thought upon it
and has tried to improve the provi-
sions through various amendments.
After hearing the version representa-
tions and the difficulties of the various
associations and different sections of
the trade, the Select Committee has
even gone to a very great extent to
accommodate their wishes and libera-
lisc some of the stringent provisions
in it ’

No doubt, my hon, friend, Shri
Bade, and other hon, friends have
brought to criticism some of she pro-
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visions with regarq to the burden of
proof, confiscation, the payment of
customs, the smuggling of these things,
the question of fixing the price and
al] that. But my fear is that in spite
of all these stringent provisions the
Government will not be able to im-
plement the provisions of this Bill
fully and neither smuggling nor the
evasion of taxes could be completely
handled. As is admitted, smuggling
has become the greatest trade ag there
are easy means in it of making money
and getting rich. From what I under-
stand it is going on on such a large
scale that Government are not able,
at present, to detect more than 5 per
cent or, at the most, 10 per cent of it.
Nearly 80 per cent of it is still geing
on without being detected According
to the statement of the hon Finance
Minister himself, the amount of gold
that is being smuggled every year
comes to Rs. 40 crores to Rs. 50 crores
—leaving alone the other article, such
as diamonds, transistors, fountain
pens, watches and so many other ar-
ticles. If golq itself comes to the ex-
tent of Rs 40 crores to Rs. 50 crores
every year and if, according to the
customs authoritics themselves, detec-
tion is not more than 10 per cent, the
Government and the country knows
to what extent smuggling is going on.
So, my fear is that in spite of these
stringent provisions the Government
will not be able to prevent smuggling
unless some other stringent actions are
taken apart from the provisions of this
Bill. The provisions of this Bill will
not by themsclves be enough.

With regard to the smuggling of
gold, for example, even though the
burden of proof is on the person smug-
gling it and cven though confiscation
and all the other things are there, the
fact is that Government which has
been forced, under the circumstances
of thks emergency, to prohibit forward
trading in gold which has brought a
salutary effect on the market. ThM
jtself has not shaken the smugglery
and the gold dealers to a very great
extent. Apart from preventing this
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forwarq trading, they must take fur-
they stringent action. In fixing up the
rate and in the collection of the duty
it is not merely the Finance Ministry
or the customs officers” who wil] be
responsible.

The co-evil of overinvoicing and
underinvoicing is also, to a very great
extent, connected with this in fixing
the rate of the customs duty. Most
of these traders have got the habit of
overinvoicing and  underinvoicing.
Overinvoicing is done in the case of
imports and underinvoicing in  the
case of exports. It also differs ac-
cording to commodities. When they
underinvoice and export more and
when they collect money in foreign
money outside, they must find some
means to bring it into the country the
money that has been earned over and
above the invoice amount. Smuggling
is ong of the methods. There is a
corre’ation, a combination between
these two things.  A-e-rding to the
criticism that has been levelled in the
country and on the floor of this House
by several hon. Members, it is also
known that many of the industrialists
and business people are having ac-
counts in foreign banks The Govern-
ment is not in a position to lay its
hands and find out the culprits. 1In
spite of their being asked to declare
their accounts, even in a time of
emergency, they have not been doing
it. This is one of the wavs in which
these people get back the amounts
of foreign surpluses in foreign banks
by meang of smuggling.

In this smuggling, it js not the big
financier that is caught. It is only the
small persons who are the media for
smuggling and bringing it, that are
caught and punished. The man who
finances thege things, who is responsi-
ble for employing the smugglers will
be completely left out. While fixing
the rate of import guty, the Finance
Ministry must be in touch with the
Commerce and Industry Ministry to
find out the exact rate at which some
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of these goods are permitted to be ex-
ported or imported. Unlesg effective-
ly this under-invoicing and over-in-
voicing is tightened both by the Minis-
tries of Commerce and Industry and
Finance, this question of smuggling
will glso not be completely dealt with
and prevented.

We have to be vigilant in the coast
line in the south and also in the east
and west. More so on the land border
in the north western frontier province,
because most of the gold is being
smuggled by land. It is also easy by
way of lang movement. Because, as
we know, therg have been jnstances
to the knowledge of all, more parti-
cularly to the customs authorities,
that in the Arab countries where there
is a good deal of oil trade, they have
got plenty of money and they try to
do smuggling in gold by the land
quarters. It has got a vast area and
it will be difficult for the Customs
authoritics unless they take special
precautions to see that this blockade
is complete. Unless they have got
vigilance squads and other things, in
the pormal course of things it will
not be possible even for the Finance
Department or for the Customs autho-
rities, with the limited provisions, to
prevent smuggling. Particularly in
the south, and in east and west coasts,
a lot of smuggling is going on. Only
the other day, we read in the papers,
within one week, the Customs autho-
rities were able to find out one crore
rupees worth of gold smuggled, re-
moved from the bottom of the sea.

This is the magnitude of smuggling.
If these stringent provisions were re-
laxed as my friends plead for liberali-
sation of burden of proof, confiscation
of the things or distinction between
smuggled gold and other gold, it will
be very difficult.

Apart from these suggestions, in the
Select Committee itself, I wanted to
know from the several representatives
who represented these Associations to
say whether they wogld help and co-
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operate with the Government to pre-
vent gmuggling, which has been ad-
mitted by them also to exist to a very
great gxtent whether by any profes-
sional conduct or their associations
themselves putting any restriction and
help the Government to see who are
the honest customers, who are the
honest dealers and who have to be
punished and all that, because, it is
only these people who are in the know
of it and who can give the informa-
tion. They know who is a black-
marketer and who is the person who
deals with smuggled gold. They were
reluctant to give any suggestion. Of
course, they gave an assurance that
they would help. Till today they
have pot tried to give out who is the
smuggler, who is an honest trader,
who deals in smuggled gold and who
is not, who is an honest merchant and
who is not an honest merchant. It is
often said that India is concuming so
much of gold for purpose of orna-
ments, for purnases of marriages and
other things. The quantity that is re-
quired or that is purchased by  the
small peoplp will be aboui 4 tolas or
10 tolas or 20 tolas Whern so much
of gold is coming in to the exteni of
Rs. 40 or 50 crore:, il i not the small
people that purchase it. Tt is those
people who have eng  hlack market
money, who are nol comuip oul. who
want to conceal their money, that try
to purchase this gold and trv to hoard
it. Tt is the rich people, it is not the
smal] people who buv 2 tolag or 10
tolas that smuggle gold. It may be.
Most of the smuggling in golq is done
through  businessmen who have
foreign exchange. It is the rich peo-
ple who have black money who hoard
the gold. The Government musi try
to take stringent action and see that
there is no hoarding of gold and
hoarding wherever it is, is brought out
by means of stringent steps. They
, should not hesitate or linger or try
to show any merev towards them.
That is why, in respect of some
provisions, I do not agree with my
friends when they say that those pro-
visions should be relaxed as regards
burden of proof, or in the case of
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search or other precautions that have-
to be taken. The Select Committee
has bestowed great thought and have
given the greatest amount of security
that could be possible. If any relaxa-
tion of these provisions were to be
made, smuggling will be allowed to
be perpetuated and it wil]l continue.

As regards the appellate tribunals,
my hon. frieng Shri Bade was pleading
that there should be a Judge of a High
Court and this tribunal should not
consist of any other Customs officers
and all that. It has been made clear
that aparl from the Judge, the Cus-
toms officer who is appointed to the
tribunal should be divested of execu-
tive work. The Customs officer who
sits in judgment over appellate cases
of smuggling or wrong assessment or
any such thing should not be an exe-
cutive officer. That is a question of
executive officers being on the one
side and thosg persons in the Customs
department exercising judicia] func-
tins should be separate: that has been
agreed to. If that is implemented,
there will be full justice meted out to
the culprits, Anyway, the imple=
mentation of these things depend upon
the action that the Government is go-
ing to take.

Ouie more suggestion that 1 would
like to make is with pegard to gold
dealers. The Government should take
immediate steps to see that they are
licensed. The number should be mi-
nimised as far as possible: Not that
the trade should be hunted: licensing
system should be introduced in con- "’
sultation with the State Governments,
because it is a State subject and they
have the function of licensing trade.
The Central Government should see
that a system of licensing is introduc-
ed and they should have a watch over
this business. When they keep a
watch, they will be able to know who
is passing on large quantitieg of gold
and full materials will be available to
them. Unless licensing is introduced
along with prohibition of forward
trading, the provisions of the Act will
not be complete. I hope the Finance .
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[Shri Shankaraiya]
Ministry, in consultation with the Mi-
nistry of Commerce and Industry will
introduce the licensing system with
regard to gold and then, the provisions
will be fully effective.

Shri Hari Vishna Kamath (Hoshan-
gabad): Mr Speaker, Sir, the Bill
‘before the House is a belated attempt
at consolidation and codification of
the law and the rules relating to land,
sca and air customs of the country.
Even so, even though it is belated, it
is welcome,

Government appointed a Customs
Reorganisation Committee headeg by
Shri Badhwar in 1957, and the commi-
mittee presented their report some
time late in 1958. If Government were
expeditious with the disposal of their
business, they could have brought a
Bill before the House at least two
years ago, But Government machin-
ery moves slowly, as we all know, and
the Bill has emerged finally in 1962
the year of destiny for our country in
other ways.

The customs provide the largest
chunk of Central revenues, as is well
known to my colleagues ang to every-
one outside the House too. I do not
know the exact figure, but 1 suppose
that it is the biggest and largest single
item in the Central revenues. There-
fore, it behoves the House to look
closely into this Bill because it is the
firsy Bill of its kind before the House.
And 1 would have been glad, and so
would have been my colleagues in
this House, I am sure, if more time
had been allowed for the consideration
of this Bill which would, as the Fin-
ance Minister told the House, help to
tighten up the rules and perhaps yleld
a few crores more, at least tens of
crores, if not more than that, to the
exchequer.

The provisions of the Bill in so far
as they relate to the earlier chapters
thereof do incorporate certain im-
provements upon the existing law
and rules, and to that extent, the
House will be glad to approve of them

* and ultimately pass shem into law,
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But there are certain other provi-
sions to which I have made a refer-
ence in my minute of dissent, and
to those 1 shall come a little later.
But before I pass on to those with
which I am not in wholehearted
agreement 1 would submit to you
and to the House that the entire out-
look and the attitude to the problem
of smuggling has been awakened and
rigorously tightened up only a few
years ago.

We must examine why and how this
climate for smuggling was created.
It is perhaps too large a question to
go into at this stage when we are
considering this Customs Bill, but it
that climate for smuggling, congenial
and favourable climate for smuggling
had not been created in this country,
perhaps we would not have had to
deal with a problem of such magni-
tude. But we are faced with it, and
we have to adopt certain drastic
measures to prevent it

It is not a new problem in that
sense. It is as old as the hills, as the
old adage has it. Even Kautilya has
referred to this smuggling in his Artha
Shastra. 1 do not want to read the
entire portion, because I am racing
sgainst time, but the Customs Re-
organisation Committee's report con-
toins the observations of Kautilya
with regard to customs duties and to
smuggling, at page 5 of the report in
chapter 2. We can, therefore, easily
see how clear-minded he was with
regard to dealing with this problem
of customs toll, as it was called then,—
as it was called then not in English
but in Sanskrit—and with the prob-
lem of smuggling.

Shri Yashpal Singh (Kairana): It
may be read in Sanskrit

Shri Hari Vishnu Kamath: It Is
unfortunate that this report gives
enly the translation in English. The
Sanskrit words are not there. I
would request my hon. friend Shri
Yashpal Singh ts go into the Library
and gey hold of the ariginal Kautilya's
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Artha Shastra and look into the sut-
ras and slokes very closely, if he is
keenly interested therein.

The problem of smuggling assumed
such gigantic and formidable propor-
tions that, as the House is aware, some
time ago, I think, three or four years
ago, a special officer was deputed on a
trip to Europg to track down the
smugglers. That question has figur-
ed during question time and even
during debates in this House, the tra-
gic death of Shri Ajoy Mitra in
Vienna. Even the latest answer to
the question was that the report sub-
mitted by the Austrian Government
is not conclusive, that is to say, whe-
ther it was a case of murder or of
suicide. If it was a case of murder,
then it is really a grievous tragedy.
From some of the European and some
of the British papers which wrote on
the subject, it may appear, that is,
from the articles that appeared in the
British papers, particularly, that he
was almost on the track of the smug-
glers, he was almost within an ace of
success, and submitted an ad interim
report to the Government of India
where he haq implicated cerlain
high-placed persons in the country.
And what happened subsequently is
known. He died. And the paper, the
weekly Topic, to which 1 referred the
other day also, categorically made a
charge that certain high-placed per-
sons were involved directly or in-
directly in this tragedy. If that is
s0, it is high time that Government
woke up to this problem a little more
vigorously and energetically, because
as has Dbeen truly said, as ir
many other fields, here also, the small
fish get caught, and the big fry goes
scot-free,

You may kindly turn your atten-
tion to Chapter XI on the search of
the baggage of persons entering or
leaving India, and see the provisions
With regard to this. This was dis-
cussed elaborately and in detail by
t!me Select Committee, and the ques-
tion was raised there also as to how
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to prevent smuggling of goods by cer-
tain privileged persons.

1 find that the Deputy-Minister is
the only Minister here at the moment,
and he too is discussing with someone
else and is not listening to me. This
is not the way to treat the House,

Mr. Speaker: He might be getting
information in connection with the
reply that he has to give to the hon.
Member's arguments,

Shri Hari Vishnu Kamath: That
will come later on. Let him get the
information later on, not side by side.

He might have asked his Parlia-
mentary Secretary or gome other
Deputy to come and sit here; he has
got another Deputy Minister in the
Ministry of Finance, and he could
have asked her to come and take
her seat here. This is not the way to
treat the House and to treat this
Parliament, that is, to carry on con-
versation with someone else and not
listening to the speech which is being
made.

Shri B. R. Bhagat: [ am sorry, W
my hon. friend wants that I should
not get even some information which
I can get, I do not mind it.

Shri Hari Vishnu Kamath: I only
requested you that you should direct
the Minister to collect it later on and
not immediately. He must listen to
whaty other points I am going to
make. Otherwise, how can he reply
to all the points.

Mr. Speaker: He musl have been
listening.

Shri Hari Visllsu Kamath: With
one ear, perhaps. May I request you,
therefore, to direct the hon. Minister
to collect that information later on.

Mr, Speaker: I promise him that
the hon. Minister would give both
ears when he speaks. Therefore,
both ears must be given,
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S8hri Hari Vishou Eamath: God
has made us in such a manner that
we cannot listen with one ear, but
we have got to listen with twg ears.

The House may note this provision
with regard to search of baggage.
It is well known, though it is not
well-proved, it is morally true though
it is not legally proved, that in many
caseg privileged persons like diplomats
angd their crew, that is, their office assis-
tants and other membors of the dip-
lomatic mission, and sometimes, un-
fortunately, members of the air crew,
that is, the crew of the aircraft which
ply between India and other foreign
countries, the air pilots anq people of
that kind or category as well as the
ship's crew, are, adepts at smuggling.
The Finance Minister did admit that
he was cognizant of this evil, of this
growing evil, and Government were
taking measures to curb this evil, this
crime, because as a matter of fact,
it is a crime in law, practised by
high-placed persons who are more or
less immune, or some of whom are in
toe with or in collusion with the
custems staff, that is, the staff at the
customs office. I am sorry to say that
but that is, I think, very true, though
it may be difficult to prove it legally
in any court of law. Those persons
are not searched. Somge perhaps are
immune to search, some of the rank
of diplomats or Ambassadors. But
members of the diplomatic mission,
below a certain rank should be liable
to search, and air pilots and ship's
pilots and all those who go in and
come oul should be thoroughly sear-
ched just as the other ordinary pas-
sengers are searched. There is a
provision here that rules may be
made for different classes of persons,
ang when rules are made, I hope the
House will examine them very close-
ly.

In this connection, 1 will only cite a
personal experience. I know that it
happened days before independence.
But after all, the same human mate-
rial is there. We have got Indian
officers of thg same character and
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complexion. To a certain extent,
what was true then may be true to-
day. I wil] refer to the harassment
that is caused to certain passengers.
I happened to be at that time in the
Indian Civil Service; this was in
1935, more than a quarter of a cen-
tury ago. I had gone on a tour of
Europe including Russia in more or
less deflance of the wishes of the British
Indian Government at that time.
When I came back angd landed in
Eombay, at the sca customs, the bag-
gage of my companion, who was also
my colleague, was not searched. It
was passed off. When it came to my
turn, he asked me to open all my
suitcases and other things. I did not
mind it; he had the right under the
law to ask me to do so. But what I
sm drawing attention to is the proce-
dure and the manner in which they
did it. 1 had nothing but books and
clothes, no smugged goods of any
kind. He did not want clothes; ap-
parently, he had cnough. Bul as re-
gards the books—ranging from Lhose
on Fascism, capital'sm, socialism and
communism; I was interested in read-
ing and studying them—apparently
ne thought that I was bringing con-
traband stuff from Russia, which was
perhaps fatal anq dangerous to thc
British Empire. There were some
hooks in non-English languages also.
There was a very well-known book
on philosophy, Plate’s Republic. Ap-
parently, he was frightened by the
word ‘Republie’. In the British Em-
pire, how could one talk about
‘Republic'? He seized it. Then he
came to Mussolini's Italy by Finer
1rat alsg was seized. Then Hugnh
Dalton's Socialism, a very innocuous
book—also seized. Finally, he came
to a little catalogue of vegetarian
testaurants in Germany and Austria,
place by place. I was a bit of a vege-
tarian in those davs—and more S0
now-—and I had kept that catalogue
su as to facilitate my eating during
the tour. Unfortunately, it was in
Geiman, not in English. The cus-
tams officer of the lower rank asked
me what that was. He could not
understand it. I said: “You find out
for yourself. Why should I tell you?



2723 Customs Bill

You can read and find out’. Then he
called a superior officer. He also
could not make head or tail out of
it. He asked me. 1 told him: ‘It is
tor you to find out’. So they kept
that also—the catalogue of vegetarian
1estaurants, that means, all the books
including this catalogue. All the
books on socialism, fascism, commu-
n.ain—everything was srized. And 1
wag told that they would be kept for
rxamination.

1 went and saw the Collector of
Customs on that very day afternoon
and told him: “You should employ
a1 least a little more intelligen. peo-
plg ot the Customs who will xnow
what is what’. He expressed his
apology. 1 said: ‘Anyway, whatever
his been done has been done. The
books which are not objectionable
m4, be returned as soon as the exa-
migation ig over'. About six weeks
luter—it took them as long as that;
tha! is why I want to refer to it—I
£t a8 letter from the Collector of
Customs along with all the books
minus one, and that one book was
a compilation oi the writings ot
Marx, Engels and Lenin entitled
Hanibook of Marxism by Emile Burns,
I was amused when | got that letter
and the books minus th's one. 1 was
interested in this academically. So 1
wrote to the Collector of Customs
saying: ‘I am thankful to you for
#turning the books. T hope you and
vour suhordinates wi'l benefit by
vrading the book kept back. 1 car
iell you on a point of information that
this book was bought not in Russia,
var in France nor in Germany, but
in the hub of the British Emp're, in
T ondon itself’. T had bought the book
in London. That was confiscated and
T have not got it back even till t>day.
3¢ that ag it may.

Therefore, T  would like to state
that the guilty, the really big fish,
musit be caught and punished drasti-
cally and severely and poor peopie
thould not be harassed, whether by
way of search of a baggage of a
person or his house. Power being
what it is—it inebriates—and human
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nature being what it is, in a parlia-
mentary democracy with all our
fundamantal rights in the Constitu-
tion, we must see to it that there are
cufeguards against possible abuse of
authority. Who is the officer who can
'ay his hands on his heart and say, 1
am immune to all these temptalions,
abuse of power, of cxercise of autho-
rity'?

Therefore, in this parliamentary
democracy, the task of conscientious
legislatorg is to strike a balance bet-
ween cxecutive power and the safe-
guards to sec that exercise of power
by the executive does not make any
inroads upon the civil rights and
liberties, fundamental rights, of indi-
viduals. With that end in view, I
have approached this Bill before thz
House and I have ventured to table
a few amendments for the considera-
tion of the House.

It has been provided for in this
Bil] that the search of premises busi-
ness premises and perhaps also resi-
dential premises, where it is suspect-
ed that smuggled goods have been
hidden or concealed, could be carried
cut by any customs efficer who is
authorised under thig Aet. You have
been a very eminent Judge.

Mr. Speaker: Judge I was but
I cannot say whether ‘eminent’.

Shri Hari Vishnu Kamath: It is
your modesty that precludes you from
admitt'ng that. It is for us, to
judge; I am just an individua] in that
world and I am sure the world will
agree with me that vou have be»n
an eminent—ang may [ add?—wise
Judge too. You are well aware of
the safeguards provided in Jlaw
against executive excesses, The
House would do well to provide for
some sort of restraint on possible
abuse of authority. Therefore, it is
very incumbent upon us, legislators,
to see to it that no search i3 conduct-
ed by a customs officer without arm-
ing himself with a warrant from a
Magistrate who after questioning,
after examining and after satisfying
himself has issued that warrant to
him,
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[Shri Hari Vishnu Kamath]

There also, it should be only search
of business premises. As has been
said, one's house should be one's
castle and there should be no illegal,
unwarranted entry, no trespass into
one's house by anybody without pro-
per and strong authority. How is
this 1o be provided for? How ls
this to be ensured, seeing to it that
the Magistrate after satisfying him-
self guthorises the customs officer In
this respect?

We are all at one with Government
either on this side or on that side of
the House, to see that the crime and
evil of smuggling is put down with a
stern hand and there may be no quar-
ter given to any smuggler. But may
1 entreat you and the House and re-
quest Government to ensure that
while they are curbing and crushing
the evil of smuggling, the poor,
honest, innocent citizen or trader
should not be harassed and persecut-
ed. That is the motive, the back-
ground and the bedrock of the amend-
ments that I will ‘move later on.

One more point and I have done.
My hon. friend, Shri Shankaraiya, re-
ferred to the burden of proof. The
Bill provides that where smuggled
goods have been seized, the burden of
proving to the contrary shall lie upon
the person from whom the goods were
seized or confiscated. I know the
Government is only actuated by the
objective of putting down smuggling.
Imagine how difficult it will be for
me or for you, if, God forbid, we are
an that predicament. Suppose 1 am
wearing a gold watch. I do not have
one at present, but suppose a friend
like Shri Mahida gifts it to me, and
I am wearing it. A customs officer
comes and says: “You are wearing a
gold watch, It is a smuggled thing.”
Then, he will seize it, and the burden
of proof will lie upon me to show
that it is not smuggled. You can im-
agine it, you who have been a Judge,
I may reiterate. Suppose 1 come be-
fore you as an accused, and then the
prosecution asks me to prove that the
watch is not smuggled.
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Shri Bade: He is not a High Court
judge.

Shri Hari Vishnu Kamath: He was.

Mr. Speaker: In many laws we
have provided now.

Shri Hari Vishnu Kamath: Two
wrongs do not make a right.

Mr Speaker: Ln certain laws it has
become necessary to do it. Previous-
ly that was really the basic founda-
tion of the law that a man must be
presumed to be innocent, and the bur-
den of proof must lie on the prose-
cution, but we have departed from
that for some time in certain laws,

Shri Harj Vishnu Kamath: I know
that in a growing, complex, modern
State, we have wmade departures from
the fundamental principle of jurispru-
dence that a person should be presum-
ed tp be innocent unless he is proved
to be guilty. I know we have been
compelled to make a departure from
that fundamenta] position. Here also,
if we do make such a departure, we
should provide some sort of safeguard
as to when, at what stage and in what
manner the burden of proof shall be
deemed to have been discharged by
the person from which the confiscated
goods were seized. Therefore, with
that end in view also, I have submit-
ted an amendment.

Then 1 come to the appellate and
revisionary machinery. The Badhwar
Committee, at page 81 of its report,
has snade certain concrete suggestions
for setting up an independent appel-
late machinery, in the same way as in
the case of the Income-tax Appellate
Tribunal, and I and my hon, collea-
gues on the Committee, Shri Bade,
Shri Mahida and some others too, are
in wholehearted agreement with the
recommendations made by the Badh-
war Committee. Unfortunately, yes-
terday it was my fault perhaps that 1
'‘misunderstood your directive or the
latitude given by you, when 1 raised
the point with regard to amendments.
I had requested you to waive the rule
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with regard to notice of amendments,
and I thought—it was my fault, per-
haps I did not follow you clearly
when you waived the rule—that 24
hours would wmean that if we had
given it yesterday morning, it may
come to this morning also.

Mr. Speaker: Amendments in the
ordinary course which had been

Shri Hari Vishnu Kamath: Up o 3
o'clock yesterday.

Mr. Speaker:...... day before yes-
terday. .

Shri Hari Vishnu Kamath: Because
of the inverting of the Order Paper.

Mr. Speaker: Therefore [ waived
the the rule, ang said they could be
given up to 3 o'clock yesterday, be-
cause the sequence in the Order
Paper had been changed, and this
Bill had been made the first item be-
fore the others,

Shri Hari Vishnu Kamath: I am
sorry to argue with you, I would be
very reluctant, but the Order Paper
told us only on Tuesday morning, yes-
terday morning, that the Customs Bill
would be taken up first.

Mr, Speaker: Therefore, the amend-
ments could not have been received
or given day before yesterday. There-
fore, T waived notice and allowed
them to be handed over up to 8
o'clock yesterday.

Shri Hari Vishnu Kamath: We were
busy in the House. How can we par-
ticipate in the debates here and also
give amendments.

In the Land Acquisition Bill, for
instance, you did permit Members,
even the Ministers gave it in the
morning and it was circulated to the
Members, I am sorry to point this out
to you.

Mr. Speaker: That instance' might
have been different, but in all cases
it cannot be done. Now that the
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Members, so many, have spoken al-
ready. ...

Shri Hari Vishnu Kamath: The
clause by clause consideration will
come later on.

Mr. Speaker: Some Members spoke
yesterday, some have spoken today. It
cannot be circulated till the evening.
Now, what is the way out?

Shri Hari Vishnu Kamath: It could
have been circulated in one hour. It
is a small amendment. Big amend-
ments in the other case were circulat-
ed in one hour.

Mr. Speaker: The hon. Member
does not allow the Minister even to

‘talk to his Secretary to get the infor-

mation. He gives amendments now,
The hon. Minister does not know what
he should say in connection with
those amendments that have been
handed over to the office. They would
be ecirculated only after some time,
even if an attempt js made, and then
the Minister will know what the
amendments are,

Shri Hari Vishnu Kamath: We do
bear a part of the blame, but I am
sure, I am confident, you will be fair
enough to apportion a portion of the
blame to the Minister also, because
the Ministers have changed the order
of the Bills.

Mr. Speaker: Yesterday he had op-
portunity to give the amendments up
to 3 o'clock. In the morning he had
asked me whether 1 would waive
notice. Therefore, he had that oppor-
tunity up to the evening. It he had
given those amendments, they could
have been circulated in the morning.
Whatever he gave yesterday even,
were circulated.

Shri Hari Vishnu Kamath: We have
to participate in the debates here, and
the rest of the work we do at home.
I am sorry this has happened this time.
Anyway, when the clauses come, I
hope you will allow me to support
some of the amendments.
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Mr. Speaker: That I will do.

Shri Hari Vishnu Kamath: I there-
fore welcome the major part of this
Bill, but 1 cannot welcome it whole-
heartedly, the entire provisions. 1f
the amendments are accepted, it will
go a long way to making the law on
customs more wholesome and “nore
salutary and stronger to deal with
‘this evil of smuggling.

’

Shri M. Ismail (Manjeri): I want
to make a short reference at this stage
not to the provisions of the Bill, but
to the manner in which the customs
inspection is being carried out in cer-
tain ports of the country.

You may know that hundreds of
thousands of our people are in foreign
countries like Malaya, Burma and
Ceylon. They are working there most-
ly as coolies, as clerks and petty shop-
keepers. After a number of years
they come back to their motherland,
to our country. When they come,
they bring with them small luggages
like articles of clothing, some knick-
nacks and a few things like that. Bul
then, when they arrive at the port,
the customs examination begins. It
does not take one, twp or three hours.
It takes a whole day, and even goes
on to the next day. There are no faci-
lities for these passengers, who are
‘mostly deck passengers. No facilities
are afforded to them in the customs
shed or in the premises. These people
arc put to a lot of physical hardships
and disabilities during the examina-
tion by the customs authorities. Then
finally after five or six hours or even
15 hours of waiting, certain luggages
‘are chalk-marked and they are allow-
-ed to go.

13.39 hrs.

[Mr. DeruTy-SPEARER in the Chair]

It is mostly the poor people whom I
am talking about. It does not end
there. When they reach the gate which
is far away from the customs shed
they are again caught hold of by cer-
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tain officials and then again a re-exa-
mination of their goods begins. In
this way, poor people who do not
know how to manage these things are
suffering, not for a short while but for
years and years now, Passenger asso-
ciations and chambers of commerce
have made representations to the au-
thorities about this matter. Still no
relief i1s in sight for these poor people.
Some years ago the free allowance for
such passengers was round about
Rs. 5,000. It has gradually been re-
duced to Rs. 500 now. Many of these
poor working men and clerks come
home with their lives' earnings in the
shape of articles and keep-sakes. Those
people are caught hold of and they
are assessed to an amount which they
could not afford to pay at that moment
because of the smal] amount of money
that they are bringing with them out
of the savings they have been able to
effect over a large number of years
and which they are bringing are in
the shape of articles, That cash is
exhausted by paying duty that is
assessed. When they come out of the
harbour many of them are penniless
or are left with very little cash which
will not take them to their homes.
Then again when they go home they
are left without any means to be in
their motherland to which they have
been looking forward over a number
of years. They have to borrow and
eke out some kind of livelihood for
a few months and then again they
have 1o go back. This is the position
to which the poor people have been
reduced and 1 want that some consi-
deration should be given to  these
people and in the course of the ex-
amination some courtesy and some
consideration should be given to these
pcople. They do not bring these arti-
cles for trade or for effecting a gain.
They bring it for their own use and for
the use of their family, mostly this
is the case. ] know there are cases in
which even a new set of clothes which
these people have been wearing were
assessed to customs duty, These
things deserve the considerition of the
authorities and some provision must
be made in the case of these poor
people. I am not speaking of the
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emugglers of whom Shri Kamath and
others spoke. They have to be put
down; it is not only the smugglers or
people who co-operate with them but
also the officials. The officials also
must be above board and must make
it a point to bring such people to
book. The people as a whole are with
the Government in such efforts and
1 only urge some consideration, human
and humane consideration, might he
given to the pobrest of the poor who
eke out their livelihood in the other
countries for years and years
and who return to this country with
very small belongings. With these
words, 1 give my support to the Bill
before the House.

Shri B. R, Bhagat: Mr. Deputy-
Speaker, 1 am glad that the hon.
Members who participated in this de-
bate have supported this Bill as it
has emerged cut of the Select Com-
mitice. Scine of the provisions modi-
fled or added by the Select Committee
have found favour with the House
It is true that they have raised objec-
tions regarding some items, to which
I referred in my opening speech. These
vlauses were thoroughly discussed in
the  Seleet Commitice and we could
not accepl the contention of some hon
Members who have chosen ta anpend
their minutes of dissent. Before I
deal with them, 1 would like to refer
to some of the small points raised by
some Members,

For instance, Shri Warior wanted
the clearing agents' liability to be for
a period of six months orl+. Clause
28 lays down a tme-limit of six
months. In case of collusion or fraud,
it 1s five years and T am sure the
House will agree that six months is
not a sufficient time limit in  such
cases, He also said that the provision
is clause 120 is not equitable. He
did not think much of the provise to
this clause which savs that where the
owner of such goods proves that he
had no knowledge or reason to believe
that they included any smuggled
goods, only such part of the goods the
value of which is equal to the value
of the smuggled goods shall be liable
to confiscation. This gives clearly the
needed relief to an innocent person,

2171 (Ai) LSD—5.
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Some hon. Members, notably Shri
Kamath, have pointed out that there
is corruption in the customs depart-
ment which often leads to harassment
and any undue power given to the
customs authorities is liable to be
abused or is being abused.

Shri Hari Vishnu Kamath: ... As
in every other department or sphere
of life.

Shrj B. R. Bhagat: Therefore, they
felt that the proposed powers will lead
to harassment of innocent traders and
others. He has given the dramatic
instance of his own experience 27
years ago. He tried to show how igno-
rant these officers could be. As he
himselt says this state of affairs is not
only in this department but in others,
Corruption in Government depart-
ments and in other spheres of life had
been discucsed generally in this House
more than once and it has been em-
phasised that we should see this from
the real perspective. Instead of de-
riding the state of affairs in a general
way, it would be better if you pin-
point or make it more specific. On
behalf of the Government we have
been saying that it is all a matter of
administrative control. We have to
find out the bad officers, the corrupt
officers and separate them from the
good ones. It is also being recognised
in the House by the Members and
I think Shri Kamath will also reco-
gnise that by and large the officers are
good, cfiicient and honest. It is only
some of them who are corrupt or who
are dishonest, and some of the smuggl-
ing, particularly in the matter that is
under consideration results as =a
result of their collusion with
dishonest traders, smugglers and
others. This is exactly the problem.
So far asg the dishonest or corrupt
officers are concerned, it should be our
endeavour, particularly in the depart-
ment and also by the House, to put
them down with a heavy hand, to fine
them and isolate them. There are
no two opinions about that. The cus-
toms department or any other depart-
ment that deals with it must be stream-
lined, and the inefficiencies, or doing of
things in a callous way and a casual
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way should be put down and should be
discouraged. But the point is, when
we are dealing with very important
or serious matters of public life—and
this has been c¢mphasised by many
Members—smuggling has assumed a
proportion which is to be taken note
of seriously, particularly, the smuggl-
ing of gold or of certain items like
watches, diamonds and other things.
We have to take a serious note of
them and therefore, whatever powers
we propose to give to the officers are
those power which we consider are ne-
cessary. It is neoossary to clothe
those authorities with these powers so
as to see that they could deal with
this problem effectively.

This problem has many manifesta.
tions. Some of the hon, Members
who have visited the customs depart-
ment have seen the intricacies and
complexities and the advantages, that
the smuggler has, over the administra-
tion or the officers concerned, in this
matter. So, the matter is not only
tricky but is very complicated. One
thing must be remembered when
Members object to the routine, techni-
cal method of dealing with smuggl-
ing—whether it is the power of seizure
or the power tp scarch the premises or
the burden of proof. On the one hand,
Members want that smuggling chould
be put down heavily and should he
ftopped absolutely berause it iz a
dangerous drain on our foreign ex-
change and other vital resources. On
the other hand, while it is good that
we  must see that cach one of the
officers does his duty properly and that
the law is administered efficiently, if
we deny them these powers, I think,
in our considerced opinion, we will be
defeating the very purpose of the law.

Shri Harl Vishnu Kamath: 1 am
Borry to interrupt; but none of us want
to deny those powers to the officers
nor do we object to those provisions,
But we want certain safeguards
against the abuse of authority. That
is all.

Shri B. R. Bhagat: Clause 136 pro-
vides for prosecution of the officers
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who knowingly misuse their authority.
It has been inserted by the BSelect
Committee. When officers abuse their
authority knowingly, deliberately, we
have provided a provision for prose-
cution.

Shri Harl Vishnu Kamath: That will
come later on.

Shri B. R. Bhagat: We can do it as
a matter of departmental control. It
ig our duty to do it and we are trying
to do as much as is possible,

Shri Hari Vishnu Kamath: Afier
damage is done, you prosecute, We
wani safeguards on the spot.

Shri B. R. Bhagat: 1 think it f
wrong to suppose that every customs
officer will try to harass....

Shri Hari Vishnu Kamath: The
Minister himself has admitted that
some officers are corrupt. 1 am try-
ing to clarify it.

Mr. Deputy-Speaker: There ghould
not be running commentary.

Shri Harl Vishnu Kamath: I do not
think it is fair, Sir, to say like that,
fo use the words “running commen-
tary.” It is not that. This is much
different. You listen to the running
comrmentary on the radio!

Shri B, R. Bhagat: I do not know
whether the rules, the parliamentary
procedure, which Shri Kamath pres-
cribes, are only meant for others and
not for him! Then, the hon. Member,

hri Warior, mentioned that he could
not find any provision in the Bill to
check under-invoicing. He said that
under-invoicing has assumed dan-
gerous proportions and it must be
checked particularly in certain items
of trade. But if he looks to the provi-
sions of the Bill, particularly clauses
111 and 113, he will find that cases of
under-invoicing or  over-invoicing
have been amply taken care of. For
example, clause 111 provides that if
any dutiable or prohibited goods do
not correspond in any material parti-
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cular with the entry made by him ear-
ller, the goods are liable to confisca-
tion. Any materia] difference, either
upward or downward, whether under-
invoicing or over-invoicing, would be
taken care of. Then section 113 pro-
vides that if the value pof any export-
ed goods is not correctly declared, the
goods shall be liable to confiscation.
Similarly, clause 114 provides that any
person concerned with any such off-
ence shall be liable to a penalty not
exceeding five times the value of
goods. Then, clause 135 says that
such persons are liable to be sentenc-
ed by a magistrate to a maximum of
two years’ imprisonment. So, by
various clauses, by way of penalty or
imprisonment or trial by magistrate
or confiscation, we have tried to see
that under-invoicing or over-invole-
ing is prevented.

Then, the hon. Member said
that all punishment should be deter-
rent. The Bill provides that in ordi-
nary cases of smuggling the maximum
imprisonment would be two years. The
evidence shows that this Is a good de-
terrent except for internationally or-
ganised smuggling gangs, some dan-
gerous gangs which are operating on a
big scale. In such cases, we have pro-
vided, or the Select Committec have
provided, for the raising of this period
of imprisonment to five years. The
mrinimum imprisonment is six months
in such cases. So, these are suffi-
ciently deterrent punishments.

Then the hon. Member said that
the court procedure is very lengthy
He strikes the opposite chord here,
He said that there should be provi-
_sion for speedy and summary trials
In these cases. I would draw his at-
tention to clause 138 of the Bill which
specifies that except in cases where
_lhn maximum term of imprisonment
is five years which under the Code of
Criminal Procedure are known as war-
rant cases which have to be gone
throurh in a proper judicial manner,
other offences may be tried summa-
rily by a magistrate. So, all these
things are being provided for.

Then, Shri Woarior described this
Bill as an anti-smuggling Bill and not
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as a piece of customs legislation. T
think this description is erroneous, be-
cause, as I had tried to explain earlier
while making the motion for reference
to the Select Committee and even
yesterday, there are two objects of
the Bill. One object is to streamline
the customs laws—this has been wel-
comed by the Select Committee and
all hon. Members—and to give faci-
lities to honest traders so that trade
may develop and export develops and
honest and good trade and industry in
the country develops. Facilitics have
been given in the provisions of the
new law and they have been welcom-
¢d by hon Members. While trying to
give all facilities to the trade, we have
also tried to tighten the anti-smuggl-
ing measures, though some of thesec
measures are being objected to by
some hon. Members. While agree-
ing with the objective that smuggling
must be prevented, to prevent smug-
gling we have to tighten the anti-
smuggling measures, and in their
wisdom, some of the hon. Members
think that whatever powers we pro-
pose to give to the customs officers
will lead not for the prevention of
smuggling but to harassment.

Shri Hari Vishnu Kamath: [ said:
“may” not “will”.

Shri B. R. Bhagat: Therefore, it has
to be described as a more consolidated
law for customs which will take care
to give all facilities to the trade,
develop it and promote it as far as
the customs law can help, and also
prevent all smuggling.

Mention was made about clause 103
which empowers the Assistant Collee-
tor of Customs and, in border areas,
special selected officers to search pre-
mises. This has been objected to
because it has been said by some hon.
Members, notably Shri Kamath, that
it is likely to cause harassment to
innocent persons. It has been stated
in the Bill itself and the notes on
clauses that officers not only in the
Customs Department—this power we
are taking for the first time—but
other revenue departments like
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income-tax, central excise, State
excise and sales tax, have already got
the power to search premises, and it
cannot be gsaid that, barring an odd
instance here or there, the grant of
such power has led to harassment of
innocent persons. Therefore, this fear
is being tricd to be maximised out of
all proportion, And, may I mention
here, again, that the Taxation Enquiry
Commission has itself recommended
this change in the customs law.

Some hon. Members suggested that
if it is necessary to give these powers
to the customs officers proper safe-
guards should be provided. This has
alrcady been done. For example, in
sub-clause (2) of clausc 105 it is said
that the provisions of the Code of
Criminal Procedure. 1898, relating to
searches made by customs officers
would apply under this sub-clause,
but a record showing the reasons
which led to that search has to be
forwarded to the Collector of Cus-
toms so that it may be ensured at the
level of the highest ficld officer that
there is no abuse of this power.
Therefore, we have tried to introduce
all reasonable safeguards that we can
think of.

Reference was made to clause 118,
It has heen said that if in a packet
of tcn diamonds only one is smuggled
even then under this clause all the
ten will be liable to confiscation The
Hrae will he aware that in the Bill
whirh was referreqd to the Select
Committee we made this provision
that the entire lot will be confiscated.
The Select Committee went into this
matier and a ecritical examination of
clause 118 showed that there need to
br some relaxation in this clause. The
Selnct  Committee has made this
change, After a search is made of the
premises of a trader or a broker it is
poseihle that in a packet of ten
dininonds one may be smuggled and
nine may not be smuggled diamonds.
These nine diamonds may have been
obtained from a different source—
ssizures in the towns. But the clause

as amended does not apply to such
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cases of seizures, it applies only to
cases of importation. Supposing ten
diamonds are imported in a packet,
either the entire thing is smuggled or
the entire thing is not smuggled. It
cannot be that while somebody is
bringing a packet five of them are
smuggled and five are genuinely
imported against proper licences. So
we have made this distinction. Sup-
posing in a packe{ there are ten
diamonds out of which one is smug-
gled and nine are from other sources,
we have made this distinction. It is
not correct to provide that it should
apply to actual importation where all
or none would be smuggled.

Shri Warior mentioned that he
could not find similar provisions in
any other country. This also is not*
true. I want to invite his attention
to Section 277 of the Customs and
Excise Act, 1952 of the United King-
dom where a similar provision is
there.

Much has been made about clause
123. Certain hon. Members have felt
that the clause would lead to a lot
of harassment of innocent traders
beeause the burden of proof will' be
on them. May I remind them that this
clause has been on the statute-book
sincc 1955, because even in the exist-
ing Act in certain cascs the burden
of proof has got to be on the smug-
glers. That has been there for more
than scven years, and the {raders
have continued to flourish in spite of
this proviso. This measure was intro-
duced in 1955 on the rccommendation -
of the Taxation Enquiry Commission,
and after its enactment the Govern-
ment have applied it with the utmost
circumspection.

I have mentioned in my speech that
some of the bullion merchants have
recently represented before the
Supreme Court that this provision ls
ultra vires of the Constitution as it
imposes  unreasonable restriction.
Some hon. Members said that although
they have said that it is intra vires
of the Constitution, they have critl-
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cised it that it infringes natural jus-
tice. I ask the hon. Member to quote
it from the judgment of the Supreme
Court. May I mention for the benefit
of hon. Members that they did not say
any such thing? On the other hand,
the Supreme Court decided that con-
gidering the magnitude of the evil of
gold smuggling the restriction impos-
ed was in its judgment reasonable,
They considered it reasonable.

Shri Bade: The hon. Speaker did
not allow me to read the judgment.
The point was whether it was ultra
vires or not. The Supreme Court
decided that it was not ultra wvires.

Mr. Deputy-Speaker: His point was
that the Supreme Court while holding
it intra vires made some eriticism.

Shri B. R. Bhagat: They considered
such restrictins reasonable in the
context of the evil of smuggling. That
is the gpecific finding of the Supreme
Court. I may also add for the benefit
of hon. Members that the Speaker
himself said that not only in this law
but in certain other matters also there
has been a departure from the con-
cept of natural justice in the interest
of society, in the interest of social
well being.

It has been said—actually an
amendment has been tabled by Shri
Kamath—that if the source of this
importation is proved the burden of
proof should have been discharged. I
think this is a very tricky matter, and
this puts us in a trap, although it
looks wery innocent. Actually this
suggestion was made to the Supreme
Court by the same people who
appealed and it did not find favour
with the Supreme Court.

Shri Hari Vishnu Kamath: Have
you got the Supreme Court's judg-
ment? Would you kindly produce the
Bupreme Court’s judgment where it
is said that it did not find favour
with them?

Mr. Deputy-Speaker: He is quoting
from the judgment.
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Shri B. R. Bhagat: If he wants we
will produce it. But I think the hon.
Member should take my words as I
take what he says here.

Shri Hari Vishnu Kamath: He was
not quoting from the judgment.

Shri B. R. Bhagat: I said that this
point was referred to the Supreme
Court by the same people who
appealed, and t'  judgment was
quoicd by the hon. Member.

Shri HMari Vishnu Kamath: So he
wis not quoting,

Shri B, R. Bhagat: Let him come
to the substance. According to Shri
Kamath's amendment trader A,
for example, if he receives some
smuggled goods he will be able
to scll them to another trader B
immediately, For example, gold can
be sold in a matter of few hours. If
he sells it to B, it is smuggled gold.
Then, according to Shri Kamath, sup-
posing B says that he has bought it
from A—he will naturally say that he
has bought it from A—then the burden
of proof is discharged although the
gold remains smuggled gold and we
cannot do anything if the proviso is
accepted. So, we will not be able to
trace any smuggled gold agd we will
not be able to prevent smuggling in
gold. For these reasons, we are not
in a position to accept the sugpgestion.
If we want to put down smuggling in
gold or such other matters as are
mentioned here. ...

Shri Hari Vishnu Kamath: You are
confiseating the gold all right. Only
the accused may not be punished.

Shri B. R. Bhagat: Then the case
of stolen goods was cited in this con-
nection. It is stated that an innocent
purchaser of stolen pgoods is not
punished. But may I remind them
that the gtolen property in the hands.
of an innocent purchaser is, neverthe-
less, taken away and handed over to
the person from whom it is stolen?
Similarly, if smuggled gold is found
with a person and it is proved that
he did not know that it was smug-
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gled, the only thing is that the gold
would be taken away from him; he
would not be penalised. He would
be penalised only if he has done it
knowingly or deliberately or in collu-
sion with somebody.

Some hon. Members referred to
clause 131 and suggested that an
appellate tribunal should be appoint-
ed. While presenting the report of
the Select Committee, 1 gave a
long statement as to why we should
not have an appellate tribunal in such
cases. They have referred to the
recommendations of the Taxation
Enquiry Commission. When the Com-
mission made this recommendation,
the issue was very carcfully consider-
ed by the Government and it was
decided not to accept it on arcount of
a number of considerations. As the
Corunission itself has pointed out, if
the customs department were to func-
ticn efficiently, it must not be tied
down too scrupulously with technicali-
ties. As I mentioned in my speech
yesterday, the smugeling of gold,
import of banned or partially-banned
articles and under-valuation of
exports are major problems which the
Customs Department had to contend
with. In the case of income-tax and
other direct taxes, matters referred to
such tribunal are mostly matters of
law where judicial mind is exercised
beecause the judicial process is neces-
sary. In customs cases there is hardly
any question of law; mostly, they are
matters of fact where judicial tech-
nicalities should not be allowed to go
very far. Further, these are cases
where very many incidental matters
have to be looked into. Here I would
like to say that an analysis of the
decisions taken by the Central Board
of Revenue will reveal that in appeal
“and revision by Government revenue
has never entered as a consideration
at all in deciding these matters and
the benefit of doubt has always gone
in favour of the assessees. Further-
more, in most indirect revenue cases,
_unlike in direct revenue cases, ques-
tions have mostly been of the appre-
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ciation of facts and not of law. For
example, in the case of appeals to the
Central Board of Revenue of the Gov-
ernment from Collectors, in 1960 out
of 421 appeals decided 160 were
rejected; that is 38 per cent, whereas
62 per cent were accepted and refund
given. In 1961 out of 394 cases 155,
that is, 39 per cent were rejected and
in the case of 239 cases, that is, 60
per cent, the appeals were accepted
and refund given. In 1962 upto June
196 appeals were decided, out of
which 50 per cent were rejected and
30 per cent were accepted. In the
case of appeals which went in revi-
sion to the Government, the percent-
ages are 42, 39 and 32.

So, if vou see the working of this
provess, you will find that ample
justice is done, no harassment was
caused by charging excess revenue
and people have been given the neces-
sary relief and refund. The facts bear
out that the process is working satis-
factorilv and at least there is no
harassment to the traders; it at al,
they are working in their interests.
Therefore, the demand for an indepen-
dent tribunal for customs is out of
place and should not be pressed.

Mr. Deputy-Speaker: The question
is:

“That the Bill to consolidate
and amend the law relating to
customs, as reported by the Select

Committee, be taken into con-
sideration.”

The motion was adopted.
Clause 2.— (Definitions)
Shri Hari Vishou Kamath: I beg to
move:

Page 2, lines 21 and 22—

omit “with its grammatical vari-
ations and cognate expressions". (18)

Page 3, lines 1 and 2—

omit “with its grammatical vari-
ations and cognate expressions”. (14)
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1 will be very brief. It would appear
that the draftsman of this Bill wants
to be extremely punctilious with
regard to grammar and linguistic
nuances. 1 do not know whether he
exercised the same care with regard
to the body of the Bill and other Bills,
but here he has been extra careful
with regard to the linguistic nuances
and grammatical nuances. For
instance, take the words “import" or
“export”. In English language and
every other language, every word has
got its grammatical wvariations and
cognate expressions. But when we
define a word, we do not include this
phrase “‘with 1its grammatical varia-
tions and cognate expressions” in
every case. Or, take any other defini-
tion. We do not always say “together
with its grammatical variations and
cognate expressions”. If we include
that, it would only be extra labour.
Therefore, T do not see any need for
this phrase. It was discussed in the
Sclect Committee and the Minister
was almost inclined to agree with me:
1 hope. 1 am nnt disclosing any secret
of the Select Committec. My amend-
ments seck to omit these words from
the definitions of “export” and “im-
port” to make them simpler. I am for
simplification of the law, as the Minis-
ter is. He says that he is very much
for the simplification of the law. But
now he has come under the influence
of the draftsman in this case. Even
now, if he has u free hand, T am sure,
he will accept my amendment and
agree to delete the words “with ils
grammatical wvariations and cognate
expressions”. If my amendment is
accepted, the definition of “export”
will read as follows:

"‘export’ means taking out of
India to a place outside India;”

Why should you insert the phrase
“with its grammatical variations and
cognate expressions”? It is absolutely
unnecessary., superfluous, redundant
and meaningless.

Shri Morarjl Desai: All these words
of the hon. Member are superfluous.
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Shri Hari Vishnu Kamath: Because
vou asked for trouble, you have got
it. He has invited trouble.

Shri Morarfi Desai: 1 have not

invited it.

Shri Hari Vishnu Kamath: He has
invited trouble and now he wants to
get out of it. And the only way to
get out of it honourably is to accept
my amendment.

Shri Morarjl Desal: [ have great
regpect for the tenacity of my hon.
friend. ’

Shri Hari Vishou Kamath: [ am
glad.

Shri Morarjl Desal: He wants me
to be objective, but 1 find that he is
the most subjective person., He does
not want to be objective at any time;
once he has got something in his
mind, he is not prepared to give it
up. But the moment 1 do not give up
my view, I become less objective. Is
this a proper and reasonable attitude
to adopt?

Shri Hari Vishou Kamath: Did you
or did vou not accept it in the Select
Committee?

Shri Morarji Desal: I did not agree.

Shri Harl Vishnn Kamath: You
almost agreed. 1 said you “almost”
agrecd.

Shri Morarji Desal: Well “almost
agreed” is not the same as “agreed’.
If my hon. friend thinks that I am
under the influence of my draftsman
and that I am not a free person....

Shri Harl Vishnu Kamath: In this
particular matter.
Shri Morarjl Desal: ... . he is very

much mistaken. I am guided by the
draftsman, but I have more common
sense to accept what the draftsman
understands and I do not understand,
and even my hon. friend does not
understand

Shri Hari Vishnu Kamath: It is an
open question. The draftsman is not
infallible.
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Shri Morarji
Kamath.

Shri Hari Vishnp Kamath: Nor are
you.

Desai: Nor Shri

Shri Morarji Desai: I am not infalli-
ble. Therefore, I accept the advice
of the draftsman. Therefore, I oppose
the amendment.

Mr. Deputy-Speaker: Does the hon.
Moember press his amendments?

Shri Hari Vishnu Kamath: Under

the convention, it cannot be put to’

vote before 2.30 p.v. 1 want it to be
put to the vote of the House.

Mr. Deputy-Speaker: If he does not
press it, it can iz put to vote now.

Shri Morarji Desai: If it is a voice
vote, there is no need to wait till
2.30 p.m.

Dr. M. S. Aney (Nagpur): Sir, I
have to say something on this amend-
ment. I think, the amendment seems
to be very reasonable and the reten-
tion of these words, which carry no
meaning except what the word
‘export’ means, will mean nothing. If
they mean somcthing clse, it is neces-
sary for the hon. Minister to explain
to us what the possibility would be
if these words are taken away. If
for the word ‘export’ the words
‘exporting’ or ‘exported’ come in,
which are its grammatical variations
the words are not likely to have any
meaning other than what the word
export has.

The hon. Minister said that he
relies upon the wisdom of the drafts-
man. But when the matter comes up
for consideration in the eourt, nobody
would see what the meaning of the
drafisman was but what the meaning
of the House and the hon. Members of
the House was. That is the only
matter for consideration to ascertain
the meaning. Therefore the hon.
Minister must point out that there is
a possibility of this word being mis-
interpreted or misunderstood if these
words grammatical or cognate varia-
tions are not kept there. If he cannot
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say that, I think, as a reasonable man
as he always is, he should be preparad
to accept the amendment rather than
oppose this amendment.

Shri IHari Vishnu Kamath: I will
warn you before-hand, Sir, that with
the powerful support that I have got
from Dr. Aney, I will press it to a
division.

M:. Deputy-Speaker: We will hold

it over. We will then go to the other
clauses.

There are no amendments to clauses
3 to 100.

The question is:

Shri Hari Vishnu Kamath: But we
can speak on the clauses. You cannot
rush like that. There is no need to
hustle the House.

Mr. Deputy-Speaker: On  what
clause does he want to speak?

Shri Hari Vishnu Kamath. On
clauses 74 and 90.

Mr. Deputy-Speaker: The question
is:
“That clauses 3 to 73 stand part
of the Bill."

The motion was adopted.
Clauses 3 to 73 were added to the Bill.

Clause 74— (Drawback allowable on
re-erport of duty-paid goods)

Shri Hari Vishnu Kamath: Clause
74 provides for drawback.

Shri B. R. Bhagat: We had agreed
to 98 per cent.

Shri Hari Vishnu Kamath: We had
agreed but the hon. Deputy Minister
will also recollect that at a subse-
quent stage at which he was present,
that is, in the last meeting of the
Select Committee, there was a sugges-
tion made to the effect that this 98
per cent might be and should be
raised to 99 per cent, that is almost
complete drawback. He is entitled
to a hundred per cent drawback but
because a little percentage should be



provided for in the case of certain
matters and ‘because this practice
ghould not be encouraged, we wanted
to provide for less than hundred per
cent drawback. In the initial stage
the Committee had agreed to increase
it 1o 98 per cent.

Mr. Deputy-Speaker: It was an
agreed proposition.

Shri Harl Vishnu Kamath: Yes, Sir.
Bul then a suggestion was made later
on, in a subscquent mecting of the
Committee, by myself and by Shri
Bude also, 1 think, that to encourage
exports it might be increased from
' 95 per cent to 99 per cent. Of course,
the hon. Minister said in that even-
tuzlity he would go back to 95 per
cent. That is why it was dropped.
But he was not opposed to it in a
aense to that. As a matter of fact,
some hon. Members thought that
tundred per cent should be given as
a drawback. So, as a compromise, if
it could be agreed to by the House—
it was not agreed to in the Com-
mittee—99 per cent should be given
as drawback. It would be a wvery
salutary provision.

Shri Bade (Khargone): May I sub-
mit that in the Committee there was
a discussion about its being 100 per
cent, 98 per cent or 95 per cent? At
that time I had quoted some rules and
laws of different countries under
which 100 per cent drawback was
given. Of course, the Government
was able to compromise and keep it
at 98 per cent; but even now I think
that it should be 100 per cent.

Shri B. R. Bhagat: I think, what
the hon. Members have recalled of
the discussion in the Select Committee
strengtheng my point that it should
remain at 98 per cent. It was almost
a gentlemen's agreement. The original
provision was 95 per cent; they said,
“Make it 100 per cent” and the Select
Committee agreed to a compromise
figure of 98 per cent. So, I will appeal
to hon, Members that they should not
break that gentlemen's agreement and
should leave it at 98 per cent.
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Shri Hari Vishna Kamath: There
are gentlemen in the House also. We
are all gentlemen here,

Mr, Depuily-Speaker: The questlon
is:
“That clause T4 stand part of
the Bill."”
The motion was adopted.
Clause T4 was added to the Bill.

Clauses 75 to 89 were added to the
Bill

Clause 99— (Concessions in respect of
imported stores for the Navy)
Mr. Deputy-Speaker: Shri Kamath,

Shri Hari Vishnu Kamath: Now
that clause 74 is passed, I have nothing
to say on clause 90. It would have
been consequential,

Mr, Deputy-Speaker: The question
is:

“That clause 90 stand part of
the Bill.”

The motion was adopted.
Clause 90 was added to the Bill.

Clauses 91 to 100 were added to the
Bill.

Clause 101—(Power to search suspect-
ed persons in certain other cases)

Shri ¥. §. Chaudhary (Mahendra-
garh): Sir, I beg to ‘move:

Page 34—
after line 13, insert—

“Provided that the Collector of
Customs shall not empower an offi-

cer under this section who is not
a gazetted officer™

W oFTa ¥, @t fFoarav g s
qoifyes o9 § a1t § &, 78 =qae
1 € ¢ & seaer fad ot wed
F! 9 79 & o0 CWTEC FT qFAT
t | W et wiferd gredt, =9
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[+ g0 fare shwdt]
¥ daw | ¥ e s o fa wte-
™ B W s ¥ oy s e
Ay, o oI E gra Wi -
ETOAT §O%a fd o ®1 waw @,
forg® s &1 @ Wi e S
W aFEENY | AN oHEHE w1 waea
g ¢ f& fav mfr afess &
% v & fag sor o4, fom o
& fear 9 awar @ Wi oY 1w e
F W AN A GATH T oawd
g

St §o o WA : AWHIG 3E
A oFoiw @}, ¥ oW A AT
FE H AR E | W AAAE 97
% goim F1 7 fear sma, & oaga
Tér wem ® wafrz mfead w0
ATA FTA TIAT | GHTIT AT AT
Arar § A7 g fo@ gw ¥t oaga &
amgt 9%, 9t & aga g &, W owed
¥ g7 2, wefer wifeasr &1 @
q3M | T & faw gw ) gt o -
few wifeast F1 @A 92, SEr oS
¥ SEL A g WK T 9% agd &=
qe¥M | ¥W 9 4 FARL F I
whirre fear mr @ f @@ &9 ¥7F
F fag svow % et snfese 1 ga-
urd 1 | ag wiieax  faeer gy,
« ¥ ford ag srfaer o mn e g
$HRT ¥ G TG FATESS @Y |
T8 ¥ fagta %1 #1¢ wmer 9 ¢ e
Tfe® WIRE 7 @ | WK a9 gl 9T
W & foa mifes wmfees fns, &
wi # wi§ wmfa @ 3 1 e
waEA ¥ sragrfor femwa ag &
™ 0% wifeas §1 g7 g T W
god | @ fad sedmEe § R 97
qg T fear mam o
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Shri Bade: He presses it.

) Mr. Deputy-Speaker: The question

I8

Page 34,—
after line 13, insert—

“Provided that the Collector of
Customs shall not empower an offi-
cer under this section who is not a
gazetted officer.”

The motion was negatived.

Mr. Deputy-Speaker: The question

“That clause 101 stand part of the
Bill.”

The motion was adopted.

Clause 101 was added to the Bill.

Clause 102— (Persons to be secarched
may require to be taken before gazett-
ed officer or customs or magistrate)

m

Shri ¥, S. Chaudhary: 1
ove:

teg to

Page 34, line 18,—

omit “if such person so requ-
ires”  (2).

Page 34, line 17—

omit “the nearest gazetted officer
of customs or"” (3),
Page 34, lines 19 and 20,—

omit “the gazetted officer of

customs or"” (4).

it Qo fio Wtadt : Fuew -

z@, AR AT 3¢, ATEA (R W AT o=
siifae #3a & fog oiedz fear & ¢

“if such person so desires"

FY THET T@T T § TEHET HOWE 4g
Mr. Deputy-Speaker: Does he press

ax: amendment or does he withdraw g: Eha :-:-ﬁ ';:;;f% Y ::
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Forar sram gt A8 1 STeAE WERY,
o weEr 9@ ¥ T & fF g
2T ¥ co-to TTHZ WA 3TN A @A
§ A R § e gid § 9T
w7 1 qaw gRfEt #1 o T
fm g fow a@¥ ;| WY
£y § 998 wR @9 "Gl A1 e
e gt ¥ q a9 B AR @1 Adh
S TERT TAPY FAT GC Grg 14T 4
am f& W< qg W12 @ IaN afaRe
& EWR ¥ I WA WG Ag o
A nHEHT FT AA9T 4 NI 6 IER)
Afaege & |ama @ & arar @ SR
T AITHT FAA KT A FIQ &, T A1 GHAT
ardfral &Y wed e A wwod §
W 3 s o fosware o & e
S T WA §, IEE R dfaee
¥ qTAN F AT 9T @ A IuF @A
FIET A5l q7Z ¥ TATR E1 HEAT &
Fag gas fv 3@ S #1 I
T=g1 9T gre fear smd | A2 aF v
FT LT &, 92 @F w0 0r AGF @r
&

T W 9 A 2, | aT mmet
T 2AT TEd | I Feera & wrgH

the Select Committee also. There
may- be certain illiterate people or the
common man in the street, They do
not know the law. Therclore this
should not be left to the option of the
officer who takes the search warrant.
It should be the duty of the officer to
take the man to the magistrate, And
if these words “if he so requires” ard
omitted the provision will stand like
this that as soon as the officer wants
to search him, he will have to take
the man to the magistrate. There id
provision in the Criminal Procedure
Code, but even then the common man
does not know what his rights are.
Therefore, this is very essential and
1 also support this amendment.

Shri Harl Vishnu Eamath: I have
got two amendments, Nos. 1b and 16,
1 beg to move:
Page 34, line 16,—

omit *if such prrson or re-
quires”, (15).

Page 34, lines 16 and 17,—
for “without  unnceessary

delay™ substitute “forthwith"”.(16),
Mr. Deputy-Speaker: No. 15 is the

o

same as amendment No. 2.

g, s& feamr & a1 ag @0 fe fadt
g @ & &t feudied &9 a@mar
o W 39 & feurdde % qma &1 @
Faw  w@r T W] dfage & ama
ag T A 21 | forw a<g @ gfew & Far
Bt g f SN Y ARl A oo ¥
AT 913, W ag EEF agh W
fearé of @ few axg & SAe §ETE
foer @@aT 3 | W AR WA q@T T
&< femn and s 99§ gz & qom
R omar § WA IEE awa
1 Jm W GE @ 3 R Frarg
T @1 AT wwre F 4G SATQT =gy
g )

Shri Bade: Sir, I support this amend-
ment, because this was discussed Im

Shri Hari Vishnou Kamath: But No.
16, you will agree, is differunt

Mr, Deputy-Speaker: Yes.

Shri Hari Vishnu Eamath: In
regard to No. 15, while supporting my
hon. friends, Mr. Chaudhary and Mr.
Bade, 1 wish only to add that in this
vast country where the greal majority
of citizens are at best semi-literate, il
is too much to presume that the»
will know the law, with all its intri-
cate details, and every provision of
the law. It is true that Government
seeks to provide here that if a per-
son so requires he may be taken be-
fore a magistrate; he will be taken
before a magistrate. But I do not
know, I myself am not quile conver-
sant with the rapid changes that go -
on in our laws and Acts from time to
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[Shri Hari Vishnu Kamath]

time. There is a saying that you en-
act in haste and amend at leisure.
That is what is happening in our
country today. And here it is a small
provision, “if he so required”. Can
you imagine, Sir, that a customs
officer, when he arrests somebody,
will tell him, “Well, if you want, I
can take you"? In the naturai course,
human conduct is somewhat against
this sort of action on the part of the
customs officer. He will arrest and
take him for searching straighiway.
And when he goes 1o a court of law,
in a court of law he can always say,
“He never wanted to be taken before
a magistrate and so 1 searchei him".
The poor man will have nothing in
writing and will be in a fix and hard
put to prove that he wanted to be
taken before a magistrate. We must
there‘ore safeguard against abuse of
authority on the part of the customs
officer. Therefore, this phrase “if he
so requires” should be completely
deleted, and it should be made
obligatory on the part of the custcms
officer to take him in every case be-
fore a magistrate or a gazetted officer
of customs.

And then I sought to substitute the
word  “forthwith" for the words
“without unnecessary delay” which is
the amendment that has been made
by the Select Committee. I suggested
in the Committee itself tinis word
“forthwith”. But a big dictionary
was not available at that time. There
was only a small dictionary at hand
at that time. The Committze did not
produce, the officers present there
could not get hold of big dictionary.
We got a small or pocket Oxford
dictionary, I do not remember which.

Mr. Deputy-Speaker: Is
bigger one now?

there a

Shri Hari Vishnu Kamath: I thave
got no dictionary here. But 1 looked
it up in the Library. It said ‘forth-
with"” means without a second’s delay.

Mr. Deputy-Speaker: Immediate.
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- Shri Hari Vishnn Eamath: But the
dictionary does not say that. The
dictionary says “without delay”. And
another dictionary said “without un-
due delay"” or something like that.

Shri Daji: The word is known to
law.

Shri Harl Vishnu Kamath: Yes. In
some Acts it is  “forthwith”. It is
used in many cnactments, So I seek
to substituie the word “fortawith"” for
the words “without undue delay".
“Undue delay” may mean anything.

Mr. Deputy-Speaker: “Without un-
necessary delay”.

Shri Hlari Vishnu Eamath: The
officer may say that one day or two
days were not unnecessary. There-
fore, for how long will the person be
detained after he is arrested? There-
fore, to safeguard against abuse of
authority and to ensure a safeguard
apainst unlawful detention of the
person concerned, it is better to use
the word “forthwith” rather than the
words “without unnecessary delay”.
I hope the Deputy Minister will not
stand on a sort of false prestige and
stick to his amendment like a leech
and will be reasonable enough to
accept this amendment.

Shri Narendra Singh Mahida: I also
support that move.

Shri B. R. Bhagat: Sir, I am sorry
that it is not possible for me to ac-
cepts the amendments for the
simple reason that they are complete-
ly divorced from the facts of the case
and it is rather strange that hon.
Members should equate the smugglers
with illiterate, innocent, common peo=
ple. It is a known fact of life that
all these smugglers are very clever
people and they know the law much
better than we do. This ciause unly
deals with the power to search. Im-
nocent persons who have nothing to
hide or conceal—every day people
pass through the customs—are search-
ed, their baggage is searched in part
or full. But the smuggler, althouh ha
may be illiterate or semi-littrate is a
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very clever person. To say that this
will lead to harassment is a  very
illusory fear.

And then, if we take out the words
“if such person so requires”, what
will it lead to? It will mean that
in all cases, wherever a person is
apprehended or asked to declare or is
scarched, he will have to be taken to
a magistrate or to the nearest gazetted
officer. Sometimes it may be twenty-
five miles, sometimes it may be fifty
miles. It may be varying. We know
the nature of the posts cn our border.
So this will in addition lead to delay.
At present, if he is to be searched,
and if the person does not object, he
can be cleared, if he is innocent, im-
mediately and without any delay or
lo:s of time. But if thes: words “if
he so requires” are omitted he would
have necessarily to be taken thirty,
forty or ﬂfty miles, involving haras-
sment or other inconvenicnce to him
as well as to the administration, So,
if a map wantis it, he would be taken
to the gazelted officer or to the
magistrate.

Similarly, as regards this questicn
o! cubstituting the word “forthwith”
for the words “without unnecessary
delay”, when the hon. Member has
no pood argir: ont to advance he may
say t hat the other man is unobjective
or sticking to falsec prestige. These
are only substitutes for arguments. It
only proves thal hon. Members. have
no arguments. This matter was dis-
cussed in the Select Committee.

Shri Hari Vishnu Kamath: Have you
any against?

Shri B. R. Bhagat: [ am putting
forth some sound arguments. . . .

Shri Hari Vishnu Kamath: I am
listening,

Shri B. R. Bhagat.. . . .for the con-
sideration of the hon. Member.

Shri Hari Vishnu Kamath: House.

Shri B, R. Bhagat: This expression
“without unnecessary delay' which has
been used here is the sam= as in sec-
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tion 60 of the Code of Criminal Pro-
cedure. That provides:

“A police officer making a~
arrest without warrant shall,
without unnecessary delay . ..
send the person arrested before a
magistrate. . . .".

This is on a similar basis. If we sub-
stitute’ forthwith’, as the hon, Mem-
ber said, it has also a connotation in
law. It should be ‘without unneces-
sary delay’. If there is the slightest
delay, it will be declared illegal.
Sometimes a delay of one hour or two
hours which may be absolutely
essential or a few hours will create
a situation in which it may be declar-
ed illegal. It would be very difficult
to function in that situation. The
word ‘‘orthwith’' should not be there.
The expression ‘without unnccessary
delay’ is all right for the purpose,

Mr. Deputy-Speaker: [ shall now
put amendments 2, 3 and 4 to the
vote of the House.

The amendments were put and
negatived,

Mr. Deputy-Speaker: Shri Kamath's
amendmenty No. 15 is barred. The
House has rcjected it. I shall now
put amendment No. 16 to the vote o1
the House. The question Is:

Papge 34, lines 16 and 17, for
“without unnecessary delay"
substitute “forthwith”.

Those in favour may kindly say ‘Aye’.
Some Ilon. Members: ‘Aye’.
Mr. Deputy-Speaker: Those agairst
may kindly say ‘No'
Some Hon. Members: No.

Mr. Deputy-Speaker: The ‘Noe#

thave it.

Shri Hari Vishnu Kamath: The
‘Aves’ have it

Mr. Deputy-Speaker: Do you want
a Division?

Shri Hari Vishmg Eamath: Yes
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Mr. Deputy.Speaker: Division. The
question is: Mr. Kamath's amend-
ment No. 16

Shri Hari Vishno Kamath: Please
read the amendment.

) Mr. Deputy-Speaker: I am reading
it. The question is:

Page 34, lines 16 and 17, for
“without unnecessary delay” sub-
stitute “forthwith”.

The Lok Sabha divided:

Mr, Deputy-Speaker: Any correc-
tions?
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Shri Kapur Singh: No. 452 for

‘Ayes’.

Shri Priva Gupta: No. 480 for
‘Ayes”,

Shri Koya: No. 388 for ‘Ayes’.

Shri A. 8. Alva: No. 312 for ‘Noes’
Dr. P. N. Ehan: No, 337 for "Noe#.
Dr. P. Mandal: No. 307 for ‘Noes'.

S$hri Subbaraman: No. 283 for
Noes'.

Shri V. K. Ramaswamy: No. 262 for

"

Shri Narendra Singh Mahida: No.

468 for ‘Ayes’,

Division No. 1]

Aney, Dr. M. 5.
Bade, Shri

Banerjee, Shri 5. M.
Barua, Shri Hem
Berwa, Shri

Bhawani, Shri Lakhmu
Biren Dutta, Shri
Chaudhary, Shri Y, 5.
Dayi, Shri

Gauri Shankar, Shri
Gupta, Shri Indrajit, Shri

Akkemma Devwi, Shriman
Alva, Shri A, 5.
Anjanappa, Shr
Arunachalam, Shr:
Babunath Singh, Shri
Nalmiki, Shri

Barkataki, Shrimati Reouka
DBarupal, Shri P. L.
Busappa, Shri

Baswant, Shri

Bhagat, Shri D, R,
Rhargava, Shri M. B,
Bhatkar, Shri

Bist, Shri J. B, §.
Brajeshwar Prasad, Shri
Brij Raj Singh, Shri
Chanda, Shrimati Jyotsna
Chavan, Shri D. R.
Chuni Lal, Shri

Dafle, Shri

Das, Shri B. K.

Das, Shri N. T,

Das, Shri S, B,
Dassppa, Shri

‘Noes'.

‘Noes'.

AYES

Gupts, Shri K. R

Gupta, Shri Priya
Himmatsinhji, Shri
lemail, Shri M.

Tha, Shri Yogendn
Kachhavaiya, Shri
Kamath, Shri Har: Vishau
Kapur Singh, Shri

Koya, Shri

Mahida, Shri Narendra Singh
Mukherijce, Shri H. N.

NCES

Daw, Shri C.

Desai, Shri Morarii
Deshmuakh, Dr. P. 5.
Deshmakh, Shri BE. D,
Dethmuikh, Shri Shivaji Rao S.
Ieshpande, Shri
Dube, Shri Mulchand
Dubey, Shn R. G
Dwivedi, Shri M. L,
Eliyaperumal, Shri
Firodia, Shri

Ganapati Ram, Shri
Jrupta, Shri Badshah
Gupta, Shri Shiv Charan
Hansda, Shri Subedh
Jadhav, Shri Tulshidas
Jain, Shri A. P.
Jamir, Shri §. C.
Jamunsd:vi, Shrimati
Jedhe, Shri

Jyotishi, Shri J. P.
Kabir, Shri Humaiyan
Kadadi, Shri
Kasnungo, Shri

Shri Badshah Gupta: No. 227 for

[(14.47 hrs.

MNambiar, Shri

Pattnayak, Shri K.

Ranga, Shri N. G.

Reddy, Shri Narasimha
Shashank Manjari, Shrimat|
Singh. Shri J. B,

Singh, Shri Y. D.

Soy, Shri H. C.

Wtiya, Shri

Yadav, Shri Ram Sewak

KEhan, Dr. P, N,

Kureel, Shri B. N.
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mhad=o Prasad, Shri
Mallish, Shri U, S,
Mallick, Shri

Munaen, Shri

Mundal, Dr. Pashupati
Mumyangadan, Shn
Mauuriya Din, Shri
Muathur, Shri Harish Chandra
Mz=hrotra, Shri Braj Bihari
Minimata, Shrimati
Mishra, Shri Bibhuti
Moshanty, Shri G.
Mohsin, Shri

More, Shri K. L.

Maik, Shri Maheswar
Niranjan Lal, Shri

Pandey, Shri R. S.
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NOES—Contd,
Lsl, Shri Reddiar, Shri Singha. Shri G. K.
batal, Shel P. R. Roy, Shri Bishwsnath Srinivasan, Dr. P,
*Il, Shrl J. 8. Sadhu Ram. Shr Subbaraman, Shri
Wil, Shel M. B. Siha, Dr. §. K. Tiwary, Shel K. N.
iﬁm, Shel S, B. Sahu, Shri Remehwar ‘Tiwary, Shri R, §
Pgtll, Shrl T. A. Saigal, Shri A. §. ‘Tuls Ram, Shri
.l.uun Shrl B. C. Sen, Shri A. K. Valvi, Shri
.: I, Shri Natarala Sen, Shei P. G. Varms, Shri Revindra
g:lp Singh, Shei Shankarsiya, Shri Venkatasubbaish, Shn
‘m\. Shei D. B, Sharma, Shri D. C. Vyss, Shrl Radbelal
I Subhag Singh, Dr. Shashl Ranjan, Shri Wadiwa, Shri
' amy, Shri V. K. Shastri, Shri Ramanand Yadav, Shri Rem Harkh
oanjal Slagh, Shei Shree Narayan Das, Shri Yadava, Shri B. P.
, Shri Sidheshwar Prasad, Shri Yusul, Shri Mohwmmad
, Shri Remapathi Singh, Shri [, N.

Mr. Deputy-Speaker: Tha result of
*e division is as follows:

Ayes 32; Noes 113.
The motion was negatived.
. Mr. Deputy-Speaker: The question

“That clause 102 stand part of
the BillL”

The motion was adopted.

Clause 102 was added to the Bill.
Clause 2— (Definitions)

Shri Harl Vishnu EKamath: There
e my amendments on clause No. 2.

I move:

Page 2, lines 21 and 22,—

omit “with its grammatical vari-
a;mns and cognate expres-
sions™.  (13).

Page 3, lines 1 and 2—

omit “with its grammatical vari-
ations and cognate expres-
slons”,  (14).
Mr. Deputy-Speaker: The question

Page 2, lines 21 and 22—

omit “with its grammatical vari-
ations and cognate  exXpres-
sions”, (13),

Puge 3. lines 1 and 2—
omif ~with its grammatical vuri-

ations and  cognate  expres-
sions”. (14),

The Lok Sabha divided:

Dr. M. S. Aney: My vo'c has not
been recorded. 1 want to vote for
‘Ayes’.

Shri G, S. Musafir (Amritsar): I

want to vote for ‘Noes'. My division
No. is 187,
Shri Mulchand Dube Farrukha-

bad): My division No. is 149. [ wantl

to vote for ‘Noes'.

Shri B. B. Bhagat: [ want to vote
for ‘Noes’. My vote has not been
recorded. My division No. is 105
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Division No. 2]
Aney, Dr. M. 8.
Bade, Shri
Banerjee, Shri 5. M.
Barua, Shri Hem
Berwa, Shri
Biren Dutta, Shri
Brij Raj Singh, Shri
Chaudhary, Shri Y. §.
Daji, Shri
Guari Shankar, Shri
Gupta, Shri Indrajit
Gupta, Shri hi Ram
Gupta, Shri :E;l

Akkamma Devi, Shrimati

Alva, Shn A, 5.
Anjanappa, Shri
Arunichalam, Shri

Azad, Shri Bhagvet Jha
Balm'ki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P. L.
Basappa, Shri
Basumtari, Shri
Baswant, Shri

Bhagat, Shri B, R,
Bhargava, Shoi M. V.
Bhatkar, Shri

Bhawani, Shri Lakhmu
Bist, Shri . B.S.
Brajeshwar Prawd, Shri
fnj Raj Singh Kotah, Shri
Chanda, Shrimati Jyotsna
Chavan, Shri D. R,
Chuni Lai, Shri

Dafle, Shri

Das, Shri B, K.

Das, Shri N. T,

Das, Shri S, B,
Dasappa, Shri

Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B, D.

Deshmukh, Shri Shivaii Reo S,

Deshpande, Shri
Dube, Shri Mulchand
Dubey, Shri R. G.
Dwivedi, Shei M. L.
Elayaperumal, Shri
Firodia, Shri
Gackwad, Shr Futshsinhrao
Ganapati Ram, Shri
Gupta, Shri Badshah
Hansda, Shri Subodh
Harvani, Shri Ansar
Jedhav, Shri Tulshidas
Juin, Shri A. P.
Jamir, Shri 8. C.
Jamunadevi, Shrimati
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AYES

Himmatsinhiji, Shri

Tsmail, Shri M.

Jha, Shri Yogendra
Kachhavaiya, Shri
Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Karjee, Shri

Keishing, Shri Rishang
Koya, Shri

Mahida, Shri Narendra Singh
Mukherjee, Shri H. N.
Mambiar, Shri

Omkar Singh, Shri

NOES

Jedhe, Shri

Jyotishi, Shri J. P,
Kahir, Shri Humayun
Kadadi, Shri

Khan, Dr. P. N.
Kindar Lal, Shri
Kureel, Shri B. N.
Lakhan Das, Shri
Lakshmikanthamma, Shrinati
Lalit Sen, Shri
Laskar, Shni N. R.
Lawm® Bii, Shrimati
Mihaden Prasad, Shn
Mihadiva Prasad, Dr
M ihtab, Shri
Milsichami, Shri
Malaviya, Shri K. D.
Mllith, Shri U. S
Mllick, Shri
Manaen, Shri
Mandal Dr, P,
Muindidl Shri Yamuna Prasad
Maniywngadan, Shri
Masuriya Din, Shri
Maithur. Shri [{atish Chandra
M:zhrotra, Shri B. B.
Minimwa, Shrimati
Mishra, Shri Bibhati
Mohinty, Shri G.
Moh,in, Shri

More, Shri K. L.
Musafir, Shri G. 5.
Naik, Shri D. J.
Naik, Shri Maheswar
Mayak, Shri Mohan
Niranjan Lal, Shi
Oza, Shri

Pandzy, Shri R.S.
Panna Lal, Shri
Patel, Shri Man Sinh
Patel, Shri P. R.
Patil, Shri J. 8.
Patii, Shri M. B.
Patil, Shri §. B.

Patil, Shri T. A.
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Patnaik, Shri K.
Raghavan, Shri A. V.
Ranga, Shri N. G.
Reddy, Shri Narasimha
Singh, Shri J. B,
Singh, Shri Y. D.
Soy, Shri H. C.
Utiya, Shri

Venkaizh, Shri Kolla
Vishram Prasad, Shri
Yadav, Shri Ram Sewak

Patnaik, Shri B, C,
Pillai. Shri Nataraja
Pratap Singh, Shri

Rai , Shrimati Sahodrabas
Raje, Shri C. R.

Raju, Shri D, B,

Ra... Subhag Singh, Dr.
Ramaswamy, Shri V. i,
Rane, Shri

Rao, Shri Ramapathi
Reddizr, Shri

Roy. Shri Bishwanath
Sadhu Rem Shin

Saha, Dr. 5. K.

Saha, Shri Ramsshwur
Kaigal, Shri A, S,
Scindia. Shrimati Vijaya Raje
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Mr. Deputy-Speaker: The result of
the division is as follows:

Ayes: 37; Noes: 134.
The motion was negatived,

Mr, Deputy-Speaker: The question
is:

“That clause 2 stand part of the
Bill.”

The motion was adopted,
Clause 2 was added to the Bill.

Mr. Deputy-Speaker: Now, I come
to clause 103. There is an amend-
ment to this clause.

Shri Y. S. Chaudhary: That is
barred.

Mr. Deputy-Speaker: There are no
amendments to clauses 103 and 104
now. So, I shall put them together to
vote, The guestion is:

“That clauses 103 and 104 stand
part of the Bill”.

The motion was adopted,

Clauses 103 and 104 were added to the
Bill..

Clause 105— (Power to search pre-
mises)

Shri Hari Vishnu Kamath: The
House will see that this clause pro-
vides for the search of premises where
the customs officer suspects that the
smuggled goods have been concealed;

2171 (ATiYLSD—86.
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of course, if he has reason to belicve.
on reasonable grounds, that those
goods are concealed in the premises,
whether business or residential, he can
conduct the search himself or have
it conducted by some other customs
bfficer.

I believe thal under other enact-
ments, no search can be conducted
without a valid search warrant issued

by a magistrate who issues it, and

who does so after satisfying himself
that the evidence is sufficient for con-
ducting the search, Therefore, 1
would request the Government to
consider this matter.

I am sorry that because of the in-
version of priorities of the Bills, I
coulq not give my amendment yes-
terday; 1 gave it this morning only,
but the Speaker has ruled that it is
too late. But the Government busi-
ness was rearranged. In the notice
1o us, the defence of India Bill was
first at the top and the Customs Bill
was a{ the bottom. Then, the Cus-
toms Bill came on the iop, and the
Defence of India Bill got a lower
priority. Therefore. we could not
attend to these Bills expeditiously. It
s unfair to the House that business
should be rearranged; priority should
not be rcarranged in this manner in
the future. I hope that you, Sir, will
kindly direct the Minister of Parlia-
mentary Affairs to be more watchful
ang more respectful to the House and
to the Members. We cannot go on
preparing for two or three Bills at
one time; because we have got no
secretarial assistance, and we have to
work single-handed, therefore, we
could not go on preparing for two or
threc Bills at one time. I hope that
this will be conveyed to the Minister
of Parliamentary Affairs by his
deputy Shri Rane who is here now.
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[Shri Hari Vishnu Kamath]

1 do not know if my hon. friend
Shri Bade has got an amendment
with regard to this, and 1 wish that
if he has one he moves it. But even
if it is not there, the hon. Minister
may even now at this late hour exer-
cise his wisdom and intelligence and
see to it that some salutary safeguards
are inserted in this provision against
the abuse of authority by the customs
officer,

Shri Narendra Singh Mahida: 1 too
request the hon. Minister to consider
this matter even now at this late stage.
We have said in our minute of dissent
that this infringes the right of a
citizen. We want the judiciary to
take all the proceedings in its hands,
and we want to be saved from the
executive; if they get unnecessary and
wrong powers, we should be saved
by a magistrate. That is why we
have said in our minute of dissent
that before the house 'of any person is
searched, a warrant by a magistrate
shoulg be issued for that purpose.

I would once again request the
Deputy Finance Minister to reconsider
our request.

Shri Bade: I have also signed that
minute of dissent. My request is
that Government should reconsider
this clause, because according to the
provision here the search will be not
only of the goods but of documents
and other things. Whatever things
there are, and whatever documents
there may be including the account
books ete. of the trader may be search-
ed anywhere and at any place. The
place also is not mentioned there. It
is not also clear whether the search
will be made only in the place of the
accused or in the place of any third
person.

Therefore, my submission is that
before conducting the search of any
particular house or residence, a
warrant from a magistrate should be
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taken just as it is taken in all other
cases under the Criminal Procedure
Code. It is for this purpose that I
have given my minute of dissent.

1 would request Government to
reconsider this provision.

Shri B. R. Bhagat: This matter has
been considered more than once and
in ‘my reply today also, 1 referred to
it. In the Explanation it has been
mentioned in great detai] why such
power is necessary. The main reason
is that matters connected with search
of premises etc. are more for execu-
tive decision than a judicial one,

Mr. Deputy-Speaker: The question
is:

“That clause 105 stand part of the
Bill”,
The motion was adopted.
Clause 105 was added to the Bill.

Clauses 106 to 110 were added to

the Bill,

Mr. Deputy-Speaker: Then we come
to clause 111.

Shri Y. S. Chaudhary (Mahendra-
garh): 1 am not moving my amend-
ment.

Mr. Deputy-Speaker: The question

is:

“That clauses 111 and 112 stand
part of the Bill".

The motion was adopted.

Clauses 111 and 112 were
the Bill,

added to

Clause 113.— (Confiscation of goods
attempted to be ims
properly exported

ete.)

Clause 114 — (Penalty for attempt to
export goods impro-
perly etc.)

st wniem T (HEET)

I WENEE, IR A A § fF A
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T U WHIHE 34 &1 797 7 fqer qw1
F5if® Few faw 9@ 9 war ok
g § Y ATTRgeE 19 48 & fF J9
feedo & ®9T 47 19 97 AWA &
fAd woAT ATR ST g7 AfET 9AT T8
fesft Avg 97 AW qA 7 vz oMl
o A9 9H ¥W 9T A194 &1 797 TE)
famT |

A 103 W7 90¢ 9T WA §G
179 #Y FEwwa §Atad o yifE
JTR AT AT 3 Wi mfawrier
T FHTE AAAE 9gedl & fRwE
g g, warfera w7 99 gz &6
A g A AA 2 A e &
HHA W Ag oAz ag qAiE f&
¥ FATET & W OE WEW A A7
? foam® faq #1¢ a9 797 1 @
§ 779 F ATHA W17 W4T ¥ 311 fAfAeey
[EEA & ATAA UHF & AT ATEAT
g w7 ag 7z & fa wem § mmafa
FT 2 WY 3EET ot A1 e Zer
A ACE ek Sl c R

ot & A AT afray & Ty
9 [ & & S 1 AT FA 2 q
fraza 2 fF o aem &Y T s
AT 2 ot foma 6 Fa9 g @
T &A@ WY g@a wrE T e
ATAT 2, IW & FTU AT A A FOT
T A1 AW FH F TET Afaw ga@A
BT & fEAET ST 9Ad AT 2 Wk
AL AT FT 979 FAT 2 )

TR Rz § A =2z ¥ ozmiR
¥ sfiar o @ oyafaa g
A2 A 3 g R Yo
A AET o A § 6T e e
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A ArNd H1 99 WEAT 95
ot 72 foew fr & 7 7 aga g
A 2 A FAEZ FHA OH A @@ N
™ AA F 9 T 6w g § IR
ft amz freman wmear g fE ¥ ww-
HqI FT AT AT TG A § w7 faw
Fmar T fag s § FEw T W
fa=r 7@ FTar =fem  Afew o S
39§ 77 74t 21 W o f& mfaa
W wifgg 39 % A 7 oY faArw
wwn wifgd | gafer & afas g A
qF7 g oA A fREeA wEw
wT Wt FifE @ agw wwa T TR
AT Az A ATT H AN T | AT AT
g1 a8 2 f& wdig &1 a7%7 T
74 A X g @Al qEtT O
AT AT o agA 7 7 q1 9 T 5
78 farear @ 9% aw % 37 &6 T
& A 4 AT g § R AT
& IATT AR AT AFHT SAIATY KA
I WEH F1 IH A w7 AT 0
aifgq wms7 99 f&  veEa wgE
ATH T & A7 T AT FT TAT AT
g A & awg A ¥ fr o1 mE A
T B ATRT A A A & Az g9 § A
"7 Fa9 IH 97 AT A AT | A
T EH FATA § | FIEL GOAT ;ET H
o ouE g g g a0 fAm d fr
7 AL # 9 AR &7 977 g6
& qoee e & g frafq A
affgd &7 fF 91 1010 & FE@A W
g F AT A9 A F oA g Y
g FY q9T vH A @ wifgx | @wm
LERE Tl
Mr. Deputy-Speaker: The suestion
" “That clauses 113 and 114 stand
part of the Bill".

The motion was adopted,
Clauses 113 and 114 were added to
the Bill,

Clanses 115 to 117 were added to
the Bill,
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[Mr, Deputy-Speaker]
Clause 118 (Confiscation of puckages
and their contentg).

Shri Y. S, Chaudhary: I beg 1o
move:
Page 43, —after line 35, insert—

“Provided that other goods shall
be confiscated only if the owner
thercof knowing that any goods are
smuggled goods, places the goods
with them but not otherwise.

Explanation.—The package in this
scction means the bundle in which the
extra hand goods have been packed
before being smuggled™.

ol aF . IJwremw wErEa, 9fe oA
e 7 /77 fors frar o fodr W@ Ao
#T wrAEEAT "ggA gf ) of T A
g1 fr @T a7 ¥ o a9 aww
AT 2 A1 oft 3FE AR AT 39
AF FFT 1 AT Fwer @ 2 froEmr
TG TETIE AT 2| IS TEE
¥ oA ORI FT FAGE AF 21
TEAT B | ARF T AT OFAGRE ZIAT
2 3% v gem gifawT 2 0 39 F
Iy TFMTHA 0FT JZT FTOGAA 20
qg AT FATY WIAANT AZTET FT AR
77 2 fF gg Fa9 ¥eza fa 2 A
FExvg &1 TMAT AT AT 2 e
T TFE 97 7747 2 AT AW EEAT 2
M 39 & A=A 2w o owEw @
A AR HEW W TR ZAT
TET & | TR § I OFgE FET 21
A1 39 F qq oft A9 FEEA @A
A wmadt o o wifefaze qem oft 2
¥ 2 " mifgfaze qga § wwm
ot § | OWIN F FAT qgT TFE AH
Z O AR & A Ay fqEr
T FEIA A | IT 7 T @ fAar
A E | wa ek a dz9 TEEaz
§ orfaem & fr < &1 g9 #7 0.
qE @i WFTET AT A INF AT

Feew foan AT € A7 g arey 2w W
&0 7 99 a7 fa=re 7@ faar

sl go Wo WA : I HEIZT,
a8 ¥ o A H a8 FE ¢ 6 we
97 ot FFTEZ & 1 9 H A1 SNy gy
t o A & S fogd o o9 #
T8 & fod gw 7 F1A Fwvar g @
17 s 6 gard ot @3 7 FEr @ 9
T F wav 39 F fag F7ey TwTEr
g oww gt ferer ) T R o=
qETL W1 § AT Feg " A #

st go fag Wudt (wimme) ¢
ZAT  IUWAT WF 1R A TEA ATO &
qua gAwTar 41 fF o oF gE9 g
e & foad fF eradey a1 aee afz
15 21 W17 W I F UF S« 047 71
St f orres A1 g & W A |
wpreE 7 #9417 &, we oA A
TEET AAT 2 AT gHTE 0T A &
avE ST rer w4 A 2 7 gw fre
AF A gg AT AL &7 oA9A4 2 fF
qE HTET &1 AT AT AT A1 § o4
az f Arf AR Aey #1199 2 T faw
™ F a7 2@ oM 7oA £ fR
e mE §l ATH I ATA F OwAT
iy fas @t 2 1 fr mmmeE 7oAl
I AWTH AT AT AT A1F AT 9%
foam smam W7 AW HrT 77 FTA
F7 fam @amm 1 A fa=wfas @ oaq
FzaT az & & w@r SR 0w AW
ag A FE AG LA ATA KT LI TEA,
Mizwmfmagagamagaea 2 fs
EHTE T A &4 #7 &TE TATH AFT
2 ¥ 20 =3 a7g &1 DA F1 707 AT
FE A 9% ¥ wE e 2 A
OUF T ARl @ WY IH a1 H 6w
4 TEA " 9 a8 A m Ao
Fgn AfeFa Z@T g, A1 g AT
T 77 2 6 we omw omrEHr AT
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gy W F qm  Faw 0% @ W9
odl 2 o fF 39§ =T e F
grT foady 2 ®1T A fvo—3oo
5 e 4@ oA @ owfam @
STAT & AT WTTRD T A AT 04T &
ST & TS g@ AF A THATA
¥ q A T owrE & A 3F A oA
gred & A Faw 0F TEr T 9
HFT AT I AR AATH AT T7 FooAT
TET FTA OT ATHRY AIAL F FIT g AL
a7 Afaw a7 7 & a7 ATE g
IET THTE TR |

At fag = 09s F fAm TR
oz wasR= fomr 2 —
Page 43,—
after line 35, insert—

“Provided that other goods shall
be confiscated only if the owner
thereof knowing that any goods
are smuggled goods, places the
goods with with them but not
otherwise.”

T MEE T A H owew fem
st w9 & 3w amr mw® os
7@ fFggqEameree d, 37 & ag
I TEAT 3, W A9 ) a fe P
faqa &1 ¥ oY wEedz g fF owme
A= g o9 omfdm 2m &
T 2 | qa R @@ A faer g
g & g madr #1 R g AT
98 § a7 § a1 a8 few 47 ovae fo-
e § ) afET we IAE AT @
2, @ Tz 2 Wt IAE T oA A
§T9 7E & 1 IAw1 A+ fad S
FETAT TATE FT ATTAT Al AW |
W7 IAF! TA AT F1 oA & fromm
9 A9 qEw § qrafeyd g a9 a1 3w
T R AT ¥ " W getw
aifan g & afew afz 301 a=
2 A1 3T ® IAN FT TET AW AT
TR &T& g9 T9T% 21 540 |
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Shri Narendra Singh Mahida
(Anand): Regarding this, I want to
bring to the notice of the Deputy
Mini-ter the disparity between the
treatinent of diamond and gold, He
wants to confiscate the whole package
of diamonds while in the case of gold
—clause -120—he says that only such
part of the goods the value of which
is equal to the value of the smuggled
goods shall be liable to confiscation.
In the case of gold, the whole of it is
not confiscated, but only a part or its
value will be taken, while in the case of
diamonds, the whole of it will be con-
fiscated. I want the hon. Deputy
Minister to pay attention to this and
even now I would suggest that he
should define the word “package”.

Shri B. R. Bhagat: There is no dis-
parily between clause 118 and clause
120. They refer to two separate
matters. Gold can change form, and
it can get mixed, and it cannot be
extricted. It can be made into one
Jump, smuggled and non-smuggled.
So, to provide that there is no harass-
ment to the genuine bullion dealers, in
such cases where the smuggled portion
cannot be detected, provision has been
made that such part of the goods of
a value equal tp the value of the
smuggled goods, shall be liable to
confiscation, Such problems do not
arise in diamond, They are imported
in numbers, ten, twenty-whatever it
be. As I explained earlier, either the
whole lot is smuggled or not; it will
not be that while importing dia-
monds five would be smuggled and
five would be against valid licence.
So, that portion we have kept. Other-
wise, in the towns where smuggled
diamond is mixed with genuine dia-
monds. we have provided they can
be separated,

As for the amendment of the hon.
Member, if we accept his amendment
which defines a package, it would
mean that if some contraband gold is
put in a small cloth bag and that bag
is kept along with clothes etc, in a
suitcase, according to his definition,
the cloth bag and not the other
clothes in the suitcase would be liable ,
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[Shri B, R. Bhagat)
to confiscation. Since the other con-
tents make the task of detection of
the gold more difficult, and that suit-
case is a way to conceal the goods and
facilitate smuggling, so, we cannot
draw a distinction. This definition
will create more difficulties.

Shri Narendra Singh Mahida: He
says while the package will be con-
fiscated, diamonds which are smuggled
will be confiscated and the others
would be returned. Under which
clause will they be returned?

Shri B. R, Bhagat: That is in towns.
Clause 118 provides for that. That is
the relaxation which has been made
by the Select Commitlee.

Mr. Deputy-Speaker; 1 put Amend-
menti No. 7 to the vote of the House.

The amendment was put and  Negu-

tived.
Mr, Deputy-Speaker: The question
is:
“That Clause 118 stand part of the
Bill",
The motion w.s adupted,
Clause 118 was added to the Bill

Mr. Deputy-Speaker: Clauscs 119 to
122. There are no amendments.
The question is:
“Clauses 119 to 122 stand part of
the BilL”
The motion was adopled.

Clauses 119 to 122 were added to
the Bill.

Clause 123— (Burden of proof in
certain cases).
Shri ¥. S,

move:
Page 44,

after line 29, insert—

Chaudhary: I beg to

“Explanation.—If the person con-
cerned indicates the source from
which he had received or purchas-
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ed the goods, the onus-of proof
shall be deemed to have been dis-
charged.”

IITEAH  HEIGA, WIAW FT qATT
T e @ 1 gT 0w feEw ¥
AT F9 AT AW g Sre ey
& 397 @ & fom ool ¥ R
foar @, < 3EF1 F7r 9w fF A
ag afaa %7 fF 597 T A9 faar 2,
1 qg T TAACEEE FR | FTAAT A
A WA WAT AT 2, IAH FET 0T
ag sa=ar 7§1 ¢ fF sregea & geEr
g adf mfaw &7 f§ @7 qAE
T faaT 2 W TA AWME ® O
aT 71 (Fiaae 7 fafas #faar 1
77 "7 9HEEIA 7T AT AeRd
af-rarfegt a7 F1 |Er @, A1 4R
FEAT ZET | 4T AWEIHE &1 wiew
1 gifawa &1 ey zze ad
afer zan Az nammirT Ay 0 2 fE
& Fifam, BF 0 gz iy 37 7 0w
THA AT AT AT A A1 AT
g o7 Az @ g R A, ¥EAT AT
#, @TfEA A1 AT, 4T A |/Aar JifEm
fr 737 ars o fos=rd 21

=
N

Shri Hari Vishnu Kamath: 1 con-
dorse the remarks made by my hon.
friend Shri Chaudhury, but I may
adg that the instance or example
quoied by the hon. Deputy Minister
in the course of the debate was a
wholly infructous attempt to disprove
our contention. He ciled a case where
a gold watch or a smuggled article
had been found in the possion of
Mr, A, and A proved thatl it was ac-
quired or purchased from B, and B
had acquireq it from somebody else.
Our point is, the point of the amend-
ment, is, so long as A proves that it
acquired it from somebody else, the
burden of proof cast on him
by this provision shall be decmed to
have been discharged and shifted on
to the prosecution or the officer who
seizes that particular article.



2781 Customs Bill

We do not dispute this power
under the law to confiscate those
goods. That is where the Deputy
Minister went wrong. It can be
seized, but if the person prosecuted
proves that he got it from another,
let them arrest the other person if
they are competent enough.

Suppose you have a gold watch, ad
God forbid it should happen 1, you
or anybody, but it may happen, and
the customs officers are now over-
zealous, though their zeal should be
in a better cause; suppose they say
your watch is a smuggled watch,

Mr. Deputy-Speaker: [ have never
suffered like that.

Shri Hari Vishnu Kamath: Nor
have I, but it may happen to some-
body else. Once the law is there, it
is no respector of persons. Supposc
you are arresled for having a gold
watch or a gold fountain pen or some
other article, how can yvou prove it is
not smuggled. I am sure you will be
able to prove in @ court of law that
somebody gave it o you. Or, vyou
may havg lost the receipt even, if you
had purchascd it five or ten years
ago from a shop. 1 do not think we
keep receipts unless we are business
men and are keeping bohi khathas,
We do not preserve these  receipts
also. When we have no document to
show the purchase, we may also be
prosecuted. We do not mind the
confiscalion, it is bad enough, let them
be enriched by the little wealth we
have, it will go to the war effort, but
prosecution is adding insult to injury
to a person who has purchased it and
is quile innocent. So, the burden of
the proof should be deemed to have
been discharged if he satisfies that he
purchased it or got it as a gift or in
any other manner from a particular

source,

That is the explanation I want to
add. We do not want to oppose the
provision, but the explanation is
salutary and a wholesome check on
this provision of the Bill which is
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liable to be abused. We should have
a proper safeguard.

I hope the Minister will be sen-
sible enough to accept this amend-
ment.

Shri Narendra Singh Mahida: This
clause is very objectionable, and I
appeal to the House to appreciate
that it infringes our fundamental
rights, and goes against the funda-
mental principle of jurisprdudence
that a person should be considered in-
nocent unless he is proved guilty. I
therefore again request the hon, De-
puty Minister to look into this and
not take away our rights.

We had already suggested and our
suggestion has been taken note of too,
that instead of two years, he may
make it five or even ten years. We
are nof{ against the enhancement of
the punishment, but my objection to
this cluuse, and | appea) to the House
to consider it very varefully, that this
takes away rights from the inno-
centl  citizen. The momeni we  are .
arrested, we are like thieves to any
customs officer. They will take hold
of us and ask us to prove our inno-
cenee. That s very diffieuit T do not
think anybody in this couniry can
agree to this sort of thing.

I wholcheartedly oppose this, and 1
request the Members of all parties to
opposc this denial of rights to the
citizen by the exccutive. 1 therefore
request them to give fresh considera-
tion to this which we have been oppos=
ing so far,

Shri B, R. Bhagat: Sir, [ am sorry
I fail to understand the objections of
the hon. Members who spoke.

Shri Hari Vishnu Kamath: Sir, Dr.
Aney stood up twice to say a few
words on this,

Mr. Deputy-Speaker: Dr. Aney.
Dr. M. S. Amey (Nagpur): I want

to make a few observations on thig
law. Clause 123 reads that where any
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[Dr. M, S. Aney]

goods to which this section applies
are seized under this Act in the rea-
sonable belief that they are smuggled
goods, the burden of proving that they
are not smuggled goods shall be on
the person from whose possession the
goods were seized. What is required
is that the officer who makes the
complaint must have a reasonable be-
lief that they are smuggled goods. 1
believe that the provisions should be
so worded that the magistrate must
be satisfled that the petitioner reason-
ably believes that the goods are smug-
gled. When the magistrate is satis-
fied that that belief is reasonable,
the accused should be required to
prove. There is no provision here
that the judiciary, the magistrate
should be satisfied. The admission of
the petitioner should be made depen-
dent upon the satisfaction of the
magistrate. It should be basis of his
jurisdiction 1p take the case on file.
In the absence of that the provision
as it is, is likely to be abused very
much.

Shri Hari Vihshnu Kamath: May we

request the hon. Law Minister to
throw some light on this?
Mr. Deputy-Speaker: He cannot

have a second speech now.

Shri Hari Vishnu Kamath: No, no,
Sir. The hon. Law Minister seems
to be anxious to throw some light on
this question.

Shri B. R. Bhagat: Sir, as [ said
earlier, this provision is there since
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1955 and this was introduced at the
recommendation of the Taxation En-
quiry Commission. There has not
been any case in which the fears ex-
pressed by the hon. Members have
proven ftrue. It is rather strange to
say that a customs officer will go and
say that this walch is a smuggled
watch and therefore somebody will be
prosecuted like that. This has never
happened and it can never happen.
Hon. Members also forget clause 1368
in which it says that the officer cone
cerned will be prosecuted if there is
not a reasonable belief. All that
safeguard has been provided. I again
request errnestly the hon, Members
that in their anxiety to allay gome
imaginary or illusory [fear they
should not provide a loophole by
which we will not be able to plug
smuggling; it will be just like the
foolish mother throwing out the baby
along with the bath water.

Mr. Deputy-Speaker: I will put the
amendment to the vote of the House,
The question is:

Page 44,
after line 29, insert

“Explanation —If the person con=
cerned indicates the source
from which he had received
or purchased the goods, the
onus of proof shall be deemed
to have been discharged.”

The Lok Sabha divided,

Division No. 3] [15.28 hrs.
AYES
Aney, Dr, M. 5. lsmuil, Shri M. Pillai, Shri Nataraju
Bade, Shri Jha, Shri Yogendra Ranga, Shri N, G.
Banerjee, Shri S, M. Kameth, Shri Heri Vishnu Reddy, Shri Narasimha
Berwa, Shri Kapur Singh, Shri Shashank Manjari, Shrimati

Brij Raj Singh, Shri
Chaudhary, Shri Y. 5,
Gauri Shankar, Shri
Gulshan, Shri

Gupta Shri Kashi Ram

Marandi, Shri

Patnaik, Shri K

Keishing, Shri Rishang
Mahida, Shri Nareadrz Singh

Omkar Singh, Shri

Shastri, Shri Prakash Vir
Singh, ShriY, D,
Swamy, Shri Sivamurthi
Yashpal Singh
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Akkamma Devi, Shrimtati
Arunachalam, Shri
Barkataki, Shrimati Renuka
Basappa, Shri
Basumatari, Shri
Baswant, Shri

Bhagat, Shri B.R.

Bhikt Darshan, Shri
Bhargava, Shri M. B.
Bist, Shri]. B. S,

Brahm Prakash, Shri
Brojeshwar Prasad, Shri
Chanda, Shrimati Jyotana
Chuni Lal, Shri

Dafle, Shri

Dras, Shri B, K.

Daseppa, Shri

Deésai, Shri Morarii
Deshmukh, Shri B, .

Deshmukh, Shri Shivaji Rao S.

Deshpande, Shri
Dube, Shri Mulchand
Dubey, Shri R, G.
Elayaperumal, Shri
Ganapati Ram, Shri
Gupta, Shri Hadshah
Harvani, Shri Ansar
Jadhav, Shri Tulshidas
Jain, Shri A, P.
Kaubir, Shri Humavun
Kamble, Shri
Karjee, Shri

Ayes 26; Noes 97.

KARTIKA 30, 1834 (SAKA)

NOES

Kindar Lal, Shri
Kripa Shankar, Shn
Krishna, Shri M. R.
Lalit Sen, Shri
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab. Shri
Mallick, Shri
Mandal, Dr.
Maniyangadan, Shri

Mathur, Shri Harish Chandra

Mcehrotra, Shri B, B,
Minimata, Shrimati

Misra, Shri Shyam Dhar

Mohanty, Shri G.
More, Shri K. L.
Musafir, Shri G. 5.
Muthiah, Shri
Mayak, Shri Mohan.
Miranjan Lal, Shri
IPanns 1.al, Shri
Parashar, Shri

Patel, Shri Man Singh
Patel, Shri Rajeshwar
Patil, Shri J. S.
Paul, Shri M. B.
Patnaik, Shri B, C.
Pratap Singh, Shri

Hai, Shrimati Sshodrabai

Ram. Shri T.

Ram Subhag Singh, Dr.
Ramaswamy, Shn V. K.

The amendment was negatived.

Mr,
amendment,
is barred.
vote of the House.

Deputy-Speaker:

The other

No. 17, of Shri Kamath
I will put clause 123 to the
The question is:

“That clause 123 stand part of the

Bill".

The motion was adopted.

Clause 123 was added to the Bill.

Clauses 124 to 130 were added to the

Bill,

Mr, Deputy Speaker: We will

take up clause 131.

now

Y Qo HYo Wt : IuTEA WETET,
& sares fan o 3 e o R
Fefaaa a1 v 3, a2 o= sl
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-

Rane, Shri

Rattan Lal, Shri
Reddiar, Shri

Roy. Shri Bishwanath
Sahu, Shri Remeshwar
Suigal, Shri A. S,
Scindia, Shrimati Vijaya Raje
Sen, Shri A. K.

Sen, Shri P. G.
Shankaraiya, Shri
Sharma, Shri D.[C.
Shastri, Shri Ramanand
Sheo Narain, Shri
Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Siddiah  Shri

Singh, Dr. B. N.
Singh, Shn K. K.
Ningha, Shri G, K.
sinhusan Singh, Shri
Sonavane, Shri
Subbaraman, Shn
Subramanyam, Shri T,
Sumat Prasad, Shri
Tiwary, Shri D.N,
Tiwary, Shri R. 5.
Tula Ram, Shri

Valwi, Shri

Verma,Sheli K. K.
Yadav, Shri Ram Sewak
Yada a, Shri B, P,
Yusuf, Shri Mohammaud

F AT ST wEEw A 2, qeh
S FEIES A E 0 TR R A WY 3o
% F1 AL A FH AL wEAT
SEr g AR R fE AW ¥ ey
TF T A E, A7 IR FT fremd
a9 & oar #E T =mE @ wifw
I F AT TE A 1w oy
F famr smom At TEEY s w=dY
a7g & AT o %A 2

I WEYEA, BT TARETEA &
=7 w7 77 fFft mme & a=e
faasr =A% F aq s geew
@A R, 9% @ TA & W ag A
g & 1 & Gfew W 2 fa
Wt HITHY FAT F AGFH T grAq T@qT
#, 1 st safeqd ¥ Arew Tman 2,
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[T qo fire wiwi]

M ¥ aw @ aw # ffasw, ada
o tifew ol § 1w fel At
WIRAT F1 qFTT IAT ¢ 7T TEFT ey
arfar fear omem 2, & IEF wo
#1 THY AEgHH F AT AFEAT & OF W
AT ATAT & AT IWE |G CETF AGN &l
AFAT ¥ | A WA Swfew Zr s
HYT F AT TEFA & fAAq AHAT A
g &, I A %1 g fedt A T
gafad g 13 ¥ F¥7 e g% &1
ATEAT FT IOE 9T A7 ATEA HieHZAZ
v 41 A4 A1 SAET TATE &1 AFAT
£

“131. (1) The Ccntral Govern-
ment shal]l constitute a  tribunal
which shall consist of at least one
Judical Member who should be a
serving or a retireq High Court
Judge and one member who had
had cxperience of customs Ad-
ministrations and one ropresen-
tative of the Associalions of the
impori  and export tvade, The
Central Government  shall ordi-
narily appoint a Judicial Mem-
ber of the Appellate Tribunal to
be the President thereof”

2787

THl H AT wr w7 oAT 2 faeAr
T aAT A avEe F | WG (ATEA ar
fraym 377 S@A A1 Az AR
& TTE AE AT A TR T 9 A 9
freqaa W@ waTsT g wmam a1 ot
ar fewda 34 fgeme & am an anfae
w7 S fesgaa 0 T a1 s AT
F1 FHAT AAT A FAE AT
yrefaat & o
Shri Bade: Sir, my point is that the
Government have appointed the Cus-
toms Reorganisation Committer and
that committee has recommended at
page 81 of the report that there
should be a tribunal at the revision
stage. 1 do not know what was the

purpose in appointing the Reorganisa-
tion Committee when the Govern-
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ment is not accepting the proposals
that that committee has made, the
proposals which do not happen to bae
in Government's favour. The Govern-
ment want all the power to vest in
their own hand. Should not there be
an independent judiciary? At pags
81 of the report, it has been said as
follows:

“We find thai the Taxation En-
quiry Commission examined this
matler and came to the conclusion
that, in the interest of the appel-
lants, themselves, it would be un-
wise to disturb the appellate ‘ma-
chinery provided at present”

1 want to say that the Government
have accepted a proposal of the Com-
mittee and have appointed a scparate
appellate collecior, but at the revision

stuge,  they have kept all the powers
in their hands.  The committees  fur-
ther says:

“But. the slage of revision by
the Government of India of appel-
lute orders, they  recommended
the setting up of a tribunal con-
sisting of at least one Judicial
member who should be either a
serving or relired High Court
Judze and one member who has
had cxperience of Customs ad-
ministration. We agree with the
Commis:ion’s ygiews except to the
exient that we consider that the
association of a suitable repre-
sentative of  the import-export
trade as an additional, or third
member of the tribunal would be
an improvement and would help
to secure more informed, and
therefore, more objective  deci-
sions.”

This is what the cominittee has said.
So, bolh the Taxation Enquiry Com-
mission and the Customs Reorganisa-
tion Commitiee have agreed that an
independent tribunal should be there.
Both the reports are there before the
Government, but the Government are
obstinate and they do not want to
budge an inch; they do not want to
accept the recommendations given by
these two bodies. 1 again appeal to
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the Government to consider this
matter. To go again:t {ke recommen-
dations of two Commissions is a rather
serious matter, and the Parliament
should take serious note of this, 1
request the Government to accept the
amendment moved by my hon. friend,
Shri Y. 8, Chaudhary.

Shri Hari Vishnou Kamath: Mr.
Deputy-Speaker, I only wish to state
that I support the amendment and I
venture to assert that our very compe-
tent Minister of Law,—he does not
agree with the provisions of this Bill
—agrees with the spirit of this amend-
ment. T venture to assert that. I hope
he will throw some light on this
matter, namely, whether the appellate
tribunal should be an independent
body or not an independent bodv. 1
suppose he supporis the spirit of the
amendment that we have moved.

Shri Narendra Singh Mahida:
Though our suggestions have nol
been accepted by the Ministey in this
House, 1T would lastly appeal 1o him
to consider at least the recommenda-
tions of the previous Commissions
and our dissenting  noles and our
specches on the floor of the House.
He should at least coneede 1o this
voery reasoniable request  ahich  will
only uphold the juditiar}- and retain
its very high position. It scems that
the executive is keen to have all the
powers 1o themselves. My hon. friend
Shri Kamath has appealed to the
Law Minister and 1 am sure the Law
Ministe, i himsell an ominent per-
son and he will probably agree with
us that such absolute powers should
not be given to the executive. 1 again
request the Finance Minister 1o re-
consider the suggestion of ours and
accept it .

Shri Hari Vishnu Kamath: Don't
you agree that the Law Minister’s
silence is tacit consent?

Shri Bhagat: This has Leen
thoroughly replied to by me while
replying to the general debate. In
the Select Committee also we consi-
dered it and as a sort of compromise
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the Select Committee has provided
that there ghould be independent
appellate collectors who will not have
anything to do with the executive.
(Interruptions).

Shri Bade: Thank you.

Shri S. M. Banerjee: Let the Prime
Minister also hear us on this!

Shri Hari Vishnu Kamath: I am
sure that the Prime Minister will
agree to the spirit of this amendment,
with his gsense of independence, sense
of wisdom and fairness,

Shri Morarji Desai: How does that
arise at this stage?

Mr. Deputy-Speaker: Il is & matter
entirely for the Finance Minister.
Now, I shal] put amendment No, 9
first. Then, 1 do nol think he will
insist upon amendment No. 10,

The question is:

Pag: 475,
tute—

for lines 12 (o 28, substi-

“141. (1) The Central Guvern-
meni shall conslitule a {ribunal
whirh  shall consist of at  least
one Judicial Member whn should
be a serving  or a retived High
Court Judge and one member who
had had expericnce of  customs
Administration and one represen-
tative of the Associations of the
import .and export trade The
Central Government shall ordi-
narily appoint a Judicial Member
of the Appcllate Tribunal 1o be
the President thereof.

(2) The Tribunal may of (s own
motion or on any application
annul or modify any order passed
under section 128 or section 130"

The Lok Sabha divided:

Mr. Deputy-Speaker:
tions?

Any correg-
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Shrimati Gayatri Devi (Jaipur): 1 Shrimati Savitri Nigam (Benda): I

vote for Ayes.

Shri Sadhu Ram (Phillaur): 1 vote

for Noes.

DIVISION NO. 4]

Bade, Shri

Banerjee, Shri S.M.
Berwa, Shri

Brij Raj Singh Shri
Buta Singh Shri
Chaudhary, Shri Y.5.
Gayatri Devi, Shrimati
Daji, Shri

Akkamma Devi, Shriman
Alva, Shri Joachim
Aney, Dr. M S,
Arunachalam, Shri
Barkataki, Shrimati Renuka
‘Basumatari, Shri

Bhagat, Shri B.R.
Bhagavati, Shri

Bhanja Deo, Shri L.N.
Bhargava, Shri M.B.
Bhawani, Shri Lukhmu
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
‘Brij Raj Singh, Shri
Chanda, Shrimati Jyotsna
Chuni Lal, Shri

Dafle, Shri

Das, Shri B.K,

Dasappa, Shri

Desai, Shri Morarji
Deshmukh, Shri B.D,
Deshpande, Shri

Dube, Shri Mulehand
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Blayaperumal, Shri
Firodia, Shri

vote for Noes.

Shri Parashar: My vote may be
added to Noes.

[15.41 hrs.

AYES.
Ismail, Shri M. Pattnayak, Shri K.
Kamath, Shri Hari Vishnu Reddy, Shri Narasimha
Kapur Singh Shri Shashank Manjari, Shrimati
Kanee, Shri Singh, Shri Y.D.
Keishing, Shri Rishang Soy, Shri H.C.
Mahida, Shri Nareadra Singh Swamy. Shri Sivamurthi
Marandi, Shri Utiya, Shri
Omkar Singh Shri Yadav, Shri Ram Sewak

Yashpal Singh. Shri
NOES

Jamunadevi , Shrimati
Kabir, Shri Humayun
Kadadi, Shri
Karuthiruman, Shri
Kindar Lal, Shri
Hureel, Shri BN,
lLakhan Das, Shn
Lalit Sen, Shri
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Malaviya, Shri K.D.
Mallick, Shri
Maniyangadan, Shri
Masuriya Din, Shri
Mehdi, Shri S.A.
Mehrotra, Shri B.B.
Minimats, Shrimati
Mohanty, Shri G.
More, Shri K.L.
Mukerjee, Shrimati Sharda
Musafir, Shri G.5
Muthish, Shri

Maik, Shri Maheswar
MNayak, Shri Mohmn
Nehru, Shri Jawaharlal
Nigam, Shrimati Savitri
Miranjan Lal, Shr

Patnaik , Shri B.C,
Paratap Singh, Shri

Kai, Shrimau Sahodrabai
Ram, Shri T.

Ram Subhag Singh, Dr.
Ramaswamy, Shri 5.V,
Ramaswamy, Shri V.K.
Rane, Shri

Reddariar, Shri

Sadhu Ram, Shri

Sahu, Shri Rameshwar
Scindia, Shrimati Vijaya Rae
Sen, Shri P.G.
Shankaraiya, Shri
Sharma, Shri D.C.
Shastri, Shri Ramanand
Sheo Narain, Shri

Shree Narayan Duas, Shri
Siddiah, Shri

Singh, Shri R.P.
Singha, Shri G.K.
Sinhasan Singh, Shri
Sonuvane, Shri
Subbaraman, Shri
Subramanyam, Shri T.
Sumat Prasad, Shri
Surya Prasad, Shri

Ganapati Ram, Shri Paliwal, Shri . .
Gopal Datt Shri Panna Lal, Shri :,‘:f;”'si:f'kff,',m
Guha, Shri A.C. Pant, Shri K.C. Vyas, Shri Radhelal
Gupta, Shri Badshah Parashar, Shri Wesnik, Shri Balkrishna
Gupta, Shri Ram Ratan Patil, Shri J.5. Yadava, Shri B.P,
Igbal Singh, Shri Patil, Shri M.B. Yusuf, Shri Mohammad
Jain, Shri A.P. Patil, Shn 5.B.
Mr. Deputy-Speaker: The result of The motion wag negatived.

the division is as follows:

Ayes—25; Noes—101.

Mr. Deputy-Speaker: I shall put
amendment No. 10. The question is:
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Page 47, line 29,—
for “The Central Government sub-
stitute—

“The Appellate Tribunal so ap-
pointed by the Central Govern-
ment”.

The motion was negatived.

Mr. Deputy-Speaker: 1 shall now
pul clause 131 to the vote of the
House. The question is:

“That clause 131 stand part of
the Bill.”
The motion was adopted.
Clause 131 was added to the Bill.

Clauses 132 to 158 were added to the
Bill.

Mr. Depuiy-Speaker: There i1s one
amendment Lo clause 159.

1 o fao wiwdl (q%m) .
IMETY HEREA, HIT AHA TH GEIT
g
Page 58—
after line 3, inseri—

“(2) All rules and notifications
for regulations made under this
Act shall be collected and  ar-
ranged and published at interval
of two years and shall be sold to
puhlic.”  (12).

mqe wqr F141 2 fE T oy o
7 750 {7 AT 2 AT P A
# TOE AMT £ 9AT FETEAT 1 W
HIT g5 Sfve &7 fAm omam ar
FART 947 ATAT T2 fF W oA
FTAT AR £ 7z wEA 2 zAA
HEFH & wrg F1 a7 ) Ay Ad aga
017 7z F1E T @17 A8 2w faew
fam @z &71 o 2% fF qzFwr soAn
fariardr & qes AF7 92 FTH T
A AnAEsR i fE S aw
=Y F1 A A9  AMA w0 51
FAF AT ® urT A1 AifzfeEma ofy
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far w17 w1 E==H wfE AN #T IAE
1T 7 A9 qafe® ®1 T2 arfd A
F1 INFT A A TFARFE 92 7 52
% f& gawr it 9 @A AT oA
IEET AT TR 47 |

1543 hrs.
[Mg. SPEAKER in the Chair]

Shri B. R. Bhagat: Sir, this is a novel
provision which does not obtain in
any Act. There is some difficulty in
doing it. Apart from laying it  be-
fore the House and publishing it in
thhe newspapers or gazette, if we
specify a time limit of two years with=
in which we should put it in a book
form and sell it, that will create diffi-
culty. Sometimes we may not be
able to print it because the work s
heavy in our printing presses and we
may exceed the time limit. There=
fore, it may create many difficulties,
and 1 would appeal to the hon. Mem-
ber 1o allow the present provision to
remain as it is.

Mr. Speaker: Should I put jt to the
vote of the House?

Shri Y. 8. Chaudhary:
withdraw it.

Ne, Sir. I

Mr. Speaker: Has he the leave of
the House to withdraw his amend-
ment?

The amendment was, by leave,
withdrawn.

Mr. Speaker: Then we go to clauses
160 and 161.

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, we are now in the fag
end of the Bill as well as the discus-
sion on this Bill, and I wolud like to
speak very brieflv on this clause 161,
the very last clause of the Bill. The
House will see thal in clause 159 it
has been provided that overy rule
made under this Act and ¢very noti-
fication issued under particular sec-
tions shall be laid before the Parlia-
ment for such modification cte., that
the Parliament may deem necessary—
the usual provision is there. We have
adopted it in several enactmonts thal
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[Shri Hari Vishnu Kamath]

have been passed by this House. Of
course, I agree that clause 161 is not on
all fours, is not wholly at par, with
clause 159, Even so, 1 am sure, my
hon. colleagues herc will be happy if
a similar provision is inserted here, a
provision similar to what we have
inserted in clause 159 just to say that
every rule and notification shall be
laid before Parliament, as it is a
wholesome and salutary provision. 1
was a bit late in giving notice of this
amendment, only this morning and
s0 it wag slightly ruled out. But what
harm is there, I ask, what does the
Government lose, by agreeing to the
provision that every order made under
this clause shall come before Parlia-
ment. In a democratic set-up Parlia-
ment is the supreme authority.
In ouy democracy it is the
supreme symbol. So, this body
must be vested with the power
to examine every rule and order and
notification, as far as it is practicable
and feasible. It is not something im-
possible. There is nothing which
stands in the way of Government
placing before Parliament such rules
or orders., Parliament will whole-
heartedly and readily approve them.
In order to encourage and promote
the spirit of the institution of parlia-
mentary democracy in our country,
we should foster this habit and prac-
tice of Government laying such rules,
orders and notifications before Parlia-
ment.

Shri B. R. Bhagat: It is not possi=
ble for us to agree to this.

Shri Hari Vishnu Kamath: What is
it?

Mr, Speaker: The reply is not
audible to the hon. Member.

Shri B. R, Bhagat: We do not agree
with the hon. Member. It is not possi-
ble to do so.

Shri Hari Vishnu Kamath: No rea-
son is given to me. There is no argu-
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ment or reason.
treat Parliament?

faw 591 (s WrwoR gatE)
IR AR |

Shri Hari Vishnu Kamath: What is
this “Oh! Oh!"? 1Is this the House or
what?

Is this the way to

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: He
cannot simply say “Oh! Oh!". This
is not his prjvate residence; this is
the Parliament of the nation. What
is this exclamation for?

Mr. Speaker: Order, order, He can-
not continue without listening to me.

Shri Hari Vishnu Kamath: I would
appeal to you, Sir, because you are
the symbol of Parliament......

Mr. Speaker: The hon. Member does
nol give me time lo explain.

Shri Hari Vishnu Kamath: May 1
make my gppeal to you in all humili-
ty?

Mr. Speaker: 1 thought he has
made it. He might make it again.

Shri Hari Vishnu Kamath: [ sub-
mit to you in all earnestness that
when a Member, on this side or that
side, whichever side it may be, to
whichever party or group he belongs,
makes out a case according to his
own satisfaction and according to his
own judgment moves his amendment
and says whatever he has got to say,
it is not enough for the ruling party,
even if it has gol a brule majority,
to say or do whatever they like, Is
il not necessary for the Treasury
Benches to treat the oppustien with
more respect here if at all democracy
is to prosper in this country? If Gov-
ernment say “we do not accept the
suggestion”, let them give rcasons and
arguments. But the Minister says
“Oh!" and we take serious nbjection
to it. We are doing serious business
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and so 1 appeal to you that you should
try to resirain the Minister. We
always keep our services at your dis-
posal but, at the same time, the
Treasury Benches should be have
better. That is all I have to appeal
to you in this regard.

Mr. Speaker: The hon. Member
has raised the point that when in
clause 159 it hag been laid down that
all  rules, regulations and orders
should be laid on the Table of the
House, what was the difficulty for the
Government laying down any orders
that it might make under clause 161.
That was his objection. My difficulty
is that the hon, Member does not res-
train himself even when I have heard
him so patiently. When he gives us
such high principles of democracy, he
should also abide by them. Only one
can speak at one t{ime.

Shri Hari Vishnm Kamath: I am
sorry, Sir.

Mr. Speaker: Really some further
explanation must be given as to why
Government finds it impossible to
accept this. His plea is that even
orders passed to remove those difficul-
ties under clause 161 might be placed
on the Table of the House. If there
is some special difficulty or any handi-
cap, that might be explained in the
House so that the House might appre-
ciate that such an order which is made
to remove the difficulty cannot be
placed on the Table of the House.

Shri Kapur Singh (Ludhiana): But
what was that “Oh, oh!"? That must
be explained.

Mr. Speaker: Sometimes exclama-
tions come out without the person
being conscious of it,

Shri Morarji Desai: May I say, Sir,
thai T did not say “Oh, oh™ at all? 1
simply said, “Vah”. 1 was simply
appreciating the hon. Member........
(Interruptions) .

Mr. Speaker: Order, order.

Shri Morarji Desai: He does not
even hear.
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Shri B. R. Bhagat: Sir, I did not
mean any disrespect to the hon. Mem-
ber when I said that it was not possi-
ble for us to agree {o this. In actual
fact in many Acts such a provision
exists, but the practice i< that it is not
laid before Parliament, That is the
usual practice. That is what I meant
when I said that it was nol possible
tor me to agree to it

Shri Ranga (Chittoor): Did we get
any explanation now?

Mr. Speaker: He says that this
practice exists in many other Acts also
and it is not possible to place all those:
orders that are passed to remove diffi-
culties hefore Parliament.

Shri Harl Vishnu Kamath: May I
remind you and the House that in the
last session when two Bills came up
for discussion I myself and, I think,
another hon. ¢alleague of mine, moved
an amendment to this very effect,
namely, that it should be laid before
Parliament? You insisted that they
should be adopted and ultimately the
Government accepted that.

Mr. Speaker: 1 put it to the hon.
Minister that he should explain and’
give some reason. I said that. The
reason that has come s before the
House now and hon, Members should
not expect that I can give any futher
direction. 1 have said that this, name-
ly, that we do not agree or that we do
not accept, should not be sufficient
and that something must b~ said to
explain that. Now, I have to put....

Shri Ranga: Sir, before you put it
to the House, may I make an appeal
to the hon. Minister himself who,
fortunately for us, happens to be here?
It may be true that in the case of so
many other similar pieces of legis-
lation this provision has not been
there, namely, that these rules <hould
be placed on the Table of the House,
but that it is not the reason why they
should not be prepared to make a
departure in this case. In fact, as you
are aware and as the House is aware,
not only during this Parliament but
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[Shri Ranga]

during the earlier Parliaments too, an
cffort has been made on the part of
‘Government themselves to agree to
the suggestion made from these
Benches that such rules should be
placed on the Table of the House.
Again and again the Government
were making an effort to accept this
kind of a suggestion or this kind of a
procedure. 1 do not know why my
hon. friend, the Finance Minister, who
is a senior member of the Cabinet,
simply keeps mum and does not want
1o make a departure at all. He is also
being fortified by the hon. Minister.

Shri Hari Vishnu Kamath: Silently.

Mr, Speaker: 1 would draw the
attention of hon. Members 1o clause
159 wherein il is said:

“Every rule made under this
Act and every notification issued
under gections™.

ete, If every rule made under this
Act is to be placed on the Table of
the House, any rule that is made
under clause 161 wi!l be covered.

Shri Hari Vishnu Kamath: 1t is
‘order’ here.

Mr. Speaker: I am coming fo that

So far as an order is concerned, 1
do not know what the Government
might feel in uctual expericnee. Cer-
tainly, the hon. Minister can tell us
about some further diflicu'iies thal he
might experience. But my apprehen-
sion is that probably it m'ght be in the
mind of the hon. Minister that to
remove any difficulty in (he day-to-
day routine some order might have to
be passed which might not have so
much of consequence or which might
nol be so important that it  might
affect the working of the other rules
and other things. They wmght be
ordinary simple things 1> remove
those difficulties and it mizht not be
worth while placing them on the
Table here or bringing thera to the
notice of the House. I do not know.

NOVEMBER 21, 1962

Customs Bill 2800

That was only my guess. I cannot
say.
The Minister of Law (Shri A. K.

Sem): May I explain this? As the
hon. Deputy Minister of Finance has
said and as you have noticed in many
other legislations, this is a familiar
provision which we introduce when a
new legislation covers a ficld already
covered by a very old law since the
new legislation might cause various
difficulties in a transition. Because
many things may have been partly
done under the old Act and partly to
be done under the new Act. Many
contingencies may arise which we
cannot foresee now, That iy why this
sort of adaptation of power is being
given to the Government 1o resolve
difficulties in the course of actual
working of the Act. Many individual
cases might occur which it may not
even be fair to the individual that it
should be put on the Table of the
House, If any order certainly is
challenged or if any order is regarded
as unfair, I have no doubt hon. Mem-
bers will tak eup their case,

Shri Hari Vishnu Kamath. How can
we find out?

Shri A. K. Sen: Normally, it does
not occur, Removal of difficulty for
the working of an Acl which assumes
an importance to be brought on the
floor of the House oceurs on'y in rare
CUASOS. In ordinary cases. many
individuals themselves will object that

. thex are just brought on the floor of

the. House of the entire
just for the purpose
before the House.

The Minister of Finance (Shri
Morarji Desai): May I say <omething
in explanation? Shri Ranga said that
1 ‘was deliberately keeping mum. 1
am kecping deliberately silent in order
not to reply to Mr. Kamath, v ho made
some uncharitable allegations, saying
that we are not mindful of Parliament,
and that we are not doing this. He
knows, I have more respect fo: Parlia=
ment than even he has,

Farliament
of Leing laid
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Shri Hari Vishnu Kamath: Show it

Shri Morarji Desai: [ have shown
it amply. In the Select Committee,
what I accommodated, no other per-
son would have accommodated. He
also has agreed. Yet, he comes here
and because something is not accept-
ed, immediately, he begins to say
something. That ¢ a wvery unfair
proposition to my mind. But, I do
not mind it. Therefore 1 remained
silent. There is nothing else about it

Sir, what you said was perfectly
correct. But, there is another thing
along with it. When these things have
to be corrected, sometimes, one may
not always notice that it is a correc-
tion. Then, if it is not put before the
House, immediately it creatcs a diffi-
ecult situation. I will be charged with
breach of something. Then, it may
be considered illegal. All sorts of
things might happen. Therefcre, it is
very difficuly to bring all these orders
before the House. There is ne other
reason. There is no question of flout-
ing, When we have accepted every-
thing to be put before the House. all
rules and notifications, why sheuld
we have any hestitation in doing this?
It only creates difficulties for us. Thut
is why we are not accepting it

Shri Hari Vishnu Kamath: The hon.
Minister has been unfair to me and to
us here. I never said that he does not
respect Parliament because they did
not accept an amendment proposed by
us, All our arguments, they summa-
rily dismiss. If they do not agree, we
cannot complain. They may not agree.
But, they must give reasons why they
are not accepting,

Mr. Speaker: The question is:

“That clauses 160 and 161 stand
part of the Bill."

The motion was adopted,

Clauses 160 and 161 were added to
the Bill

The Schedule was added to the Bill.
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Bill
Mr. Speaker: The question is:

“That Clause 1, the Enacting
Formula and the Title sland part
of the Bill"

The motion was adopted,

Clause 1, the Enacting Formula and
the Title were added to the "Bill.

Shri B. R. Bhagat: | move:

“That the Bill, as reported by
the Select Committee, be passed.”

Mr. Speaker: The question is:

“That the Bill, as reported by
the Select Committee, be passed.”

The motion was adopted.

16 hrs.

DEFENCE OF INDIA BILL

The Minister of Law (Shri A. K,
Sen): On behalf of the Home Minis-
ter, Shri Lal Bahadur Shastri, 1 beg
to move®:

“That the Bill to provide for
special measures (o ensure the
public safety and interest, the
defence of Indiy and civil def-
ence and for the trial of certain
offences and for matters connect-
ed therewith, be taken into
consideration.”.

The principles of the Bil] have al-
ready been endorsed unanimously, if
1 may say so with respect, by the
adoption of the resolution which was
moved by the Prime Minister on the
8th of November, 1962, and by the
ratification by this House of the Pro-
clamation of Emergency by the Presi-
dent.

The House will receli that before
the House could assemble, the country
wag faced with a grave crisis when
the Chinese launched a large-scale

*Moved with the recommendation of the President.

2171(Ai) LS.D.—T.
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invasion of our country and poured
thousands of their soldiers across the
frontier at NEFA and at Ladakh. The
House was, therefore, called even
earlier than was scheduled, and be-
forc the House was called, several ur-
gent, emergency measures had to be
undertaken, including the proclama-
tion of an emergency &g also the pass-
ing of the Defence of India Ordi-
nance.

It is unnecessary to recount how the
emergency has arisen and why it is
that the unanimous resoive of the
country is there to stand united and
to arm Government with all the neces-
sary powers with which alone can we
expect a successful termination of the
hostilitiey which have been imposed
upon us without our choice and with-
out our wanting it.

This House has already resolved and
pledged the entire nation not to relax
any effort until victory is won, and if
1 may say so, Sir, victory can be won,
not merely by resolve but by action to
make the resolution g reality. One
of the most important things that we
have to do in carrying into effect that
resolve of the nation is to assume all
those powers necessary for the Gov-
ernment in every sphere of our natio-
nal life, not only to increase the arm-
ed might of the country but also to
increase the industrial and other re-
sources of the nation, to mobilise them
and to harness them for this one sup-
reme necessity, namely the defeat of
the Chinese soldiers and the Army.
The purpose, therefore, is beyond dis-
pute,

What may be of consequence would
be the provisions which would cer-
tainly be considered by the House now,
more particularly, the rules which
have been framed already and which
have to be framed from time to time
All the rules framed up till now have
been laid on the Table of the House
and will be laid in due course as and
when they are framed.

The most important clause of the
Bill is clause 3 which gives the fol-
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lowing power to the Central Govern-
ment, and it reads thus:

“The Centra] Government may,
by notification in the Official Gaz-
ette, make such rules as appear
to it necessary or expedient for
securing the defence of India and
civil defence, the public safety,
the maintenance of public order
or the efficient conduct of military
operations or for maintaining
supplies and services essential to
the life of the community."”

Then follow particular items in
amplification of thig general power
detailing the subjects in regarq to
which the Government may be called
upon—and has already been called
upon—to make rules necessary to meet
the emergency, necessary to arm the
Government, civil and military autho-
rity, to do things without being ham-
pered by the ordinary fetters imposed
by a democratic Constitution. As de-
mocracy rests on the consent of the
people and derives its strength or its
day-to-day work from the people
themselves and from the voice of the
people as reflected in this House of
freely elected representatives and as
democracy must, therefore, neces-
sarily in normal times wundergo
voluntarily the limitations of  writ-
ten Constitution, subjects to certain
fundamental rights and certain limi-
tations which cannot be crossed or
overcome by any authority, so does
democracy function as effectively in
times of war, because Lhe necessary
powers are given by the people
themselves through this House to the
Government to see that cvery effort
to win the war does not suffer be-
cause of authority lacking any neces-
Sary power.

It is often said that a totalitarian
government is always quick and =ff-
cient and a democracy is a weak and
inefficient government in tmies of
peace and certainly in times of war.
It is not necessary to go into these
academic questions. Possibly this
enunciation is true because every ac-
tion of the government ipn a democracy
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has to satisfy the test which all gov-
ernment must satisfy, and therefore,
its policies and actions have neces-
sarily to be formulated ang then tran-
slated into action through forms of
procedure which naturally take some
time and involve possibly some waste
of energy also.

In times of war too, we know that
we have to observe all the forms
necessary to see that even the emer-
gency powers which the Government
claim to exercise are derived properl
and have been sanctioned properly,
and that even in the exercise of emer-
gency powers, the limits given and
prescribed by Parliament are not
overstepped. The safeguards, there-
fore, even in the case of emergency
measures like the present one are the
safeguards which Parliament would
choose to impose while grantnig these
powers., The safeguards would nc
longer be safeguards of the Constitu-
uon, because many of the provisions
of Part VIII of the Constitution wou!d
be abrogated or suspended. The speci-
fied lists of governmenta] powers and
jugislative auothority under Schedule
Seven, Lists I, II and III would be of
no consequence because Parliament
after the declaration of cmergency
would be competent to legislate on
any sphere of our national life. And
this action would not be challenged
on the ground that what Parliament
has done is within the State sphere.
or that something has been done by
way of rulet and giving them to State
functionarics which the State function-
aries cannot discharge under the Cons-
titution by reason of the limitations of
List 1, 2 or 3. Today, therefore the
supreme Constitution under which w2
thal] function, so long as the emer-
geney continues, would be the Consti-
tution which Parliament will formu-
.. Jate in the form of the Defence of
India Act and the rules which will be
made thereunder. They will now be
the sole constitutional limits and safe-
guards ag also formulations under
which our governmenta] authorities in
every sphere would work and fune-
tion,
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Shri Ranga: Is the constitution
conditioneq by this?

Shri A. K. Sen: Not conditioned.
The Constitution itself sanctiong thia.
The Constitution provides for emer-
gency powers being given to the
Covernment. The whole of the chap-
ter dealing with emergency provisions,
starting from article 352 onwards
pruvide for emergency powers, both
legislative and administrative to be
excrcised irrespective of the norma!
pattern of the Constitution, or, in
other words, the Constitution itself
contains the seedg from which grow
the emergency powers,

Shri Ranga: This tree!

Shri A. K. Sen: It is not really
whal you said, the abrogation of the
Constitution. Even the emergency
powers rest on the Constitution, but
as I said, the limits of governmental
authority and functions would now
have to be stated with reference to
the rules which would be framed under
the Defence of India Act and the Def-
ence of India Act read together, and
the authorities which would be dis-
charging these emergency powers
would be limited by the limits which
we prescribed here today, and which
the rules will prescribe as and when
they are made, and as and when tney
are endorsed and laid on the Table of
the House.

This, therefore, gives really the
strength on which our Constitution
rests, and for the first time in our
Ih'story, this will be the greatest test
t¢ which our Constitution will be put.
It will be tested whether a democracy
like ours, a limited government like
ours, which normally giveg limited
authurity to its organs, can function
~Meetively and efficiently, and, if I may
say so, more effectively and more effi-
ciently than the totalitarian govern-
ment which we are facing today on
our borders.

It is true that the totalitarian gov-
srnment which we are facing has cer-*
tainly achieved initial successes in the
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border, and possibly those who believe
in totalitarian regimes might feel a
little elated at the prospect of these
initial successes, but history is full of
examples where such initia] successes
have ended in disaster, and history
nas repeatedly seen the doom of tota-
litarian regimes and has proclaimed
that the only form of government
which is permanent is the one which
is based on consent, and that a gov-
ernment based on consent is imperi-
shable in peace as in war because the
national will on which it rests is iin-
perishable,

It is, therefore, of the utmost im-
portance that this House, as it will be
arming the Government with muiti-
farious activities in which we have to
engage now, from the purely military
to the purely domestic faceis of ou?
nat:cnal life, should do so as a sove-
reign body. Parliament will not only
formulate policies during the emer-
gency but it wi] also prescribe the
procedures and the forms which the\
governmental autohrity must neces-
saliiy observe in winning the victory)
for us. But it must nevertheless b
emphasised that one supreme objec-
tive will underline all our efforts while
we pass this law here and that is the
supreme will of the nation, to win the
war agnd to defeat the Chinese inva-
der. Let ug not forget that supreme
objective even for a moment. That 1s
wh: the hon, Members wil] see that
we have made the objective very
sirnple and we have said: “whereas
only a proclamation has been made
for the emergency and it is expedi-
ent. " That hardly expresses the
the supreme objective which must
underlie not on]y this measure but
also every rule that will be framed
under it and that is the supreme ob-
jective of victory. Whatever powers
will be granted whatever powers will
be appropriated and whatever mea-
sures will be taken by and under the
provisions of this Act would be done
cniy for the purpose of achieving that
supreme objective. I have no doubt
that this House will endorse this mea-
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sure as unanimously as it had done
the carlier resolutions moved. by the
Prime Minister on the 8th of Novem-
ber

As 1 said there may be only diff-
ercnt points of view with regard to
the particular provisions and that too
will be only for the purpose of seemng
which provision would be most sui-
table for the speedy termination of
the war with which we¢ are engaged
tnday as also for the defeat of the
Chinese. This is our only objective
today. There any difference in our
points of view would be only from
that stand. As I said the most im-
portant provision isg clause 3 detailing
the steps in regard to which the Gov-
ernment may make rules by notifica-
tion in the official Gazet‘c. The Lype
of rules which would have to be made
would already be clear from the rules
which have been made and placed on
the Table of the House. We have pro-
viued for penaltieg for contravention
by anyone of these rules which would
be framed. We made certain neces-
sarv changes in certain laws such as
the Indian Official Secrets Act, etc. tv
bring it in line with the Defence of
India Act as also the Payment of
Wages Act, the Motor Vehicles Aci
and so on. We have also provided
for the setting up of civil defence
services which would be of utmost
importance for the purpose of build-
ing up our civil defence to ward off
any attacks that may be made on the
c:vilian population because when the
“war comes across the Himalayas it
will not be confined only to the mili~
tary units fighting but it will cover
the entire nation. Then we have pro-
vided for the setting up of special
tribunal consisting of judicia] officers
in chapter IV and we have given
surisdiction to these tribunals to try
such cases as may occur for contra-
vention of rules made under clause 3,
or for trial of offences which are puni-
shable with death or imprisonment for
life or for a term exceeding seven
years. We have also provideg for
appeal in certain cases as a matter of
ceurse where the sentence passed is
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onc of death or opne of imprisonment
extending to ten years. We shall have
ocrasion to move an amendment to
tha effect for the purpose of bringing
the term of imprisonment from 10 o
five years and provide a right of ap-
nen} automatically with regard to that
alen,

Then we have provided compulsory
employment of persong for national
service not only for military but also
for clvilian purposes so that the tech-
nical persons and other persons neces-
sary for civilian work for production
in 1adustries and so on might be mobi-
liscd for the purpose of increasing our
war production,

Then we have provided for speedy
requisition and acquisition if property,
because the normal law is more dila-
tory and would not satisfy the neces-
sity of quick action in times of war

This is the pattern of the Bill which
I have the honour and the privilege
1o place before the House at a time
when the nation faces the greatest
peril in our history after Indepen-
dence. Let the House pass it in the
same spirit of solidarity and unity
which has marked not only its deli-
berations here but also the action of
the entire nation ever since it has
been threatened.

With these words, I move,
Mr. Speaker: Motion moved:

“That the Bil] to provide for
*pecial measures to ensure the
vublic safety and interest, the
aefence of India and c¢ivi] defence
and for the trial of certain offen-
ces and for matters connected
therewith, be taken into consi-
deration.”

We have seven hours for this. We
might divide the time—what time
should be given to the general dis-
cussion and what time for clauses.
The clauses would be of greater im-
portance here. Almost all Members
or most of them—165 of them—tonk
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part in the earlier discussion and
most of those points would be repeat-
ed perhaps. I will give time for any
group or others who want to speak.
I am not asking them to shorten their
speeches,

Shri A, C. Guha: Five hours for
general discussion,

Mr. Speaker: Then there would be
very little left for the clauses which
would perhaps require greater scru-
tiny.

Shri Ranga: We would like to have
an extension thereafter.

Mr. Speaker: Four hours for general
discussion.

Shri Ranga: It may embarrass
evervbody.

Mr. Speaker: If it is desired that
five hours should be allotted, I have
no objection. Five hours for general
discussion, and then we will see.

Shri Ranga (Chittoor): M~ Spea-
ker, Sir, as the hon. Law Minister has
said, it is a very comprehensive Bill
under which Government is to be en-
trusted with the powers which are
calculated to make it more powertful,
more effective and more competent
than a totalitarian Government.
These are sweeping powers which
are sought to be given to the Govern-
ment. Since we are all unanimous in
our anxiety to strengthen our national
resistance and the national will to
throw away the aggressorg and re-
Eain every inch of our sacred soil that
has been desecrated by the Chinese
communist government, it is natural
for us to be willing to clothe the
Government with ag much power as
can be considered to be necessary by
the competent authorities. But at the
same time, we cannot also be blind to
the fact !haz when we are giving such
sweeping powers which  ordinarily
are being enjoyed by a totalitarian
government, which when conferred
upon this Government make this Gov-
ernment itself come to enjoy totali-*
tarian powers and in that we install
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it in a totalitarian position, one has
to be extremely careful and circums-
pect indeed in agreeing to this Bill.

We have to agree to this Bill just
because we are anxious to enable the
nation to achieve success and victory
in this war that has been thrust upon
us. But this is also the occasion, Sir,
when we have to examine whether
we have a Government in our coun-
try and governments in the States
which can really be expected to play
fair with individuals, groups of indi-
viduals and wvarious institutions of
people in their efforts to live as law
abiding citizens and also in their
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efforts to help the nation to achieve .

success in this war.
two objectives. We have to live as
free citizens we have also to dis-
charge our duties towards the nation

in its effort to achieve victery in this
war,

These are the

I have been studying this Bill and,
carlier, the Ordinance itself with very
great care. I have gone over it seve-
ral times, and I find that I have to
give my general consent to the frame-
work of this legisaltion.
with a heavy heart. It is a great sacri-
fice that we are called upon to make—
all our civil liberties and all the
fundamenta] rights that are enshrined
in our Constitution and also all that
goes to help our people to enjoy and
to live as human beings,

1 am not able, Sir, to say to myself
that I have a Government which can
be expected, not only momentarily
but throughout this emergency, 1o
show as much respect, as much consi-
deration for the rights of citizens as
well as ordinary persons in our coun-
iry as the people are now expected
to bestow all this authority on the
Government. In other countries,
where there are these parliamentary
or representative institutions, the Op-
position in their legislatureg is much
stronger than ours, more powerful,
and, for that reason, more effective,
ang the Government of the day also

And, T do so
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has been found to have been much

more considerate towards not only the

people at large and each individual

therein, but also towards the repre-

sentationg that are made from time to
time, when their legislatures are in

session and also on other occasions, by

their opposition partiess I am not

able to say to myself that we have

in gur country that kind of an Op-

position or that kind of a respon-

sibie government which is equally

responsive to public opinion and to

the attitudes of the Opposition.

We know only too well that in a

crisis like this as my hon. friend, the

Law Minister has stated, and pre-

viously the Prime Minister, we have

to bend all our resources to ach.ieve\
one and only one national objective,

and that is victory. But in the pro-

cess of our efforts to achieve that

objective of victory, we should also

be extremecly careful to see that the

freedoms angd fundamental rights of

the people, their institutions, social,

economic and political, do not come

to be smothered, ang thev are able

to stand gn their own feet, to exercise

their spirit of self-reliance ang self-

respect, and to continue not only to

exist and live but also to come to be|.
effective citizens, full-fladged citizens

so that once wictory is won they

would be able to funciion as full-

fledged citizens with all the experi-

ence of this war in a manner which

would assure this country not only

the continuation of parliamentary|
institutions but also the ¢njoyment of

a fully representative government. I

am not able to say myself that situat-

ed as we are, the present government

here and the governments in the

States can be trusteq to help our

citizen to achieve that desired ob-

jective, and that is why I speak with

a heavy heart, because we have no

other go but to depend upon this

government, so long as this govern-

ment is backed by the heavy majo-
rity, and the ruling party is wilIins:‘;
to give us only this government and

no better.

It can easily be asked: why not we
have a better government and so om,
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but, then, the minorities cannot pos-
sibly have g better government by
themselves. It is the privilege of the
majority party to assure the country
and providd the country with that
kind of government which it is neces-
sary to have. If we are to learn any-
thing from/ the experience of other
democratic  countries, it is for the
majority party to assure the country,
fromy time to time a governmen!
which would be responsible as well as
responsive to public opinion, the per-
sonne] of which, the chieftainship of
which may come to be changed by
them from time to time, but, never-
theless, it is their primary responsi-
bility to assure the country of such
a government,

Now, what dp we find in our coun-
try? There have been suggestions
made, not only by several of us of
the opposition side but also by some
of the members of the ruling party
in this House, as well as in the other
House, that we sieed a more broad-
based government, we need a gov-
ernment which would be more re-
presentative, a government which
would be more effective, efficient and
powerful, government which would
be more representative of the nation
than what we have today. If these
are the opinions that have been ex-
pressed in regard to the Government
here at the Centre, one can easily
imagine how much more necessary
indeed it is for a similar change to
be made at the State levels (Inter-
ruptions) Even then, my hon. friends
need not feel very much because it
is their privilege whether they would
give that kind of a better govern-
ment or not; it is not for us. There-
fore, they will have enough time for
themselves to give consideration to
the suggestions made not unly by
myself but also by various others
from their own ranks, and then to
satisfy themselves that they are giv-
ing to the country what the country
expects of them_

Now one thing I know. When we
give away all these powers we are
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doing it not only on our own behalf
but also on behalf of crores and
crores of people who are behind them
as well as behind us, who have voted
for them as well as for us, Once all
these powers are taken, we will have
to see whether the Governments
which have to exercise them would
be competent, powerful, efficient,
responsible and decent =2nough in
their own turn to respect the wishes,
the needs ang the aspirations of the
ordinary masses. Government is too
powerful when compared to an in-
dividual, even when compared to a
party, the wvarious institutions and
the people of which it consists, When-
ever there is a conflict between the
Government and these institutions,
on the one side, and the institutions
and the individuals on the other, it
has always happened in history that
the Government scores and the in-

dividuak suffers, however big and
noble he may be.
Shri Harish Chandra  Mathur

(Jalore): It has already happened,

Shri Ranga: It has happened in
our country already, Therefore it is
very necessary for us tp sce that we
not only pass this legislation but that
we also have a Government good
enought to use these powers and not
get itself intoxicated and corrupted.
Power corrupts, as everyone knows,
not only an individual out also a
government. That is why Parlia-
mentariang have been trying to safe-
guard the interests of the individual
ag against the Governmeni. In all
the countries every effort has been
made by all the great philosophers
as wel] as by political thinkers to
restrict and limit the powers of the
Government.

The fathers of our Constitution had
foreseen the possibility of such an
emergency.

Shri A. K Sen: The hon. Member
attracts the ladies more.

Mr. Speaker: If the hon. Member
continues tp address me, there would
be less trouble,
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Shri Ranga: Whom have I been under its extending branches and
addressihg  then, Sir? | have not bows. That is where we have to pay
been looking at anybody. 1 thought, special attention to the manner in

I heard a delightful voice and I want-
ed to have the pleasure of having
a look at the cuckoo,

An Hon. Member: He should talk
something serious.

8hri Harl Vishnn Kamath It is not
for him to teach.

Shri Ranga: My hon. iriend has
achieved, 1 suppose, in some measure
his objective of interrupting me and
helping me lose a bit of the chain of
my own thought, but then I can only
congratulate him on it

1 can say that all over the world
wherever there were political philo-
sophers, thinkers and administrators
who have really cared more for de-
mocracy and the rights of the masses
than for the powers of *the Govern-
ment, they have always insisteq that
the Government should be given as
little power as possible and the citi-
zens should be enabled to enjoy as

much freedomn as possible. Therefore

the area of freedom thai has to be
vouchsafed to individualg has got to
be extended from time to time in a
sedulous manner and it should be the
sacred duty of Parliaments as well
as Governments to promote that ob-
jective.  But, yet, the founders of
our Constitution had visualised the
possibility of such an emergency as
this ang therefore they have Eiven
the power to Parllament in the Con-
stitution, itself to make such laws
as this. But, when they were think-
ing of such a contingency, when they
were giving that particular power to
this Parliament, as my hon. friend
had said the seeds for this power, (for
this tree of tremendous power) to
this Government were alredady sown
or built in in the Constitution. It is
true. But, when the tree rises, what
sort of purpose does this free serve?

Does it grow only for its own bene- |

fit or does it grow in order to give
shelter and protection and share for
all the people who try to take shelter

which Governmenty come to be con-
stituted anywhere anq more particu-
larly in our country, I cannot say to
myself that we have that kind of
a Government which could be ex-
pected to exercise these powers with
that much of cate and caution and
circumspection as ona would like.
But, yet, one is obliged to give this
power. What has onc tn do? That
is my predicament. That is why we
have thought it fit to make certaln
suggestions by way of amendments
and I hope my hon. friend the Law
Minister (and his colleague the Home
Minister if and when he comes back.--
I hope he will come back in time)—
would be willing to give proper con-
slderation to the amendments that
we have suggested and see that they
would meet some of our fearg and
objections more than half-way.

Apart from that, ®there is also the
danger of this power being utlised
through the Government, but in a

| partisan manner, T do nnt mean to

say that they are dolng it today. I
do not wish to say that now although
in regard to the administration or
enforcement of so many other laws
anq in the ordinary run of adminls-
tration also I have enhough and more
evidence to prove that partisan use
of governmental powers is belng
made in an un-ashamed manner In
rhany a place in this country by many
a povernmental authority. So far as
this particular Bill 1s concerned, I
I want you to sympathisc with me
when I say that we are giving so
much power here that one shudders
as to how this power is likely to be
used against oneself and one's own
people In areas, In various institu-
tlons, partles and so on.

Only the day before yesterday I
think, my attention was drawn to R
circular issued by the itopmost office
of the ruling party. It came to be
reproduced in the daily papers als..
According to that circular every one
in this country—that iz ihe essence
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of it—every one in this country should
hail Pandit Jawaharlal Nehru as the
one and only leader and any one
who tries to say anything against
him. who does anything at all which
can be looked wupon by the ruling
party as not being respectful enough,
helpful enough and prayerful enough
towards that leader—presently I will
come to say what I have to say about
the leader himself; that is a different
matter—about that leader, that per-
son hus got to be treated as a traitor.

Some Hon, Member: Shame, shame.

Shri Ranga: They have even gone
beyond. ... (Interruption),

Shri Bhagwat Jhy Arzad: That is
being gquoted out of context.

Shri Ranga: 1 wil]l tell you.. .

Shri Bhagwat Jha Azad: If any
person challenges our stand on the
border and savs things which are
against the interests of the nation
and draw the Prime Minister in a
bad wav, he is a traitor. He is quot-
ing out of context. That is shameful.

Shri Ranga:.. . . it gives the name:s
of the Swatantra Party angd the Jan
Sangh ag being interested in  dis-
crediting Pandit Nehru and there-
fore they should be treatcd as trail-
ors. Here is the extract, Sir. This
extract, T hope, is not torn out of
context, Campaign sgainst Govern-
ment: they have themselves sald:

“A campaign against the Gor-
ernment,

Circular 23,.-‘0DA?,!5?,{17491.——1!
is longer than even what you find
in Government—

A campaign against the Govern-
ment ls carried on by some in-
terested parties particularly the
Jan Sangh and the Swatantra
Party and sometimez even the
Prime Minister is attacked. It is
wrong to permit opposition parties
to take advantage of the emer-
gency for throwing mud against
the Congress. Extensive tours
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must be undertaken by promi-
nent leaders, especially by the
office-bearers of the Congres:
Committee.”.

Some Hon. Members:
shame. (Interruptions).

Shame,

Mr. Speaker: Shall ‘we have gome.
thing substantial or only shame on
both sides?

Shri Ranga: Then it further reads:

“Meetings big and small
throughout all the districts should
be held, Positive stand against
the criticism about the Prime
Ministey should be taken. It
must be emphasised “hat those
who criticise him are traitors.”.

Sir thig is the attitude of the ruling *
party, and it is from the ruling party
that we have this Government. And
we are asked to entrust all theze
powers to this ruling party and to
this Government. How can any-
body be expected to helieve that
these powers are likely to be used
by this Government here as well as
by the State Governments in a res-
ponsible and responsive manner, in
a respectful and decent manner, in a
manner which will redound to the
credit of our Constitution® How can
we expect them to use these powers
properly? And thesg are sweeping
powers, They can get into a house:
they can search; they can take any-
thing they like; they can place any-
thing they like also there; they can
take charge of buildingg and destroy
properties; they can take charge of
plants a&nd other properties  also
They can also take hold of a person
and impinge upon his freedom, his
ordinary personal freedom, and put
him in jail, and for any number of
years too. Then, even when we come
to the ordinary procedure, we find
that it is so difficult indecd for any
ordinary  individual to  appeal
against  their judgments, their
decisions, their punishments and their
activities. All these powers are now .
asked for to be given to this Govern-
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[Shri Ranga]

ment, and this is the Government
which belongs to this ruiing party
which has got this attitude. And
what is the Swatantra Party, Sir? Who
has founded it? Many of my hon.
friends on the other side, I suppose,
were not born when Rajaji joined the
Congress. That was about sixty-three
years ago. He has founded it.

Shri Bhagwat Jha Azad: The nation
has come of age now. Wisdow is not
the monopoly of age. Age does not
necessarily give knowledge and wis-
dom.

Shri Ranga: I have not said that
patriotism is the monopoiy of the
Swatantira Party.

Mr. Speaker: There is one thing that
1 might be allowed fo say. 1 have
allowed the hon, Member to read that
circular which he referred to as
having been issued by the Congress
Party, because he wanted to connect
it with the statement Lhat the Gov-
ernment has been chosen out of that
party, and the attitude of the Congress
Party is such that he feels apprehen-
sive of giving these powers to Gov-
ernment. But now if he begins to
praise or to say that such is the Swa-
tantra Party, then, fhere would be,
of course, criticism against that high
personality also. And then I would
be placing myself in difficuity. There-
fore, 1 would request the -Lon. Mem-
ber not to mention the great qualities
that he has, though I believe he has
many; but he would be exposing his
leader to criticism also thereby. So,
why should he go to that extent? Shri
Ranga has the advantage that he can
criticise here the Government or the
Prime Minister or any Minister. But
why should he bring in Shri Rajago-
palachari here to be criticised also,
because when he says something in
his favour, then ofthers might say
something against him also?

An Hon. Member: Then you will
not allow us because he iz not present
here to defend himself.
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Shri Ranga: I hope that there would
not be anyone here who would like to
make any disparaging remarks about
my leader who till the other day was
your leader as well as everybody
else’s leader, and who was hailed as
everybody’s leader,

Anyhow, after having said some-
thing about my leader, I would now
like to say something about the Prime
Minister. I am not criticising him. . .

Shri Sheo Narain (Bansi): On a
point of order, Sir. . . .

Shri Ranga: I am not criticising him.
If my hon. friends are so touchy and
fhey think that perhaps their idol of
the Prime Minister is so brittle, I can-
not help them.

Shri Sheo Narain: [ am rising to a
point of order, Sir.

Mr. Speaker: Shri Ranga may re-
sume his seat. 1 must hear the point
of order.

st freemomm (a) oo oo
G W WIET, 97 | §Eq F aNd
feda omw Sfear faq @y T2 1w
FH I T7 TgA 241 (2?7 fF ey
a1 &t aEf it ariw A afge
99 a4 4€ WAL IH g9 # e
W A I Tl & 9 @ fe
ag 99 faug 9T 1, &1 fF 27 & qme

g

Mr. Speaker: He cannot make a
speech now.

Shri Ranga: We know that my hon.
friend, the Prime Minister, has great
respect and great love for civil liber-
ties. He has been a great champion
of civi] liberties all over the world
and also in our own country. There-
fore, I do not have any fears that he
is likely to misuse these powers by
himself.

Shri Shankaraiya: On a point eof
order. My hon. friend has referred
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to certain names. When we will have
to speak later, we will have to make
certain observations and since those
persons are not here, what we say
will be ruled out as out of order.

Mr, Speaker: I have stopped him
from referring to that name already.
He can refer to the Prime Minister.
I cannot stop him there.

Shri Ranga: If my hon. friends are
so sensitive that they are not pre-
pared to accept a compliment {o their
Prime Minister from one who  had
been one of their own top people till
the other day wuntil [ parted ways
with them, 1 am only sorry for them.

The point is that we cannot expect '
that in every State there will be a
leader like Shri Jawaharlal Nchru
1o restrain the impatience of the local
Moinisters to use these powers in a’
power-drunk manner. Since we can-l
not have such an advantage in every,
State, necessarily we have got to ask
the ruling party what steps they
would like to take 1o ensure that at |
the State level as well as here when-
ever these powers come to be used,
they would provide this country such
a leadership ag would demonstrate in
their activities and also through their
faith, their love of civil liberties con-
sistently with our responsibilities to-
wards the nation in its effort to ac-
hieve victory at this stage. That s
what my hon. friends of the ruling
party have to consider. I would like
them to give this consideration in a
dispassionate manner, in a non-par-
tisan manner. Surely, it must be
possible for them to do so because I
have had some experience of the
working of their party in the past,
and they would be capable of doing
it, as they have displaced it on several
other occasions. I trust they would
do it even on this occasion.

But unfortunately, we do not know
for how long this emergency is like-
ly to continue,

Shri Raghunath Singh: As long as
the Chinese aggression on our Jand
lasts, it will continue.
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Shri Ranga: My hon. friend is battl-
ing with the air, with imagined enem-
ies of his.

We only know that the
Prime Minister has already
warned us that it is likely to *take a
long time. During this long period
of time, we are not expecled to have
elections. Already bye-elections have
been more or less suspended and we
do not know whether we would have
another general election in this emer-
gency. It is all problematical. There-
fore, for sometime to come, we do not
know for how long, our present leader-
ship in governmental circles will have
to continue to be there, in order to
provide a major portion, a major ele-
ment, in our national leadership, and
so, the responsibility of the ruling
party comes to be all the more
onerous, and I sincerely hope the rul-
ing party will give some thought to
all these sugpgestions that are being
made in the press and the platform
and from various political parties in=-
cluding some of their own iinportant
people in the different States and also
in different circles, that there is need,
as I have earlier said, for a more
broadbased leadership in govern-
mental circles, in wvarious institutions
that are associated with the Govern-
ment at the State level as well as at
the national level.

Then I come to some very important
articles regarding agriculture and in-
dustry, sub-articles (23) and (25) of
article (2) of clause 2. 1 find that
Government seeks

“the control of trade or indus-
iry for the purpose of regulating
or increasing the supply of, and
the obtaining of information with
regard to articles or things of any
description whatsoever which may
be used in connection with the
conduct of military operations or
civil defence or for maintaining
supplies and services essential to
the life of the community:"

and also

“the control of agriculture (in-
cluding the cultivation of agricul-
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tural land and crops to be raised
therein) for the purpose of in-
creasing the production and supply
of foodgrains and other essentlal
agrictltural products;”

Earlier sub-article (10g) refers to
-ensuring the safety of

“mines, oil-fields, factories or
industrial or commercial under-
takings generally, or any mine, oil-
field, factory or industrial or com-
mercial undertaking in parti-
cular.”

They will have power not to control
all these things, but also over their
demolition, destruction, rendering
them useless etc.

We 'have given relevant amend-
ments in regard to these things, and
we will go into them in detail when
we consider the amendments.

1 wish to sound a warning that on
the pretext under the guise, and in-
deed because of this particu.ar emer-
gency, I do not want the Government
to do anything to endanger the eco-
nomic freedom and economic indepen-
dence that our peasants today enjoy
through their self-employment and
their small holdings. I do not want
the small holders in this country, and
there are tens of crores of them, in
any way to be harassed and be sup-
pressed or even subverted. In State
after State in the recent past legisla-

tion has been passed in order to in- -

crease the land revenue. It is an
offerice against the peasant. In some
places it has been raised by 100 per
rent, too. .

1 wish to make a suggestion, and T
appeal to the Government, that just
as they do not expect the workers or
peasants or amy other people to go on
strike or satvagraha and thus take an
offensive against the Government in
this national emergency, so also the
Government should not take this kind
of offensive against peasants and im-
pose upon them these additional bur-
dens.

Similarly, T do not want the in-
dustrialists, small and big, medium
and others engaged in cottage indus-
tries, to be branded in a reckless man-
ner as profiteers, blackmarketeers and
so on without any proper reason at
all, but on the other hand, I want the
Government to try and sppreciate this
emergency, win their co-operation, in-
duce them to give maximum possible
co-operation, and in that way maxi-
mise the totality of co-operation with
the Government that would be forth-
coming voluntarily without any coer-
cion, from different sections of the
people.

It is by the manner in which the
Government deals with our masses in
a friendly, in a co-operative and in a
commonwealth manner, not as inerely
the wielder of authority, that Govern-
ment would be able to maximise this
co-operation from the people, which
is absolutely neecessary to ensure the
success of our national struggle against
communist China.

Shri D, C. Sharma: Mr Speaker,
Sir, I have always held Prof. Ranga
in great esteem but this afterncon my
esteem has gone much beyond what
I had given before. I think he deser-
ves my highest esteemn today.

Mr. Speaker: He may express it to-
MOrTow.

17 hours.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayam Sinha):
Sir, with your permission I rise to
announce a clight change in the order
of Government Business for the 22nd
and 23rd of November. The House
will take up the Pondicherry (Admi-
nistration) Bill, 1962 and the Indian
Tariff (Amendment) Bill, 1862 as the
first items on the 22nd of November,
to be followed by further considera-
tion of She Defence of India Bill and
other Government business as already
set down in the Order Paper.
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This change in the order of busiress
has become necessary to secure pass-
ing of the Pondicherry (Administra-
tlion) Bill which is to replace an Ordi-
nance, and the return of the Indian
Tariff (Amendment) Bill which is a
Money Bill from fhe Rajya Sabha on
the 23rd, which has been specially con-
verted into an official day.

Shri Indrajit Gupta: What is the
position regarding the Scssion?

Mr, Speaker: I have received today
a request by some of the hon. Mem-
bers from the Opposition that this
should be adjourned on the 23rd and
we may call a session again. We shall
see it tomorrow. Has the Government
o say anything?

Shri Satya Narayan Sinha: Sir, you
were very kind to send us the letter
which you had received from some
hon. friends., There are differing
views. A large scction of people want
that the House should be adjourned
on the 23rd4 and we may meet early
in December. Some people say: let
us sit through the whole of this
month or till the 2nd or 3rd or 4th
December. For resolving that diffi-
culty I have invited the Leaders of
the Groups in both the Houses to-
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morrow at 12.30 P.M. for a discussion.
So far as the Government are con-
cerned, we are absolulely in their
hands. If they want to sit through
we have got enough business to carry
on. In that case after the disposal of
the business that we have in hand,
it will be difficult for us to call a
session in December because there
is no other work for us. Otherwise,
if they leave behind certain things,
certainly we will be justified in Rall-
ing a session, say, by the 10th Decem-
ber. So, I would place both thes: pro-
posals before them.

An Hon. Member: 1st December.

Shri Satya Narayan Sinha: The Gov-
ernment will rather sit till the 1st of
December rather than adjourning on
the 23rd and then again meeting on
the 1st. Ag I said, I would certainly
like to place these two proposals be-
fore the hon. Members who are invited
for tomorrow and Government will
accept the concensus ol opinion in
favour of one or the other proposal.

17.05 hours.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday the
22nd November, 1962|Agrahayana 1,
1884 (Saka).
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CoLumMns
ORAL ANSWERS TO
QUESTIONS— 2606—50
S5.Q. Subject
No.
290 Pakistani Infiltration . 2609—I1
291 Pakistani infiltration . 2611—16
292 Guijarat refinery 2616
293 Cracker explosions in
Delhi . . 2617—21
294 Co-ordination Committee
on physical education and
youth welfare . 2621—23
295 Limited LLA. S Exemina-
tion . - 2623—25%
296 Gauhati rcﬁm:r_v 2625-26
297 Whitley councils . 2627—29
298 Motelsin Delhi 2629-30
299 Sponslnqulrycqmmlt:ce
Report . . 2630—32
300 Strike by smdcnts of
Delhi School of Planning
and Architecture . 253234
302 Coal in Singrauli colliery 2635-36
393 V.T. Krishnamachgri's
Reporton Admlmatrmvc
services . . 2636—44
304 Education orthcﬂlndln-
pped . - 2644—47
305 Qilin Punjab . « 2547-48
306 Students Homes for Day
Scholars 2648-49
308 Lubricating plant 2649-50
WRITTEN ANSWERS TO
QUESTIONS . . 2650—89
5.Q.
No.
301 Naticnglisation cf  texat
books 2650-51
307 ArchivalLegislation Com-
mittee Report 2651
3¢9 Ceal Production 2651-52
310 Incidence of crimes in
Delhi 2652-53
311 Shifting of  Nationgl
Academy of J\dmmutn-
tion . 2653
312 L.OC. Pet;ol ocnicﬂ
stations in Delhi 2653-54
313 Memorial for Pant 26354
314 OQil refineries . 2654
315 High price of coal 2655
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WRITTEN ANSWERS TO
QUESTIONS—contd.
S.Q. Subject CoLumMNnS
No.
316 Wagons for ccal 2655-56
317 British Empire and Com-
monwealth Games 2656
318 UNESCQ aidforDevelop-
mentof Scietice Education 2657
U.SQ.
No.
642 Explosion near Jama
Masjid : . i 2657
643 Merit Scholarships 10
poor students for Uni-
versity Education 2657-58
644 Gandhian Philosophy 2658-59
645 Auditoria in schools and
colleges in Andhra
Pradesh . . 2659
646 Practical training '2659-60
647 Botanical gardens 2660-61
648 Employment exchange for
handicapped persons 2661
649 Class IVschoalemFlOYcu
union in Delhi 2661-62
650 Oil and Naturgl Gu
Commission . . 2662-63
651 Probation of offenders 2663
652 Institutes for training
Hindi tegchers . . 266364
653 Special Police Establigh-
ment . 2664
654 Supprcsslon cf Immoml
Traffic A . 2665
655 Spitz Plnncunum in
Madras Museum 2665
656 Industrial Design trslnm;
Centres 2665-65
657 Artl’umhﬂeCOmmm:e. 2666
658 Economicand statistical ser-
vice . P . 20666-67
659 Committee 0o Universiry
Examinations 2667-68
660 Pollce patrol ss'stem in
Delhi 2668
661 Su;:nduoTr:b.l:tudenu
of Subrocm (Tripura) 2668-69
662 Redefining of bmmdlnu
of Manjes . 5 2669
663 Transfer of lard from
Tribala to Nou-Tribals. 2670
664 Hostel for Tribal Girl

students st Khowal 2670



2829 [DarLy Drcest] 2830

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.5.Q. Subject CoLumis
No. ,
665 Nationgl Council for
rural higher education 2670-71
666 Centnll‘:ohlbmon Com-
mittee . 2671-72
‘667 I0C penoldepot . 2672
668 Admission to  Delhi
University . « 2672-73
669 Pragati viduyally-, Agar-
tala . 2673
670 Wastage of BllumCIl. in
Port Blair . . 2673-74
671 Stoneg in Ken River
(Banda) . 267475
672 SurveyofIndian employ-
ecs i i 2675

673 M.B.B. College, Tripura 2675
674 Boarding House stipends

for S.C. and §.T. students

in Tripura 2675-76
475 Soviet collaboration for

oil gnd cogl development . 1676
676 Children’s books 2676-77
677 Foreign lagngusge scho-

|‘ﬂhi%l scheme . 2677
678 Leakage in oil plpelmc in

Rudrasagar well 2678
679 Billigrds team for \wrld

championship . 2678-79
6Bo Tmm:nsoﬂndunt‘.nﬁet-'

ers 2679

681 UPS.C. . N . 2679-80
682 Teaching in Bangals in

Andamans 26B0-81
683 Employees in Tnh.l
blocks and ateas . . 2681

684 Bazars gutted inTriputa 2681-82
685 Schoolfeesin Delhi 2682-83
686 Rumanian Ollrnen in

India . ; 2683
687 Correspondence in Hindi 2683-84
688 Scholarshipsto Scheduled

Caste students . 2686
689 Espionage activities of
Chinese . . 2684

690 Indian Oil Company . 2684-85
691 Nationgl Geophysicsl
. Institute at Hyderabad . 2685-86
692 Gandbianphilosopby . 2686
693 Post Mbatric scholarships
tobackward class students 2686-87
694 Legal aid ro Scehduled
Castes gnd  Scheduled

Tribesin Mysore 2687-88

WRITTEN ANSWERS TO

QUESTIONS—contd,
U.s.Q. Subject CoLuMNs
No.
695 Cotl Reserves rear
othagudam . 2688
696 Lnngu.lmenrl Delhi . 2688
697 Fire ﬁccld:r tin Najafgn rh
Road . 2688-89
STATEMENT BY PRIME
MINISTER . 268g—2702

The Prime WMinister  (Shri
Jawaharlal MNechru) made
a statement regarding develop-
ments  in respect ol  the
Chinese aggression,

PAPERS LAID ON THE
TABLE . 2703—05

The following papers were laid
on the Table :=—

(1) A copy ol the Oil anu
Natural Gas Commission
(Third Amendment) Rules,
1962, published in Notifica-
tion No. G.S.R. 1444 dated
the 3rd November, 1962,
under  sub-section (3) of
section 31 of the Qil and
Natural Gas Commission
Act, 1959,

(2) A copy of the University
Grants Commission (Budget
and Accounts) Rules, 1962
published in Notification
No. G.S.R. 1218 dated the
2g9th  September, 1962,
under sub-section (3) of
section 25 of the University
Grants Commission  Act,
1956.

(3) A copy each of the follow-
ing Orders  uader scction
43 of the Copyright Act,
1957 —

(i) The International Copy-
right (Sixth Amendment)
Order, 1962 published in
Notification N, 5.0.
2600 dated the ith
August, 1962,

(1i) The International Copy-
right (Seventh Amend-
ment) Order. 1962 pub-
lished in Notification No.
5.0. 2878 dated the 18th -
September. 1962,

1]

i}  The Interratjional
Copyright ( Eighth Amend-
ment) Order 1962 publi-
shed in Notification No.
5.0. 2944 dated the 25th
September, 1962
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PAPERS LAID ON THE
TABLE—contd.

(iv) "The Imternational Copy-
right (Ninth Am=ndmsnt)
Order, 1962 published
in  Novification No. §.0.
3195 dated the 18th
October, 1962,

(4! The tollowing statements
showing the action taken
by the Govarnment  on
various @ssurances, promises
and undertaking given by
Miristers during the various
sessions show against each :—

(1) Supp!-meman- Statement
I.—Secod Ses-
1962 (Third Lok

sn"

S:hha).

(ii) Supplementary Statement
No. IV—PFirst Session,
1962 (Third Lok Sabha)

tm} Supplcmcmuy Statement
IV—Sixteenth
‘;unorl. 1962 (Second

Lok Sabha)

(iv) Supplementary Statement
No, VII—Fifteenth Ses-
sion, 1962 (Second Lok
Sabha) .

fv) Suppl*n tary Statem~nt

No. VIII—Fourteeth Ses-
Session, 1961 (Second
l.ok Sabha) .

(s) A copy each of the fol-
lowing Natifications under
sub-section (2) of section
3 of the All India Services
Act, 1951, miking c:irtain
further ams=ndments to
Schedule III to th: Indian
Adiministrative  Scrvice
(Pay) Rules. 1954 :—

(a) G.S.R. No. 67% dated
th: 19th May, 1962

(b) G.S.R. No. 702 dated
thz 26th May, 1962 .

(¢) G.S.R. No TSSdatedthe
gth Jue, 1962 .

(d) G.5.R. No. 996 dated
the 28th July, 1962 "
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CorLumns

PAPERS LAID ON THE
TABLE—contd.

() A copy of Notification
No. 140/1/62-M. published
in Ma~ipur Gazette dated
the 29th June, 1962 con-
taining the Manipur Tand
Revenue and Land Reforms
(Allotment of Land) Rules,
1962, under section 169
of the Manipur Land Re-
venue and  Land Reforms
Act, 1960

() A cooveachof the 00 -
ing Declarationn  of ex-
emption, under the Proviso
to sectinn 6 of the Registra-
tion of  Forcigners Act,
1939 (=

(a) No. 1/16/62-F.
the 23rd June,
(2 Declarations).

(h) Mo, 6/'31'62-F. 1 dated
th~ 29th August, 1962
{10 Daclararions).

1 dated
1962

MESSAGES FROM RAJYA
SABHA . .

.

Sccretary reported the following
messages from’ Rajya Sabha :

(i) That Ryya Sabha had
agreed without any amend-
mant to the Mstal Tokens
{Amendment) Bill, 1962.

{u) That anws:nbh: had
t any amend-
rm:nl to the Pctroleum
Pipelines (Acquisition  of
Right to User in Land)
Bill, 1962.

(i1) That Rajya Sabha ani
agreed without any amend-
ment to the Foreigners Law
(Aoplication and Amendment)
Bill, 1962.

REPORT OF PUBLIC AC-
COUNTS COMMITTEE
PRESENTED

Second Report was presented.
BILL PASSED

Discussion on ths motion
to consider the Customs
Bill, 1962, as reported by
the Select Commitiee con-
tinued
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CoLumMns
BILL PASSED—comd.

The motion was adopted, After
c%lausne-by-c]tuse consideration,
the Bill was, as reported by
the Select Committee, passed.

BILL UNDER CONSIDER-

ATION . . . 2803 =24
The Minister of Law (Shri
AK., Sen) moved that the
Defence of India Bill, 1962
be taken into consideration.
The discussion was not
concluded.

AGENDA FOR NOVEMBIR
22, 1962/AGRAHAYANA 1,
1884 (SAKA)}—

Consideration and passing of
(i) the Pondicherry (Adminis-
tration) Bill, (ii) the Indian
Tariff (Amendment) Bill,
and (fii) the Defence of India
Bill.
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